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.CORRIGENDA

In the Legislative Assembly Debates, Autumn Session, 1946—
In Volume VII—

1. No. 1, dated the 28th October, 1946—
(i) Page 71, In the footnote, for ‘‘Excluding’’ read ‘‘Including'.
(ii) Page 118, line 15, for ‘‘joint’’ read ‘‘join’’.
2. No. 2, dated the 20th October, 1946—
(i) Page 174, line 8, for ‘‘the'’ read ‘‘they’’.
(ii) Page 166, line 8, from bottom for ‘‘an soul’’ read ‘‘our souls’’.
(ilij Page 187, line 4, for *‘preceed’’ read ‘‘proceed: . '
(iv) Page 198, line 24, for “18:48 crores’’ read ‘1848 crores”. XK
9. No. 8, dated the 80th October, 1946—
(i) Page 271, line 8, for ‘'chose’’ read “‘choose””.
4. No. 7, dated the 6th November, 19046—
(i) Page 577, last line, for ‘‘appreciable’’ read ‘‘appreciate’’.
(ii) Page 601, line 16, for ‘‘infstation’’ read ‘‘infestation’’.
5. No. 8, dated the 7th November, 1946—
(i) Page 053, line 28, for *‘shatrus’’ read *‘shastras’. {ger
6. No. 10, dated the 11th November, 1946— |

)] Paqe 54, second line, henading to starred question No. 870, for
‘cAsm”’ read ‘‘OA8TR’’,

(ii) Page 818, insert the top heading ‘‘STATEMENT OF BUSINESS"
between lines 2 and 3. .

In Volume VIII—
7. No. 1, dated the 12th November, 1046—
(i) Page 884, line 14 from bottom for ‘‘iability’’ read ‘‘liability’’.
(ii) Page 886, line 29, for ‘‘svatars’’ read '‘avatars’’.

8. No. 2, dated the 18th November, 1846—

(i) Page 926, the first line of part (c) to Starred Question No. 486 should
read “(c) Are Government aware of the fact that earlier in 1089-
40, Government'’.

(ii) Page 986, line 15 from bottom for *‘took’” resd ‘‘look’’,

9. No. 8, dated the 14th November, 1046—
(i) Page 1015, in the table under ‘‘Pre-war’’ for ‘‘General Wagons
Service'’ read ‘‘General SBervice Wagons''.
(ii) Page 1027, line 28, for ‘‘supar’’ read ‘‘sugar’’.
(iii) Page 1087, line 6, for ‘‘person’’ read ‘‘persons’’.
(iv) Page 1048, in heading to Starred Question No. 568, for ‘‘se’' read
ll”l!

7 / (v) Page 1042, line 10 from bottom delete the asterisk. <
I



2

(vi) Page 1077, for the last 6 lines substitute the following lines—
“Regarding the powers of the industrial tribunals, the Government
has put in in clauss 15, that they will accept the decision of the
tribunal wholly or in part. If you appoint high eminent judges
to decide the disputes, I cannot understend why the Govern-
ment desires that they msay ask the industry to implement the
decision wholly or in part. I feel -that it is possible that the
Government may ‘also find itself in difficulties. = Government
owns so many industries. They”’
10. No. 4, dated the 15th November, 1946—
(i) Page 1100, line 15, for ‘“‘preter’’ read ‘‘prefer’’.
(ii) Page 1116, for tle existing heading to Btarred Question No. 616, read
““HousING oF INDUSTRIAL WORKERS''.
11. No. 5, dated the 16th November, 1946— -
Page 1211, in the last but one line of the quotation in small type for
““all”” read “‘small’’.
12. No. 6, dated the 18th Novernber, 1946—
(i) Page 1287, under the heading ‘'INSURANCE (SECOND AMEND-
MENT) BILL", delete the fifth line.
(i) Page 1265, line 27, for “‘countdy’” read ‘‘country’’.

GIPD—L—78 LAD—6-5-47— 500



LEGISLATIVE ASSEMBLY
Monday, 11th November, 1946

FiThe Adsembly met in the Assembly Chamber of the Council House at Eleven
f the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in the

5 MEMBER SWORN:
¢ Mn, Mangalore Purushotham Pai, I.C.S., M.L.A. (Government of India:
Nominated Official):

STARRED QUESTIONS AND ANSWERS
(2) ORAL ANSWERS )
RESTRICTIONS ON EXPORT OF INDIAN CATTLE AFTER LAPSE OF DEFENCE oF
Ixp1a RuULES.

1353. *Pandit 8ri Krishna Dutt Paliwal : Will tho Secretary of the Agriculture
Department be pleased to state the steps Government have taken and propose to
take to restrict the export of Indian Cattle after the lapse of the Defence of India
Rules ?

8ir Pheroze Kharegat: Restrictions imposed under Rule 84 of the Defence
of India Rules on the export of cattle have been temporarily extended by the
Emergency Provisions (Continuance) Ordinance, 1946 (Ordinance No. XX of
1946). It is further proposed to undertake legislation during the current session
of the Central Tegislature to continue these powers, so that restrictions on the
export of cattle may be continued under the néew Taw when the Emergency
Provisions (Continuance) Ordinance expires.

FREE POSTAGE FOR NEWSPAPERS WEIGHING UPTO FOUR Toras.

1854. *Pandit Sri Krishna Dutt Paliwal : Will the Secretary of the Communi
cations Department be pleased to state if Government intend to introduce pie
postage for newspapers weighing four tolas or less with effeot from the next financial
year ?

Sir Harold Shoobert: The Honouarble Member may please await the budget
statement of the Honourable the Finance Member

INCREASE OF WHEAT RATION IN WHEAT EATING PROVINCES.
18565. *Pandit Sri Krishna Dutt Paliwal: Will the Secretary of the Food Depart
ment be pleased to state if Government intend to inorease the ration of wheat in
wheat eating Provinces ¢ If so, when, and to what extent ?

Mr. B. R. Sen: Wheat is allowed to be drawn to the maximum of the basic
cereal ration of 12 oz. per adult per day ir all wheat eating areas cxcept the
U. P. and N.-W. F. P. These provinces have been constrained to limit the
quantum of wheat that can be drawn under the cereal group ration because of
insufficient supplies of wheat. The Government of India are making every
effort to import more wheat

Dr, Zia Uddin Ahmad: Sir, I have got the authority of Shri Sri Prakasa to
ask his questions. :

Mr. President: Apart from the question of validity of that authority, they
will be taken after the first round is over.}

Sri M. Ananthasayanam Ayyangar: On a point of order, Sir, may I know if
priority is not lost, merely hecause a gentleman is absent and he has authorised
another member to ask on his behalf? It may or may not be reached.

Mr, President: Tt has been the practice of this House, and if a member
remains absent and gives authority, all that he can claim is that he should
have a chance; but he should not have the liberty of remaining absent and yet
have his questions answered in preference to other members who are present.
There are a large number of questions and we never reach the list to the end.
If therefore a member remains absent, he should have the chance of having
them put only after other members who are present are given a chance.

+ Answer to this question laid on the table, the questiener being absent.
+Could not, however, be reached during question hour.
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Haji Abdus Sattar Haji Ishagq Seth: But, Sir, the practice has not bee .

that. It may be that you rule like that and we accept your ruling; but the

practice is that when a member's authority is produced, his name is called.

Mr. President: During the last session this practice was followed. This
question was then discussed a good deal, and it was the unanimous wish “of the
House also that the members present should have the first chance. So I am
wot calling the questions of Shri Sri Prakasa.

MON(?POL-Y OF CERTAIN FIRMS FOR IMPORTING BRASS SHEETS.
T3§6. *Shri Sri Prakasa: Will the Honourable Member for Industries and

Supplies be pleased to state :

(a) the number of persons or firms who have sole licences for import of all brass
sheets in India ; )

(b) the approximate income of each of these from commissions received from
the monopoly of importing these brass sheets ; and

(c) if he is considering the desirability of abolishing this monopoly ?

The Honourable Dr. John Matthai: (a) I presume the Honourable Mem-
ber is referring to the selected importers who as regular importers of brass sheets
were granted speical quotas for the importation of brass sheets during 1945 and
1946. The number of such importers in 1945 was eleven and in 1946 is twelve.
I may add, however, that during the current year licences have also been issued
to 42 other importers who were able to secure firm offers within the ceiling
prices fixed by the Government. Licenses will be issued to any person securing
such an offer.

(b) A statement showing the approximate commission payable to each of the
selected importers on the entire quantities allocated to them during 1945 and
1948 is laid on the table.

(¢) As I have indicated in reply Lo part (a) of the question, licences are at
present being granted to any importer who is able to secure a firm offer from
ebroad within the ceiling prices fixed by Government. There is, therefore, no
monopoly in this business.

Statement showing Commission Payable to the Selected Importers
[c.f. part (b) of the question]

Comm’ssion Commission
8 'rial Name of the firm payable on 1948 payable on 1946
No. quota of brass quota of brass
she ts sheets
Rs. Rs.

1 | M/s. Greaves Cotton Co., Bombay . . 72138 96,285
2 » Volkart Brothers, Bombay . . 41,076 53.655
3 ,» Grahamas Trading Co., Bombay . 18,041 17,305
4 ,, Francis Klein & Co., Bombay . 16,317 21,785
8 » Bombay Co., Bombay . . . -51,680 68,180
] » E. 8uren Co., Calcutta - . 18,742 24 990
v » Iron-sid s, Calcutta . 25,204 33,708
8 » Binny & Co., Madras . 10,993 14,680

Answer to this question laid on the table. the questioner being absent.



( Commisgsion Commission
rial payable on 1948 payable on 1946
No. Name of the firm quota of brass quota of brass
sheets sh-ets
9 | M/S Gordon Woodroffe, Madras . 11,560 15,365
10 ,» Dasamal Rajaram, Karachi . . - 7,875 9,418
11 ,,» Forbes Campbell & Co., Karachi . 2,992 - 8,640
12 » Ghanshamdas Brother, Karachi . _ . 3,288

[Not): —Th» abova comm’'ss’'on is mrant bath for imnorters and their prinoipals in the
U. K. and oovers overhead charges.]

LIOENCES FOR SALE OF CLOTH, OILSEEDS  AND IRON.

. 1857. *Shri Sri Prakasa : Will the Honourable Member for Industries and
Supplies be pleased to state :
" (a) if it is a fact that licences have still to be taken for the sale of cloth, oilseeds
and iron, both wholesale and retail ;
(b) if it is a fact that monopolies have been created whereby only a few persons
got the whole trade in their hands; ’
(¢) if it is a fact that Small traders and pedlars have all been wiped out ; and
(d) how long he expects this system to continue, and if he is thinking of bringing
relief to those who have been ousted from the trade or are unable to get into
it because of the present system of control and licensing %

The Honourable Dr. John Matthai: (a) The answer is in the affirmative us
regards cotton cloth and oilseeds.  Iaceuces in respect of cloth and oilsceds
are issued by the Provincial Governments concerned. As regards iron and steel,
selling needs no licence. But supplies from producers reach the various con-
suming areas only through stockholders registered by the Iron and Steel Con-
troller. Provincial Governments may either issue permits to consumers %o
purchase from stockholders or make any other retailing arrangements they think
necessary.

(b) No, Sir. The general principle which the Government of India have
adopted in their commodity controls is that, where licensing is necessary,
licences should be given to all dealers who were in the business in normal times.
There is thus no question of a few persons getting a monopoly. But I admit that
this system does prevent, as long as it lasts, the entry of new people into the
commodity tra‘e in question.

(e) No, Sir.’

(d) It will be necessary for Government to continue this syjstem as long as
supplies of the commodities in question are considerably less than the demand.

LICENCES FOR SALE OF GRAINS,

1858. *Shri Sri Prakasa : Will the Secretary of the:Food Dopartment be pleased
to state :

(a) if it is & fact that licences have still to be taken for the sale of grains ;

(b) if it is a fact that monopolies have been created whereby only a few persona
get the whole trade in their hands;

(¢) if it is a fact that small traders and pedlars have all been wiped out ; and

(d) how long he expects this system to continue, and if he is thinking of bringing
relief to those who have been ousted from the trade or are unable to get into it
because of the present system of control and licensing ?

+ Answer to this question laid on the table, the questioner being absent.
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Mr. B. B. 8en: (a) Licences are required to be taken for the sale of food-
grains in wholesale quantities under either the Central Foodgrains Control Order
or the Provincial Foodgrains Control Orders in areas in which they are in force.
Retailers are also licensed in rationed areas for the sale of rationed foodgrains.

(b) and (c). The number of licencees has got to be restricted if & system of
controlled distribution is to work smoothly and efficiently.

(d) The system of controlled distribution will last as long as shortage of
supplies makes it necessary. I have no information to suggest that the problem
is such as to call for intervention by the Provincial Governments to provide
relief, but I will make enquiries. :

TELEPHONES DISCONNECTED FOR POLITICAL REASONS

1859. *8hri Sri Prakasa : Will the Secretary of the Communications Depart-
ment be pleased to state :
(a) the number of telephones that remained disconnected for political reasons at
the end of the financial year 1945-46 ; .
(b) if all restrictions passed on political considerations have now been removed
and if not, whether Government propose to consider their removal ; and
(c) if subscribers are still finding it difficult to obtain new connections or to get
their old ones restored ; and if so, why ?
8ir Harold Shoobert: (a) None. .
(b) Government are unaware of any restrictions of the nature indicated by
the Honourahle Member.
(c) Yes, in several places, due to shortage of stores, -exchange equipment and
the existing overloads on exchanges.
SELECT COMMITTEES ON INSURANCE AND OTHER BILLS

1860. *8hri Sri Prakasa : Will the Honourable the Law Member be pleased to
state :

(a) if any Select Committees on Bills, elected at the last session of the Assembly
were able to meet between that session and the current one and if so, which ;

(b) the stage which the amending Bill on Insurance Act has reached ; and

(c) when he expects to bring the Bill before the Legislature ?

The Honourable Mr. Jogendra Nath Mandal: (a) Three Bills—the Banking
Companies Bill, the Insurance (Second Amendment) Bill and the Motor
Vehicles (Amendment) Bill—were under reference to Select Committees when
the Budget session terminated. None of the three Committees met during the
recess.

(b) The next stage will be for the Select Committee to meet and report.

(¢) I understand that my Honourable colleague the Commerce Member pro-
poses to arrange for the Committee to meet in the interval between the termi-
nation of the current session and the commencement of the Budget session and
to move for the consideration and passing of the Bill as reported by the Select
Committee in the course of the Budget session.

PRODUCTION OF CLOTH AND YARN

+361. *Mr. Vadilal Lallubhai : (a) Will the Honourable Member for Industries
and Supplies be pleased to lay on the table of the House a statement giving figures
for the production of cloth in yardage and of yarn in pounds, month by month,
from the 1st January, 1945 to the 30th September, 1946 ?

(b) Has the system of working for eight-hours a day affected the cloth and yarn
production ? If so, to what extent ?

The Honourable Dr. John Matthai: (s) A statement showing the production
of mill-made cloth and yarn from 1lst Jamuary, 1945 to. 80th September,- 1946
has been placed on the table of the House.

tAnswer to this question laid on the table, the questioner being absent.




. STARRED QUESTIONS AND ANSWERS

(b) Yes, Sir. According to the Industry’s Committee of the Textile Control
Board the extent of the loss is about 700 million yards per annum. ’

745

Statement showing figures of monthly production of Yarn and Cloth by Indian
Mills from 1st January 1945 to 30th September, 1946

(Figures ir Millions)

Month Ycar Cloth in yards Yarn in Lbs.

January . 1945 407 139
February . " 317 119
March » 899 144
April ” 352 129
May " 388 138
Jun» " 403 185
July " 382 188
Aygust . . » 391 130
Soptember v 450 138
October - . " 452 144
November - 342 120
Deocember " 400 189
January . . . 19468 412 131
February . . ” 323 120
March " 847 126
April . »” 369 123
May o 340 119
June . . - 361 114
July " 291 ‘111
August . . . . . ’ 827 109
§ ptemb-r " 208 103

(Last figure ex- | (Last figure ex-

cludes produc- | cludes produc-

tion of 21 mills | tion of 21 mills

who hav. not | who have not

yet furnish.- d | yet furnished

thair returns.) | their returns.)

Ra1L Roap CompaNIES IN UNITED PROVINCES.
(a) Will the Honourable Member for Trans-
port kindly state how many Rail Road Companies were formed in the United Pro-

1862. *Mr. Haflz M. Ghazanfarulla :

vinces ?

(b) Who were the promotors of those companies ?

(c) How many motor buses were provided for each company %

(d) What is the total cost of these motor buses of each company %

tAnswer to this question laid on the table, the questioner being absent.
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(e) When were these motor buses allotted and received by these companies
(f) Under whose charge are these motors and vehicles now in each company ?
(g) What is the condition of these vehicles now ?
(b) Has any decision been reached to start these companies ?

(i) What action are Government taking to make a start of these companies at
the earliest ?

(j) Why has the matter been left undecided for such a long period %

(k) What expenditure have the promoters incurred in each of these companies ¥
When are Government going to decide finally about starting the operation of these
companies ? .

The Honourable Mr. M, Asaf All: An attempt has been made to obtain the
full information required from the Government of the United Provinces by tele-
gram but as no reply has been received only such material as is available in the
Transport and Railway Departments can be given. It is regretted that in some
cases this is incomplete,

(a) to (f). A statement is laid on the table. The Railways were unable to-
invest capital in those companies, as the grant was not passed by this House
in the last budget session.

(g) The 235 vehicles in the custody of the East Indian Railway and the 50
held by the G. N. I. T. Co. on behslf of the G. V. T. Co., are in excellent condi-
tion but the condition of those being looked after by the promoters of the 8. E.,
U. P. Transport Co., Ltd., the Rohilkhand Transport Co., Ltd., and the Gogra
Transport Co., Ltd., is believed to be less satisfactory since many of the vehicles
have had to be kept in the open.

(b) The Government of the United Provinces are reported to be inclined to-
organising a tripartite company or companies.

(i) and (j). There are two factors to be considered, the framing of policy by
the Government of the United Provinces in regard to the continuance of the
original companies or the formation of new companies and the voting down of
the grant referred to in the answer to clauses (a) to (f). These are the reasons
why the matter was left undecided.

(k) Detailed information regarding expenditure by the original promoters is
..ot available. The second part is answered in the reply to clause (i) and (j).
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%
TELBPRINTER NEWS SERVIOE FACILITIES FOR CENTRAL PROVINCES AND BERAR'

363. *Seth Govind Das : Will the Secretary of the Communications Depart-
ment please state :

(a) the steps that have been taken to give tele printer news service to the Central
:Provinces and Berar, particularly at Nagpur and Jubbulpore ;

(b) whether it is a fact that due to the absence of the teleprinter news service
facilities, the newspapers in these provinces cannot supply the news as quickly as
,the papers from other places like Bombay, Calcutta, Allahabad, etc., can supply
‘and thus their circulation is affected adversely ; and

(0) whether Government propose to take early steps to give teleprinters news
service to the Central Provinces and Berar ?

Sir Harold Shoobert: (a) I would refer the Honourable Member to the
reply given to his Question No. 126 which was asked in the Assembly on the 8th
February, 1946.  Applications have been received from a news agency for tele-
printer circuits between Nagpur and Bombay and for similar facilities at Jubbul-
pore, but it is not possible to provide these circuits at present.

(b) The fact is presumably ag stated by the Honourable Member.
(¢) The matter is under the consideration of Government,

:  Seth Govind Das: Since February last about six months have passed and
“there has been sufficient demobilisation of the military. May I know when it
will be possible for Government to give these lines to the Central Provinces?

Sir Harold Shoobert: It ig not very easy for me to make a promise on behalf

of the Government; but my information from the Posts and Telegraphs Depart-

. ment and from other departments concerned is that we ought to be in'a position

_to know what demands, among those made, can be met by February or March
‘next year.

Sri M. Ananthasayanam Ayyangar: May 1 know how many teleprinters are
‘ available in this circle?

' 8ir Harold Shoobert: I must have notice of that question.

‘RELEASE OF MILITARY TELEPRINTRR LINES BETWEEN ALLAHABAD AND JUBBUL-
PORE FOR CIVILIAN USE

864. *Seth Govind Das : Will the Secretary of the Communications Depart-
"ment please state :

(a) whether he is aware of the fact that there are six teleprinter lines between
, Allahabad and Jubbulpore and out of which one is reserved for the Posts and Tele-
igraphs Dopartment and the remainder are with the Military ;

! (b) whether it is a fact that some of these military lincs are to be given up by
.the military and therea{ter to be dismantled ; and

(c) whether Government are prepared to direct such lines as are released by the
‘military to civilian’s use by ha.nding these over to news agencies which at present have
teleprinter lines at other places ? ]

Sir Harold Shoobert: (a) Three telegraph circuits between Allahabad and
Jubbulpore are now available for the use of the P. and T. Department and
others will be transferred to that Depurtment when released by the Defence
i Department.

(b) The answer to the first part is in the affirmative. The circuits will not be
dismantled but will be converted to civil use.

' (c) The policy in regard to renting teleprinter circuits to news agencies and
! other authorities interested is receiving the active consideration of Government.

Seth Govind Das: Is the Government aware that when I last asked this

i question there was only one line available to the Postal Department and now

, a8 the Honourable Member says there are three lines available, will he consider

whether these two other lines which have been released after that time, would
! be given to news agencies and to other applicants immediately?
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’ Sir Harold Shoobert: I think the Honourable Member is aware of the very
great congestion in telegraph traffic which still prevails. The matter of giving
these lines out on lease is one upon which there has to be a general and consis-
tent policy. We have applications for various important lines not only from various
Departments of Government but also from quite numerous news agencies, and
Government has felt that it is best that we should decide this question as to how
they should be allocated and to whom they should be allocated, when it becomes
possible to co-ordinate all these applications by getting out a really definite
general policy.

Seth Govind Das: Is the Honourable Member aware that at present there
is a monopoly of this line given to the Associated Press and the contract is
coming to an end very shortly and is the Government thinking of removing this
monopoly and giving these lines to other news agencies as well ?

Sir Harold Shoobert: The question raised by the Honourable Member is
one of policy with which Communications Department is not the only one con-
cerned. The Communications Department is the agent in this matter. But I
.believe the intention is to give lines as liberally as possible. The monopoly o
which the Honourable Member has referred was merely due to the fact that the
news agency which holds these circuits was first in the field long before the last
war, and during the war it was not possible to give out further circuits. It was
not a monopoly created with any particular object.

Seth Govind Das: Will Government now consider the question of removing
this monopoly because so many news agencies have sprung up after the war,
especially the United Press, which is considered to be one of the best news

agencies ?

Sir Harold Shoobert: As I have already told you, Sir, the whole matter is
under consideration, and it is hoped that there will be quite & number of lines
available, and I think I am in order in assuring the Honourable Member that
there is no question of retaining a monopoly.

Sri M. Ananthasayanam Ayyangar: May I know if any priority list has been
prepared and who has prepared it?

Sir Harold S8hoobert: No priority list has been prepared.

8ri M. Ananthasayanam Ayyangar: Is it open to the Government to give
away to the American Newspaper agencies in preference to Indian agencies?

Sir Harold Shoobert: The Government has the whole matter under con-
sideration, but I think I can say it is not the intention of Government to give
any agency preference just because it happens to belong to any particular person.

8ri M. Ananthasayanam Ayyangar: On what principle is the Government
going to allocate these teleprinters to various agenocies that may apply?

8ir Harold Shoobert: The principle has not yet been decided.

Mr, Sasanka Sekhar Sanyal: Is the Honourable Member aware that the
previous member made a recommendation in regpect of an Indian agemncy, the
United Press, and how does the matter stand now?

Sir ‘Harold Shoobert: 1 am afraid that that was a matter that had not come
to my own notice but as I have said the matter is under consideration and under
discussion between the Information and Broadcasting Department and the Com-
munications Department. Perhaps it would be better if I made it clear to the
Honourable Members of the House that the matter of policy is one for the
Information and Broadcasting Department. and. not for my department.

8eth Govind Das: May I ask . . . . .
Mr. President: Next question.
Seth Govind Das: Sir, this is a very important subject . . . . . .

Mr. President: Order, order. Seven minutes have been already taken over
this one question.
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PRICES OF AGRICULTURAL PRODUCE

S 865. *Seth Govind Das: Will the Secretary of the Food Department pleas®
tate : 4

& (a) whether prices of the agricultural produce are fixed by the Government of
ia;

(b) whether prices of only a few produces like wheat, paddy, cotton, etc., have
been fixed while those of others like ground-nut, teora, etc., have not been fixed ;

(c) whether it is more profitable for the agriculturists to grow teora, etc. ;

(d) whether the produces of which the prices have been fixed have become
unprofitable of cultivation and the prices of bullocks, fertilizers, manure, wagea and
iron and wood for implements have become very high ; and ’

B (e) whether Government propose to revise the prices fixed, particularly of wheat
and paddy, so that it becomes economic for the agriculturists to grow these %

Mr. B. R. Sen: (a) Prices of all major foodgrains and some of the cash

crops are fixed by the Provincial Governments in consultation with the Govern-
ment of India.

(b) Prices have been fixed for wheat, paddy, jowar, bajra, maize, cotton and
ground-nuts, but not for teora.

{c) It should not be profitable for agriculturists to grow teora as the demand
for it for human consumption is limited.

(d) The answer to the first part of the question is in the negative. Prices of
bullocks, etc., have undoubtedly risen.

(e) No, Sir. Government do not consider the present level of wheat and
paddy prices uneconomic.

Seth Govind Das: Does the Honourable Member know that certain articles
are priced differently in different provinces. For instance the price of ground-nut
differs in C. P. and Bombay? Will the Honourable Member see that the prices

fixed for the same article are the same in different provinces and there is some
co-ordination .of prices?

Mr. B. R. Sen: The prices of no articles are the same in all provinces.
There are certain considerations which have to be taken into account in fixing
the prices for different provinces.

Dr. Zia Uddin Ahmad: Is the Honoursble Member aware of the fact that
the price index of wheat is higher than the price index of any other commodities
mentioned in this question ?

Mr. B. R. Sen: Yes, Sir.

Dr. Zia Uddin Ahmad: Will the Honourable Member consider the interests
not only of the producers but also of the consumers?

Mr. B. R. Ben: In fixing prices, we take into account the interests of both.
Sri M. Ananthasayanam Ayyangar: May I know if any steps are being taken

by the Government of India to increase the price of paddy and rice in accord-
ance with the wishes and recommendations of the Government of Madras?

Mr. B. R. 8en: The whole question was gone into during the food debate
and an answer was given by the Honourable the Food Member.

8ri M. Ananthasayanam Ayyangar: May I know if it is not & fact that after
the food debate was over the recommendations of the Government of Madras
were communicated to the Food Department?

Mr, B. R, 8en: The prices of kharif crops were brought under examination
only recently and the decision was taken that the prices should remsain as they
are for the next crop year.

Sri M. Ananthasayanam Ayyangar: May I know whether it is not after the
food debate that the representations have been made by the Government of
Madras that the price of paddy should be increased by half & rupee per maund
and of rice by one rupee per maund.
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Mr. B. B. Ben: That is not correct.
Sri M. Ananthasayanam Ayyangar: Is it before then?
Mr, B. R. Ben: Yes, Sir.

PRODUOTION OF SUGAR AND TEXTILES IN INDIA AND QUANTITY AVAILABLE OF K¥x0-
seNE O

868. *Seth Govind Das: Will the Honourable Member for Industries and
Bupplies pleace lay on the table of the House u statement stating :

(a) the total production of sugar and textiles in India and the quantity of
white and yellow kerosene oil available for civilian population ;

(b) the basis on which these commodities are allotted and distributed to differ-
ent provinces and their per capita quota for each province ; ard

(c) whether Government propo.e to meke the allotments in future to all the
Provinces on their population strength basis after caloulating their availability at-
flat rate per capifa basis for the whole of India ?

The Honourable Dr. John Matthai: So far as the question relates to cotton
textiles, a statement containing the required information is placed on the
table. With regard to sugar and kerosene oil the Honourable Member may
kindly address his enquiries to the Departments of Food and of Works, Mines-
und Power respectively.

Statement

(a) In 1045 the total production of textiles in India, including handloom production of
1.500 million yards was about 6,200 million yards. Of thisx 600 million yards were exp?ryod-
und 575 million yards were allotted to Defence requirements. The balgnce of 5025_1’11111‘10!1
yards was available for the civil population in India. The total production so far this year,
up to the end of September, has been 3,068 million yards. Production of yarn for Hand-
looms has also fallen, and against 1,500 million yards of handloom cloth estimated to have
been produced in 1945, tho production in 1946 may only bo 1,300 million yards. In the
calendar year 1846 about 400 million jards will go for export and about 80 million yards
for Defence requirements. A balancs of about 4,900 million yarda sheuld therefors be-
available for the civil population in India in the calendar year 1946, if the present rate of
production continues.

(b} The quantit available for the civil population is distributed to Provinces and States
on the bhasis of the following per capite quotas :—

Madras 12 yards per head
Bomhay B ¥
Bengal 12, v oon
U. P . 13¢ . woooe
Punjab . 8. o .
Bihar . .12, "o
C. P. 12, N
Assam . n .. woon
N.W.F.P. 18 . " s
8ind 18 ,, wooom
Oriesa . . . . m ., " oom

(¢) The Government of India propose to call an inter-Provincial conference to consider
whether the present Provincial per capita quotas should be modified.
COMMUNAL CONSIDERATIONS IN ALLOTMENT OF CONTRACTS FOR EUROPEAN STYLE

TEA RooMs AT TANDO ADaM STATION ON N. W. RATLwaY

1867. *Seth Yusu! Abloola Haroom: (a) Will the Honourable the Rail-
way Member be pleazed to state whether it is a fact that communal aspect is being:
oonsidered in allotment of contracts for European Style Tea Rooms in the North
Western Railway ?

+Answer to this question laid on the table, the questioner heing ahsent.
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(b) Is it a fact that at Tando Adam Station in the Karachi Division of the No
Western Railway such a contract was at first given to a Muslim contractor who
was already a contractor for European Style Tes Rooms in the Division, but later
his contract was cancelled in favour of a Hindu vendor on the plea that the
town had a majority of Hindus ?

(o) Are Government aware that the General Manager, North Westerh Railway
Lahore, admitted at a meeting held on the 1st August, 1948, of the North Western
Railway Advisory Committee, that injustice has been done to the Muslim contrac-
tor ! If so, what action has been taken by the Railways to reinstate the former
oontractor ?

The Honourable Mr. M. Asaf Ali: (s) No.

(b) The contract for working the Kuropean Style tea-room at Tando Adam
was first granted to Mr. Mohammad Nazir Khan, vending and catering contrac-
tor at that station, but before this contractor actually started work, the matter
was discussed by the Karachi Railway Local Advisory Committee when it was
stated that as the passengers using the station consisted mainly of Hindus the
tea-roomn should cater mainly for Hindus. The contract was subsequently
transferred to Messrs. Wadhu Mal Fateh Chand & Bros.

It appears that the change was made as & result of the views expressed ut
a meeting of the Local Advisory Committee, but further information as to the
reasons which led to the change of contractor is being called for on receipt of
which the case will be reviewed and a statement will be laid on the table of
the House in due course.

(¢) The relevant extract from the precis of the 92nd meeting ot the
N. W. R. Local Advisory Committee, Karachi, is as follows: :

““The historv of the case was explained and the Chairman stated that, while
he could not consider cancclling the existing arrangements at this stage, he did
‘agree that the communal considerations should not enter into such matters
end this policy would be kept in view in future.”

With regard to the second part of the question, the Honourable Me¢mber is
referred to part (b) of my reply to his question,

RUNNING OF A FAST TRAIN BETWEEN DELHI AND MADRAS

868. *Sri R. Venkatasubba Reddiar: Will the Honourable the Railway
Member plea-e state : )

(a) whether in the last meeting of the Central Advisory Council for Railways
a promice was made by the Administration to run a fast train between Madras and
Delhi twice or thrice a week, from the 1st October, 1946 ;

(b) whether any such train has been introduced ; and, if not, why not ;
(o) if the train has not yet been introduced, when it is proposed to do so ; and

(d) whether any steps are being taken to revert to pre-war timings in respect of
the principal through trains on the various Railway systems ; and, if so, when it is
propozed to effect such reversion ?

The Homourable Mr, M. Asaf Ali: (a). (b) and (¢). At the meeting of the
Central Advisory Council on the 18th April. 1946, a hope was expressed by the
Government spokesman that it might be possible to inaugurate a fast bi-weekly
mail service between Delhi and Madras by October 1946, but no promise was
given. The intention was to start this service when adequate and suitable
stock became available. Unfortunatelv the expectation that such stock would
be available by October 1946 has not been realised. Moreover, the Railway
Administrations consider,—and Government agree,—that their primary obliga-
tion, s more stock becomes available, is to restore services which were cur-
‘tuiled during the war and for which the public demsnd is urgent, rather than
{0 introduce new gervices which were not in existence before the war. Furt}’!er
consideration of the proposal has accordingly been deferred for the time being
and the Railways concerned have been instructed to review the position some-
time towards the end of this vear with a view to seeing whether the service
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be started from next April. In the ineantime, it is not possible to give
u definite date by which the Service will be introduced. Much will depend on
the availability of suitable stock and the sability of the Reilways to restore pre-
war train services,

@ (d) There are a number of factors which militate against a complete reversion
to pre-war time-tables on the various Railway systcms, among them being, heavy
louds of trains, poor quality of coal snd heavily taxed engines.

Improvements in speeds will be made as rehabilitation progresses but Gov-
ernment considers that under conditions as they are at present and which are
hkely to continue for some time, it would be unwise to lay down ambitious
schedules which experience shows cannot be maintained. '

Sri M. Ananthasayanam Ayyangar: May 1 know if a'l these considerations
were nob before the Honourable Member’s predecessor when the suggestion or
promise was made that the new service would start on the 1st Octcber 19467

The Honourable Mr. M, Asaf Ali: All these considerations were before him
but no promise was made.

Sri M. Ananthasayanam Ayyangar: If not a bi-weekly service, will the
Honourable Member start at least one fast service per week immediately?

The Honourable Mr. M. Asaf Ali: It is very difficult for me to make a
promise on the floor of the House today. 1 have stated at length what tke
difficulties are but we shall try and meet the wishes of the House in this matter.

Sri M. Ananthasayanam Ayyangar: How far has tb» Honourable Member
suecceeded in tryving to speed up the existing service from Madras to Delhi?

The Honourable Mr. M. Asa! Ali: We have made some improvement in
that direction already.

Sri M. Ananthasayanam Ayyangar: Any considerable reduction in the
number of hours? 4

The Homourable Mr. M. Asal Ali. Quite a considerable number of hours.
1 think the contemplated service will be somewhere in the neighbourhood of
36 hours.

CrY OF * HINDU PaN1 ' AND ‘IsLAMICHAI ' At RAILWAY STATIONS.

369. *Mr, Manu Subedar: (a) Has the Honourable the Railway Member
authorised or permitted the cry of * Hindu Pani ”’ and *“ Islami Chai "’ at Railway
stations, or has it been spontaneous !

(b) Have Government considered whether such distinction is necessary and
should be permitted ?

(c) Has it been brought to the notice of Government that no such distinction
is made with regard to ‘“ Paan ", biscuits, fruits, Mithai, toys, books, magazines and
newspapers and other items sold to passengers ?

(d) Have Government ascertained the sense of the Central Advisory Council for
Railways and the Standing Finance Committee on this topic ? If not, will they do:
so at an early date ?

The Honourable Mr. M. Asaf Ali: (a) Government have not authorised the
use of these cries which have been spontaneous.

(b) Government do not consider such distinctions necessary or desirable.
They have already issued instructions to Government Railways that the current
practice on railways of watermen and vendors of tea, sweetmeats, etc., attaching
to the oral announcement of their wares & communal adjective such as
“Hindu’’ and ‘‘Mussalman’’ should cease forthwith.

(c) Government are aware that similar communal adjectives are not used
by other vendors on railway premises.

(d) In view of the action already taken there is no necessity to refer the
matter to either body.
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Mr. Manu Subedar: Is it not a fact that the people who shout ‘Hindu
are servants of the Railway Administration and is it not, therefore,
that the late Government of which this Government is the successor di
ately designed these distinctions to be shouted like this?

The Honourable Mr. M. Asaf Ali: T shou'd not like to go into a post-mortem
examination,

8eth Govind Das: Sir, there is one more distinction prevailing on these ra.’-'
way lines and that is Europear. and non-European food. On many lines there
are more restaurant rooms which serve European food than Indian food.
Will the Honourable Member consider the question that when there are more
travellers who take food of Indian style, the food of European style should
either be aboiishcd or the food of Indian style should also be provided at
various trains as well as stations?

The Honourable Mr. M. Asat Ali: 1 think my Honourable friend has made
quite a little specch on the subject. The whole matter is going to be considered
by the Central Advisory Committee quite shortly.

Mr. Manu Subedar: Now that the Government has sent out these peremp-
tory instructions for these sort of cries to cease. will the Honourable Member
undertake and assure this House that he wiil send for a periodical report, say,
at the end of every four weeks, to see that, in spite of Government's instruc-
tions, this thing does not go on?

The Honourable Mr. M, Asaf Ali: | accept the suggestion of the Honourable
Member.

- L$.-Col. Dr. J. O. Chatterjee: Is it not a fact that it is a question of supply
and demand and that these cries arise because people demand ‘‘Hindu Pani”’
and ‘‘Muslim Chai’'?

Mr, President: Next question.

ELIMINATION FROM DoCUMENTS BY HiGHE COURTS OF A PARTY'S CASTE, SUB-
Casf AND RELIGION.

870. *Mr. Manu Subadar: (a) Doss the Honourable the Law Member pro-
pose to issue a circular to High Courts or take such other stops as he thinks proper
for the elim’nation out of every dosument discribing a party his sub-caste, caste or
religion ?

(b) Are Government aware that no such practice exists anywhere in the world
and that other moans of identification of the parties describe({:re found than the
mention of caste or religion ?

(o) Have Government aiked for or reccived expressions of public opinion on
this subject as to whether this is necessary ?

(d) Hive Governmont considered the problem ? If so, what is their conclu-
sion ?

(e) Do Government propoie to invite the views of Provinocial Governments as
to whether it is necesary in communiocations from or to Government, or any repre-

sentation o notification that the oaste or religion of a party mentioned should be
indicated ? .

The Homourable Mr. Jogendra Nath Mandal: (a) No. I would invite the
Honourable Member’s attention to the fact that in all documents emanating
from a court the description of a person referred to therein is supplied by the
parby at whose instance the document is issued and is not susceptible of varia-
tion by the court.

Eb)) .Government have no information on the subject.
¢) No.

(d) Nothing describab'e as a problem appears to me to arise.

(e) Government do not consider that a reference to Provincial Governments
on this subject would serve any useful purpose; and I would point out that
there is nothing whatever to compel a person addressing a letter or representa-
tion to Government to specify his caste or religion.
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) Mr. Manu Subedar: With regard to (b), since this Government is not aware

the practice in other countries, will they make an attempt to find out that
on appiications, on court documents and on transfer of property and other docu-
ments in other countries a man’s religion or caste is not mentioned, whereas in
India it appears to be the general practice that the description that a man is &
Hindu inhabitant of such and such a street or he is a Muslim inhabitant of
such and such a city is a'ways mentioned? Will Government make this inquiry
and consider the problem which does exist?

The Honourable Mr. Jogendra Nath Mandal: No inquiry is necessary for the
simple reason that the Civil Procedure Code does not provide for the n:ention
of caste or religion or anything of the sort. What the Civil Procedurc Code
does require is a description of a person. It is due to custom or usage that a
person’s caste or religion is described.- It is not required under any law of the
land. Therefore, I feel that no useful purpose will be served by making an
inquiry as to whether in other countries the description of a person requires
the mention of his caste, sub-caste or religion.

Mr. Manu Subedar: Will the Honourable Member assure this House that
this is not required under the rules of the High Court and under the rules
of the District Courts and that when a person goes to affirm his signature before
the Registrar of the High Court he is not called upon specifically to state his
caste or religion?

The Honourable Mr, Jogendra Nath Mandal: Yes, Sir, in certain provinces
there are some courts in which a person is required to mention his caste and
religion, but I do not find it from the Civil Procedure Code that it is at all
necessary. )

Mr, Manu Subedar: In view of the fact that in the United States of America
and also in the United Kingdom . . . . ..

Mr, President: 1 think there has been'sufficient discourse on this subject.

Haji Abdus Sattar Hafji Ishaq Seth: May I ask a supplementary question,
8ir? Arising out of parf (a), is the Honourable Member aware that the
omission of the mention of religion by a party to a document may later on lead
to complications with regard to inheritance law and therefore 1t is necessarv
that religion should be mentioned?

Mr. President: That is a matter for argument. Next question.
Heavy ProrITs TO TEXTILE FACTORIES ON SALE OF CLOTH.

371 *Mr. Manu Subedar : (a) Will the Honougpable Member for Industries
and Supplics please state by what process prices of cloth were fixed in India %

(b) Are Government aware that textile factories were permitted to make very

heavy profits per loom, as much as ten times the pre-war profit and that even
now the profit per loom is very high ?

(o) What steps are Government taking to have an automatic adjustment of
this question, instead of infrequent revisions of prices %

(d) What has been the total production of cloth in India during the last five
yoars and how much has been taken by Government ?

(e) How is that Governmant’s offtake after the war for certain kinds of cloth
still continuing ?

(f) How much is now being taken and for what purposes ?

(g) Have Government examined oarefully that the purposes for which cloth is
still being taken, are not for the production of articles some of which are being dis-
posed of by Government ?

The Honourable Dr. John Matthai: (a) Tie basis for fixing prices of cloth
and yarn is a schedule of realisation multipliers for certain key counts. These
realisation multipliers cover all the various charges involved, such as cost of
cotton, all manufacturing charges from the mixing of the cotton and the
spinning up to and including weaving, cost of finishing and packing, overhead
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expenses of mills and profit margin. This schedule of realisation multipliers is-
subjected to percentage changes from time to time by negotiations between the
Government of India and the industry.

(b) The schedule as it stands at present is believed to allow larger profits
on cloth and yarn of fine counts than on cloth and yarn of medium and coarse
counts, on which the profits are at present relatively small. In fach, there is
reason to believe that margins of profit are very small on coarse cloth, and that
this is one reason for the fall in production of coarse cloth. Profit margins of
course vary in proportion to the cfficiency of the management and condition of
machinery of each individual mill. The whole question of cloth costs is compli-
cated and is at present actively under consideration.

(c) Automatic adjustment of prices would be extremely difficult for the
following rcasons:

(1) Conditions of work vary from mill to mill.

(ii) Costs of manufacture (consisting of the cost of raw cotton, wages, stores.
iuei, overhead costs, etc.) vary not only from region to region but also from mill to
mill. :

(iii) These elements in costs are not constant for any predictable length of
time; they depend on local conditions, transport charges, etc., and also on the
sctuasl number of looms and spindles worked in any month, which varies
according to absenteeism, which is of course un-controllable and unpredictable.

(d) The total production of cloth (inclusive if handloom production) during
the five years 1941-45 was in the aggregate about 80,000 million yards, out of
which about 8,000 million yards were purchased by Government for the Defence
Services and about 1,300 million yards in connection with the Standard Cloth
Scheme,

(e) Government’s offtake of cloth now is for the requirements of the peace-
time establishment of the Defence Services.

(f) Government's offtake during the current year, *which is for the aforesaid
Defence Service requirements, will probably be about 80 million yards.

(8) Yes, Sir.

Mr. Manu Subedar: In view of the fact that when Government fixed the
price on the basis of cost plus, the millowners produced certain kinds of cloth
more because it paid them a little better and there was a glut of such things
as curtain cloths which were sent to villages, will Government not only control
the price of cloth: but the qualities which any porticular manufacturer should
manufacture ? ¢

The Honourable Dr. John Matthai: That problem has slready arisen in
regard to certain varieties of cloth and the whole problem is under active
examination.

Mr. Pregident: Next question.

Sri M. Ananthasayanam Ayyangar: Mav I ask a supplementary question?
Is it not a fact that the prices of handloom cloth have sbared high because the
coarse oloth is not available? '
Mr. President: That is a different problem altogether.
8ri M. Ananthasayanam Ayyangar: It is with respect to price control, Sir.
Mr. President: Next question has been called.
MruiTARY TRAFFIC ON RAILwWAYS.

872. *Mr. Manu Bubedar: (a) Will the Honourablo the Railway Member
please stato how much military traffic on the Railways is still thero in terms of (i)
special trains per day, (ii) the number of tank wagons for ths use of the military;
and (iii) the number of ordinary +igons for the use of the military treffio?
i ‘('bh)y 128 any priority being given to military transport ¢ If so, of which olass.

(o) Is there ary traffic that can be called' demobilisation traffic, and is it in:
conneotion with the Indian foroes or non-Indian foroes $

(d) What is the tota'! number of non-Indian troops in India now, and how
many of them are to be sent away in the course of the current official year ?
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The Honourable Mr, M. Asal Ali: (a) (i) The latest figures available are for
the month of September, 1946. These figures show that an average of 20
Military trains per day were run. These include three Military Personnel

trains, 14 Military Mail trains, one Stores train, one Vehicle train and one
Ambulance train.

Sili) Five tank wagons (one broad gauge and four metre gauge) are allotted
to the Military for their exclusive use. In addition to these, during the three
months August, September and October, 1946, a total of 704 broad and metre
gauge tank wagons were loaded with military traffic.

(iii) Ordinary wagons are not allotted for the exclusive use of the Military.
Military demands for ordinary wagohs are met from wagons available on rail-
ways.

No record is maintained of the number of such wagons loaded daily for the
Military.

(b) Yes. Military traffic carried by goods train is ordinarily accorded the
following priorities : —

(1) Movements of military foodstuffs—Class II(a).—This is the same as the

priority accorded to movements of Civil foodstuffs sponsored by Provincial
Governments.

(2) Movements of military stores, other than foodstuffs, and movements of
military stores from Military Depots.—Class III. .

(8) Movements of military stores from Military Depots carried out with the
vbject of clearing and closing down such Depots.—Class IV.

In .«addition, movements for which operational urgency is claimed, which
are now very few. are accorded Class I priority on specific application.

Priority schedules issued by the Transport Department cover all goods
movements in wagon loads and military goods traffic must necessarily find a
place in such schedules. Priorities acorded to Military and Civil movements
are in keeping with their relative importance and general urgency.

(c) Yes Sir. An appreciable amount of traffic is devoted every month to
the moves of Indian and non-Indian troops in connection with demobilization.
. The number of Indian troops moved in connection with demobilization in
September was approximately 80,000 and the number of special trains arranged
for these moves was 28. For non-Indian troops, the approximate number was
4,000 and no special trains were arranged.

(d) The Railway Department are not in possession of the figures asked for
in this part of the question.

Mr. Manu Subedar: In view of the fact that during the last session the
Honourable Member’s predecessorassured this House that only 27 trains were

being run daily as military specials, now my Honourable friend says, they are
20 trains . . . ...

The Honourable Mr. M. Asaf Ali: The number varies.

Mr. Manu Subedar: May I know whether it is a fact that some of these
trains go partly empty and that civilians are not admitted in them?

The Honourable Mr. M, Asaf Ali: No, Sir, that is not the information. of
the Government. I can assure my Honourable friend that we are pressing it
upon the attention of the Defence Department, that if ever any accommodation
is available even on these trains, it should be made available for civilian
travelling public.

Mr. Manu Subedar: In view of the fact that civilian population was treated
like dirt during the war period, is it not high time that Government considered
whether priorities to military traffic should be discontinued? In fact the
Honourable Member’s predecessor assured the House that these priorities will
uot now be given. '

The Honourable Mr. M. Asaf Ali: I am not quite sure whether any assuranee
‘'was given by my predecessor. All I can say is thab these priorities operate
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ubsolutely normally and I do not find any difficulty in the way of civilian popwa-
tion on account of these priorities. '

_Mr. Manu Subedar: _Will the Honourable Member enquire whether Diépos&la
Direotorate are not taking too much of these priorities to the prejudice of the
movement of coal and other essential articles for the civilian population?

The HonoOurable Mr. M. Asaf Ali: No, Sir.

S;hrl thm Lal ?&kseq&: Is the Honourable Member-aware that apart from
special trains, even in ordinary trains where compartments are reserved for the
nilitary, ordinary civilians are not allowed ?

. 'The Honourable Mr. M, Asat Ali: It is quite possible. If any such instance
ie brought to my notice, I shall institute an enquiry.

Sri M. Ananthasayanam Ayyangar: Will the Honourable Member at least
swe to it that while these military personnel get into particular compartments
r carriages reserved for them, they do not encroach upon those that are
reserved for ordinary civilians?

The Honourable Mr. M. Asa Ali: Well, Sir, I shall note that point and
bring it to the notice of the administrations concerned.

SUPERSESSION OF OOMPETENT ASSISTANTS IN RAILWAY BOARD BY OUTSIDERS AND
. y JUNIORS.

378. *Mr. Tamizuddin Khan: (s) Will the Honourable the Railway Mem-
ber pleaso state whether Government are aware of tho faot that sonior and
competent Assistants in the Railway Board’s office are dissatisfiel on account
of their supersession by outsiders and juniors ? )

. (b) Is it a fact that the genuinensss of this grievanoce was recognised by the
Directors of the Board and that it was docided by them that the rocent promotions
to supervisory posts should be reviewed ?

(o) Is it a fact that this dioision of ths Dirsotors was turnad down, without
any valid reasons, by two members of tho Board, and that no refsrence was made
to other members of the Board or the Chief Commissioner of Railways ?

(d) Is it a fact that the Finanocial Commissioner is never consulted in such
matters and that the Directors and Secretary of tho Board are the final authority
on all questions relating to the staff of the Railway Board offico ¢ If so, why was
a departure made in this instanco ?

(6) What steps are proposed to be taken to romove thy logitimate grievanoes
of the staff in this matter ?

The Honourable Mr. M. Asat Ali: (a) Certain representations from senior
Assistants have been received in connection with promotions. Promotion to
all_ posts in the Board'’s office, particularly to supervisory posts, is, Showever,
made by selection and not by seniority; it is also permissible to draw upon
outside sources for filling posts of Superintendents and Assistants-in-Charge.
as well as Assistants.

(b) A meeting of the Directors recommended by a majority that certain
promotions should be reviewed ; but this did not imply recognition of the claims
«{ senior men. '

(c) Two Members of the Board considered the recommendation of the
Directors. It has been decided that promotions should be made on the recom-
wendations of a small committee consisting of three Directors and the Secre-
tary, Railway Board. It was not necessary for the other Members of the Board
t0 have seen the papers, but the Chief Commissioner has subsequently seen
them..

(d) The Financial Commissioner is consulted where necessary; the Secre-
tary, Railway Board and not the Directors is the authority in charge of the
staff of the Board’s office and he exercises the necessary control under the
supervision of the Board. The last part does not arise.
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(e) It is not admitted that the staff have any legitimate grievance. As I
have already stated, a small committee has been set up who will make recom-
mendations for promotion and if as a result any changes in the existing arrange-
wments are indicated, the matter will be considered afresh.

Sri M. Ananthasayanam Ayyangar: May I know if these selection posts are
being reviewed by the Honourabl: Member himself from time to time inas-
much as there is much scope for nepotism in this matter?

The Honourable Mr. M. Asaf Ali: All the higher categories come up to me
out I cannot possibly undertake to review all the selection posts that are being
considered by the various administrations because their number is large.

Sri M. Ananthasayanam Ayyangar: May I know if the posts of General
Managers are selection posts?

The Honourable Mr. M. Asaf. Ali: Yes, they are. These higher posts come
to me straight. )

Sri M. Ananthasayanam Ayyangar: Is it a fact that some posts of General
Managers will soon fall vacant? In view of the fact that there are very few
Indian General Managers at present, will the Honourable Member investigate
into this matter and see that in filling up the vacancies that would arise shortly,
Indians are not overlooked?

The Honourable Mr. M. Asaf Ali: I can assure my Honourable friend bn
that poind. I shall see to it that no Indian is overlooked. I assure him that
even now 1 am taeking every conceivable step to see that no Indian is over-

looked.

Sri M. Ananthasayanam Ayyangar: Will the Honourable Member give au
assurance that in the case ‘of persons who are serving already in railways which
have been taken over from compunies recently, the priorities that have been
given upder the companies’ regime, whether they were right or wrong will not
be eontinued ?

The Honourable Mr. M. Asaf Ali: I am afraid I must ask for notice. But
there is one little point on which I can say this much. It is rather a difficult
question. Certain lists of seniorities were made out by the companies, when
these administrations were taken over by the Government, naﬁqrally we haq to
adopt those lists. It is difficult for us now to re-open these lists and go into
the question of seniority as it was determined by the companies before we took
over these railways.

Sri M. Ananthasayanam Ayyangar: May I ask whether at least with respect
to higher grades, he wi'l review the question of seniority in all cases of railways
which have been taken over by the Government from companies?

The Honourable Mr. M. Asa! Ali: As T have already said the principle is
this, that wherever selection posts are concerned, seniority is overlooked. if
necessary.,

COBRUPTION IN THE DISPOSALS DEPARTMENT

374. *Seth Sukhdev: (a) Will the Honourable Member for Industries and
Supplies please state whether Government are aware that thore is widespread
oorruption in th) Disposal Dopartment ?

(b) If so, what styps are being taken to provent ocorruption and tho disposal
.of Governmont material at low prioes ?

The Honourable Dr. John Matthai: (a) Allegations to this effect, mostly
anonymous, have been made from time to time, but none has so far been so
specific or supported by such prima facie evidence as to justify formal enquiry.

(b) Government are fully' alive to the necessity of eliminating corruption
wherever it exist. In the case of the Disposals Organisstion, in perticular, an
Enquiry Committee has recently been set up and its Terms of Reference in-
clude inter alia:

(1) to advise whether the methods of disposal in themselves are suited %o
producing results which are: (i) in the interests of the public, (it) expeditiows.
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(2) to advise whether, in their view, there are definite indications of cor-
ruption.

The Government will take such action in the light of the Committee’s recor-
mendations as may be necessary both as regards revision and methods of
disposal and organisational changes and in the further investigation of any
particular cases brought to notice. Copy of a Resolution:setting up the Dis-
posals Enquiry Committee is placed on the table.

GOVERNMENT OF INDIA
DEPARTMENT OF INDUSTRIES AND SUPPLIES

New Delhi, the 1Tth October 1946.
RESOLUTION

In order to have the advantage of some outside study of the problems and difficulties so
far encountered in the disposal of war surpluses, the Government of India have decided to
appoint a small Committee which will operate on the terms of referemce below :— -

(i) To review the problems of the Departmont and to advise whether the organizatiom,
Elernonnel, and class of officer and staff are adequate and suitable for handling these pro-
ems.

(ii) To advise whether the methods of disposal in themselves are suited to producing
results which are:

(a) in the interests of the public.

{b) expeditious.

(iii) To advise whether, in their view, there are definite indications of corruption.

(iv) And in general to suggest methods of improving the performance and st&nd&rda‘..-.

2. The Committee will be called the DISPOSALS ENQUIRY COMMITTEE and will con
sist of Bir Maurice Gwyer and Dewan Bahadur Sir T. Vijayaraghavacharya. Mr. 8.
Bhoothalingam, 0.B.E., I.C.B., will act as Secretary to the Committee.

3. It is expected that the Committee should be able to report within one month.

ORDER.—Ordered that this Resolution be communicated to all Provincial Governments
and Chief Commissioner, Delhi, all Departments of the Government of India (including the
Financial Adviser, Military Finance, and Political Department) and the Secretary, Cabinet
Secretariat.

2. ORDERED also that the Resolution be published in the QGazette of India Extra-
ordinary, dated the 14th October 1946.

M. W. M. YEATTS,
Secretary to the Government of India.

Dr. Zia Uddin Ahmad: Have Government fixed up the terms of reference
and the constitution of this Committee?

The Honourable Dr. John Matthai: Yes, the terms of reference and the
constitution have both been settled and I think have been announced.

Sri M. Ananthasayanam Ayyangar: May I know if Government will be wil-
ling to set up influential non-official committees in each centre of disposal to be
associated with the Government Department, to give them advice with respect
to all major disposals beyond a particular value?

The Honourable Dr. John Matthal: I expect the report of this committee to
be available to Government in a very short time, and the suggestion made by
the Honourable Member and other suggestions of a similar kind will be taken
into account when we examine the report.

Seth Govind Das: Are there any non-officials on this Committee?

The Honourable Dr. John Matthai: The Committee consists of only two
persons, Bir Maurice Gwyer and Sir T. Vijayaraghavachari, both of whom are
non-officials. . )

Shri Mohan Lal Saksena: Msy I know if the allegations about corruption
were made in writing ?

The Honourable Dr. John Matthal: Anonymous letters have been received.
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Shri Mohan Lal Saksena: Did Government take any steps to make inquir-
ies regarding the finances of these. particular officers?

The Honourable Dr. John Matthai: Such consideration as these anonymous
letters deserved was given to the matters raised in them.

Mr. Leslie Gwilt: Will the Committee be able to examine witnesses? If so,
will the evidence of witnesses in such examination be taeken in & privileged
place?

The Honourable Dr. John Matthai: I understand the procedure of the Com-
mittee is going to be this. They have examined a large number of officials
who hold responsible positions in this particular Directorate, and the further
step they are going to take is to meet Chambers of Commerce business
associations of various kinds, and hear their views.

Sri M. Ananthasayanam Ayyangar: Is it a roving Committee?

The Honourahle Dr. John Matthai: They mean to make an extensive tour.

EMPLOYMENT OF SUPERANNUATED OFFICERS IN INDUSTRIES AND SUPPLIES
DEPARTMENT
875. *Seth Sukhdosv: (a) Will thy Honourable Msmber for Industries aad
Supplies please stats how many offiters why have already reashsl tho ag» of 55
are still being continued in sorvice in the Dapartments under his control ?

(b) How many pensionsrs were ro-employed during tho war and still boinf
eontinued ? ' How many of th3se suporaanuatad min woro spzoialists and tichnica
men ?

(¢) When will the services of these men be dispensed with ?
The Honourable Dr. John Matthai: (a) Fourteen.
(b) Thirteen. Out of these five are technical men.

(c) The services of superannuated officers will be terminated as soon as
possible within a period of about a year.

All of them except two will be dispensed with by 80th May 1947 and the
services of the remaining two will be dispensed with by December 1047.

ExXPRESS TRBAIN BETWEEN DELHI AND MADRAS .

876. *Mr. R. O. Morris: (a) Will the Honourable the Railway Member please
indicate when the promised new Express Train will run between Delhi- and
Madras ?

(b) Will air-conditioned coach1s ba provided on the Expross train ?

The Honourable Mr. M. Asat Ali: (a) The Honourable Member's attention
is invited to the reply T have just given to parts (a), (b) and (¢) of Sri R.
Venkatasubba Reddiar's starred question No. 368.

(b) The current proposals do not contemplate the provision of air-conditioned

accommodation. The matter will however be considered in connection with the
general question of provision of air-conditioned coaches on the various routes.

Sri M. Ananthasayanam Ayyangar: As the first and second class coaches
very often go empty will the Honourable Member consider the advisability
of reducing the number of these carriages in this train and increasing the
accommodation for third class passengers by increasing the number of goaches ?

The Honourable Mr. M, Asat Ali: The question will be examined according’
to the requirements of the travelling public.

Shri Mohan Lal Saksena: In view of increased facilities of travelling by air

will Government consider the advisability of disdontinuing air-conditioned first
class coaches?

The Honourable Mr. M. Asat Ali: That is a matter of larger policy which
I do not think can be discussed by way of supplementary questions and answers.
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8jt. N. V. Gadgil: Is the Honourable Member aware that in the last railway
budget debate this House expressed more than once the view that it was

against increasing any facil'ties for upper class passengers, specially those who
travel in air-conditioned coaches?

The Homourable Mr. M. Asat Ali: I am not quite sure that this question
was specifically dealt with during the budget debate. It is quite possible that
a certain suggestion may have been made; but, as I have said before, it is a
question of policy and there will be plenty of time for the House to discuss
it at length in the budget session and give us a definite policy. If it is desired
to abolish the upper classes I am quite prepared to abolish them. '

8jt. N. V. Gadgil: Meanwhile do not spend anything on them.
Mr. President: Order, order; next question.

PENALTY ON REFUND OF FARE OX UN-USED RaiLway TICKETS

3877. *Pandit Balkrishna Sharma: Will tho Honourable the Railway Mamber
be pleased to state : . ’

(a) whother it is & faoct that in case a passenger is not able to travel by
a partioular train for which he has purchased a ticket, he is allowed to deliver baok
the ticket and get a refund on payment of only one anna as penalty, on the East
Indian Railway ;

(b) whether a deduotion of 10 per cent. is made on the fare paid if a ticket

had been purchased a fow days earlier and the reservation of seat madé, when the
passenger is not able to utilise the ticket ;

(o) the reasons for this defference of tieatment betweon the two ocategories ;
and

(d) whother Government propose to take steps so that the latter class of
tiokete may also be accepted on payment of the penalty of oaly oae anna ?

The Honourable Mr. M. Asaf Ali: (a) If a passenger is unable to travel for want
of room in a particular train, he can obtain® at the station refund of the fare
paid without any deduction, provided he gives up the ticket within three hours
after the departure of the train. When for any other reason a passenger ‘is
unable to travel, he can, if he has not reserved accommodation, obtain refund
of the fare paid less a clerkage charge of one anna, provided he gives up the
ticket within two hours after the departure of the train.

.(b) Yes.

(c) The distinction is made primarily with the object of preventing abuses
such as speculative reservations.

(d) The present practice is intended to mect prevailng circumstances.
When the pressure on reserved accommodation eases and the incentive for
making spurious reservations has ceased to exist, Government intend to con-
sider some relaxation of the rule under which a 10 per cent. deduction is levied
in cases of refunds following cancellation of reserved accommodation. In the
meantime to provide for genuine cases of hardship, Railway Administrations
have discretion to waive the levy of the 10 per cent. deduction where circum-
stances warrant.

Seth Govind Das: Is the Honourable Member aware that if the application
for refund is not made within the prescribed hours, as the Honourable Member
said, it takes the Railway Department about six months to return the money?

The Honourable Mr. M. Asat Ali: I think those who want a refund should
be a little quicker than they generally are.

Sri M. Ananthasayanam Ayyangar: Has it come to the notice of the Honou-
rable Member that the provision for the exemption of the deduction of 10 per
cent. has been abused by the railway servants themselves by purchasing tickets

for long distances and then returning them and getting exemption? If not,
will he kindly make inquiries?
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The Honourable Mr. M. Asat Ali: Certainly, Sir. . But I should like some
" specific instances to be brought to my notice.

VALUE OoF Goops Lost IN TRANSIT CN RAILWAYS.

878. *Pandit Balkrishna Sharma: Will the Honourable Member for Rail.
way be pleased to state :

(s) the approximate value of goods lost in transit on various Railways, the
amount clsimed and the amount refunded ; and

(b) the reasons for such losses ?
The Honourable Mr, M. Asaf Ali: (a) A statement showing the net amount
of claims paid by all Class I Railways for loss, destruction or deterioration of

goods for the last five years is placed on the table. Similar information in
respect of claims repudiated is not available.

(b) The principal factors contributing towards these losses are:

(i) Heavy expansion of traffic, leading to congestion in goods and parcel
offices and in yards, and to difficult operating conditions.

(i) Inferior quality of packing used.
(iii) Low standard of marking and labelling of packages.

(iv) Increase in thefts due to general scarcity, rise in the level ‘of prices, and
bad lighting on account of ‘‘black-out’’ cond:tions.

(v) Indifferent oalibre of some of the temporary staff recruited to handle the
heavy war-time traffic. :

Statement showing the net amount of claims paid by Class I Railways

Year Net amount paid
) " Ra
442 . . . L. . ) 7,80,712
1942.43 . .. . 14,45,989
194344 . . . .. . . 39,283,656
194446 . . . . . .o 1,13,60,010
1945.46 . . .. .. . . 5 159,18,565

Note.—These figures refer to year ending 31st March.

Mr. Manu Subedar: In view of the fact that Government servants or ex-
railway servants are alleged to be concerned in these thefts, will the Honourable
Member set up a special machinery for investigation and allay the serious
discontent which exists among the public?

The Honourable Mr. M. Asaf All: The Watch and Ward are as active as
they should be, 'and I can assure the Honourable Member that we are trying
to strengthen our Watch and Ward in order to catch out those to whom my
Honourable friend reférred.

Mr. Manu Subedar: In view of the fact that the Honourable Member is
unable at this stage to give us the amount of claims made and rejected by
railway administrations, may I know whether he has not received represen-
tations from the business community from time to time as to the unsatisfactory.
character of the responsibility of the railway administrations for losses of goods
sent by railway?

The Honourable Mr. M. Asaf Ali: There is no doubt that complaints sre.
received from time.to time. But my Honourable friend ought to feel satis-
fied that the amount paid by the railways in 1941-42 was something like seven
lakhs 80 thousand odd and now it has risen to one crore and 59 lakhs odd.
Can we pay more?
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Sri M. Ananthasayanam Ayyangar: May I know from the Honourable Mein-
ber if any policy has been evolved to appoint Buperintendents of Police from
Government service? Take them on a tenure basis for Watch and Ward.

Mr. President: What is the question?

Sri M. Ananthasayanam Ayyangar: My Honourable friend said he is trying
to improve the Watch and Ward system of the Railways so as to prevent the
losses on Railways. . . . .

Mr. President: The Honourable Member may ask for any information, but
he is going to make suggestions. .

Sri M. Ananthasayanam Ayyangar: If my language is suggesting suggest-
ione I will try to make an amendment. May I ask the Honourable Member to
inform the House if there is a proposal to have Superintendents of police serving
in the Government transferred to the Railway Department for Watch and Ward
once in every three years on a tenure basis?

The Homourable Mr. M, Asat Ali: According to my information, on some

Railways there are Superintendents of Police working in the Watch and Ward,
and on others they are not.

Mr. Abdur Rahman Siddigi: Will the Government consider the desirability
of assessing these losses in accordance with the actual complaints made and
justified, or the capacity of Government to pay? Whether it is 16 lakhs or 16
crores is immaterial. If T have lost money or goods, it should be paid. Will"
Government kindly reconsider its policy?

The Honourable Mr. M. Asaf Ali: The Government try to do justice in

every case, and I assure the Honourable Member that the Government will
continue to do justice to everybody.

Mr. M. A. F. Hirtzel: The Honourable Member informed the House that
the Watch and Ward Deparmtent were working satisfactorily. Would he
kindly arrange to make gvailable to the House the number of cases instituted
as a-result of their activities and the number of successful convictions?

The Honourable Mr. M. Asaf Ali: T should like the Honourable Member to
put down a question.

Sri M. Ananthasayanam Ayyangar: May I know from the Honourable Mem-
ber if it has come to his notice that there are a number of bogus parcels and
bogus complaints? Parcels are first sent without indicating what they contain
and later on cla’m is made for some other article which was actually not sent.
Will the Honourable Member kindly see to it that proper. investigation is made
to see what exactly the article is before parcels are accepted?

The Homourable Mr. M. Asat Ali: No parcel is accepted by the Railways
until the Railway officers have satisfied themselves that it contains what the
declaration says it contains.

RESPONSIBILITY FOR GOODS ENTRUSTED TO ONE RAILWAY FOR DESPATCH TO A
STATION ON ANOTHER RAILWAY.

879. *Pandit Balkrishna Sharma : Will the Honourable Member for Railways
be pleased to state : -

(a) whethor it is a faot that when goods ar> ontrusted to one Railway for a
station that happens to be on another Railway, the original Railway takos no
responsibility for thy goods if lost ;

(b) whothor on complaint for loss of goods, thy original Railway refers the
sender to tho Railway to whoso station the goods wore dispatched and declines to
take any further action ir tho matter; and

() whether Governmont proposo to instruct tho Railways originally receiv

goods for dospatoh, to hold themselves ra?mbla for the tracing of $ha goods i
they are losm ensuring the payment of coste to the sender ? .

The Honourable Mr. M. Asat Ali: (a) No. The Railway which books a con-
signment for a station on another railway remains responsible as the contracting
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railway, although each railway over which the consignment passes is responsible
for the safe transport of the consignment while in its custody.

(b) On receipt of & complaint for loss of goods, the forwarding railway refers
the applicant to the railway on which the destination station is situated, which
railway is responsible for accepting and dealing with the claim on betalt of all
the railways concerned. Each railway, however, takes action to trace the pas-
sage of the consignment over its own length. .

(c) Government do not propose to vary the present practice which they
believe to be the most convenient to the trading public, since it is consignees
who normally hold Railway Receipts and prefer claims and they can deal more
-conveniently with the destination Railway.

s

Di1sPosAL OF JEEP MoTOR CARs.

880. *Pandit Balkrishna Sharma : Will tho Honourably Mambir fir Indus-
tries and Supplies bo pleasod to stato: .

(a) the number of Jeep motor cars that ware in tho possession of Government
at the olose of the war;

(b) the mannor in which thoy ware disposed of or ara boing disposed of ; and
(c) the pricos at which they have boon sold and the conditions, if any, that

were attached as rogards their further sale by firms that bought the ocars from
Government ?

The Honourable Dr. John Matthai: (a) 10,508.

(b) Surplus Jeeps declared to the Disposals organisation have been dis-
posed of partly by sale to Provincial Governments and Indian States for
security and Famine Relief purposes: partly by inclusion in bulk sales of quanti-
ties of various vehicles; and partly by advertised tender, auction, or negotiation
of small quantities to different parties.

‘c), The prices varied with the condition of Jeeps sold. ‘Jeeps in good condi-
ion were generaily sold for Rs. 4,000 each. Jeeps in fair condition fetched
Rs. 2,250 to Rs. 3,000, and those in poor condition Rs. 1,000 to Rs. 2,000.

In the case of ‘air and poor vchicles, the wide range of cond:tions within
the broad grouping has accounted for the considerable vanation in prices.

No conditions governing resale weré attached in any transaction.

Porioy r¢e RETENTION OF RoYAL ENGINEERING OFFICERS EMPLOYED IN RAILWAYS

381. *Hajee Chowdhury Mohammad Ismail Khan : (a) Will the Honourable
Member for Railway ploase state if it is & fact that Royal Engineering Officers are
employed in Transportation and Engineering branches of the Railway although thay
are ossentially military  Officers %

(b) Will Government state thoir future policy as to retention of thisa Royal
Engineering Officers in Railway Servioes and state whethir thoir servicos will be
returned to $ho military ?

The Honourable Mr. M. Asaf Ali: (a) Yes. The employment of a limited
number of Royal Engineer Officers in civil employ, including the various bran-
ches of Railway service, is a part of the general set-up of the Army. The terms
governing their employment on railways will be found in Appendix T to the
State Railway Establishment Code, Volume I, & copy. of which is in the
Library of the House. .

(b) Government have not so far ccnsidered the question of the future draft-
ing of Military Officers into Railway staploy. As regards such officers already
in Railway employ, their return to u ilitary service has not been considered,
while those whose services were replaced at the disposal of the Army during
the war and are still with the Army, have been given an opportunity of return-
ing to Railway employ provided they are considered suitable and they do so
not. later than 81t March 1047
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QUALITY OF MATCHES PRODUCED IN INDIA.
382. *Mr. Manu Bubedar : (a) What steps has tho Honourable the Member

for Industries and Supplies taken for the i t of th lit:
produced in India ¢ PP r the improvement of the quality of matohos

. (b) Is it a fast that matches are produced under oont-olled conditions at
prices fixed by Government ?

(o) Is it & fact that these prices leave magnificent profits to the principal pro-
ducing: companies ?

(d) How do Government ascount for the fast that thy quality of matohss on
the market is the samo as the war quality ?

(e) What steps do Governmont propose to take in oxds: to remidy this matter ¢

The Honourable Dr. John Matthai: (a) and (e). The quality of matches
depends upon the quality of wood and of potassium chlorate. Good quality
potassium chlorate is produced in adequate quantities at present in India, but
the match manufacturers have not been able to get the right type of wood in
sufficient quantities. Before the War the Andaman Islands were an important
source of supply for match-making wood for the Indian industry. After the
Islands were taken over by the Japanese, the Indian match industry had to
face the problem of arranging suplies of wood from indigenous sources. Some
of these sources provided good substitutes, but due to excessive war time fel-
lings in the Forests, supplies of the particular varieties required were bonsider-
ably reduced and timbers of inferior quality had to be used. Govermment of
India intend to ask the Provincial Governments to reserve exclusively for
the manufacture of matches certain species of wood available in some parts
of India. Steps are also being taken to improve supplies of timber from the
Andamans.

(b) and (¢). Matches are not produced under controlled conditions at prices
fixed by Government. Until 30th September 1948 the prices of match boxes
were fixed in relation to the cost of production and handling charges; manu-
facturers were allowed a reasonable profit. However, with the expiry of the

Defence of India Act, the Central Government have no longer the power to
fix the retail price of matches.

(d) The quality of matches is improving with the improved supply of match
chemicals and better quality of wood. It will be sometime before the pre-war
quality is attained, as transport and other difficulties still hamper regular supply
of raw materials to the factories.

Mr. Manu Subedar: In connection with the statement of the Honourable
the Finance Member during the last Budget, was not an assurance given to this
House that the price of matches will be fixed at half ‘an anna—the retail price
—and do I understand that Government will not make an attempt to see that
the public is not overcharged by the prodlucers who are a monopoly foreign
company? .

The Honourable Dr. John Matthai: I believe an assurance was given by the
Honourable the Finance Member in his last budget statement. But it has
not been possible so far to implement the suggestion he made wholly.

Sri M. Ananthasayanam Ayyangar: Are any facilities being given for pro-
ducing matches as a cottage industry?

The Honourable Dr. John Matthai: That question was gone into in great
detail when the Tariff Board Enquiry into the match industry took place. It
is possible to do so, but whether it would stand up to competition against highly
organized, large'scale concern, is a problem that admits of doubt.

8ir Oowasjee Jehangir: Isn't it 8 fact that the price of match boxes has been
reduced according to the undertaking given by the Finance Member in the
last budget session and that boxes now of 50 matches are supplied to the pub-
lic at a lower rate and the undertaking has been carried out?

The Honourable Dr. John Matthai: I should like notice of that.

Mr. President: Question hour is over.
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FasT EXPRESS TRAIN BETWEEN DELHEI AND MADRAS.

883. *Haji Abdus Sattar Haji Ishaq 8eth : Will the Honourable Member for
Railways please stat» :

(a) what steps have beon taken to speed up tho» Grand Trunk Express which
was definitely promised in the last session of ths Assembly; and

(b) when the fast Express train between Delhi and Madras which was promised
in the last session is going to be started ?

‘The Honourable Mr. M, Asat All: (a) The Railways concerned have been in-
structed to take special meéasures to ensure more punctual running of this
train and to subject it to periodical checks by Traffic and Locomotive Inspectors,
8o that prompt action can be taken to eradicate all avoidable delays. There
are however a number of causes of unpunctuality which it is difficult to overcome,
such as heavy loads, poor quality coal and engines which are no longer in first
claska condition.

A copy of the Honourable Member’s question and my reply thereto will how-
ever be sent to the Railways concerned to ensure that they will redouble their
efforts to secure a greater degree of punctuality.

(b) The Honourable Member’s attention is invited to the reply just given to
parts (a), (b) and (c) of Sri Venkatasubba Reddiar’s starred question No. 868.

EXTENSION OF SERVICE TO MEN IN LOWFR AXD HICEFR SFIFCTICX CFAT¥EIN
SIND AND BALUOHISTAN CIROLE OF POSTS AND TELEGRAPHS DEPARTMENT.

884. *Seth Sukhdev : (a) Will the Secretary of the Communication Depart-
ment please state the number of men separately in the Lower and Higher Svlection
Grades in the Sind and Baluchistan Circle of the Posts and Telegraphs Department
who have beon granted extension of service during the last two years ?

(b) What are the periods of extsnsion grantsd in each case ?

(c) What are the reasons for' granting such extensions ?

A:i) What is the effect of such extensions on those immediately below thym and
on the gemeral position of unsmployment ?

(6) Do Government propose to grant such oxtensions also to those who have
now been adversely affocted by Government's present policy of granting exten-
gions ! If not, why mnot?

(f) What steps Government propose to take to safeguard the interests of those
now adversely affected ? If none, why?

(8) What is the policy of Government in granting extensions in future to the
officors and staff of the Posts and Telegraphs Department in general and the Sind
and Baluchistan Circle in partioular ?

8ir Harold S8hoober}: () Yone.

(b), (e), (d), (e) and (f). Do not arise.

(g) I would request the Honourable Member to refer the general question of
policy regarding the grant of extensions of service to the Home Department. The
present Fundamental Rules upon the subject are being followed in the Posts and
Telegraphs Department.

INDIAN RADIO AND CABLE COMMUNICATIONS COMPANY LIMITED.

4

885. *Mr. Siddiq Ali Kban: (a) Will the Secretary of the Communications.
Department please state if the Government of India have completed arrangement
to take over the Indian Radio and Cablec Communications Company Limited
on 1st of January 1947, in aocordance with the notice served on the Company in
the beginning of this year ? -

(b) What is the total number of officers and the employees of the Company
who are drawing a salary, including personal allowance :—(i) of Rs. 450 and over,
(ii) between Rs. 250 and Rs. 450, and (iii) between Rs. 150 and Rs. 250 ? How
many are Muslims in each category ?



768 LEGISLATIVE ASSEMBLY [11te Nov. 1946.“

(c) What is the soale of pay, as given in the Grading Schedule of the Come
pany for the grades of—(i) Deputy General Manager, (ii) General Traffic Manager,
iii) Chief Engineer, (iv) Assistant Traffic Manager, and (v) Engineer-in- chargo ?
How many officers have been promoted to these grades during last 3 years ?
Wha.g initial salary and special allowances, if any, have been granted in each
0880

Sir Harold Shoobert: (a) The Government of India are making arrangements
for taking over the service of the Indian Radio and Cable Communications
*Company, Limited, with effect from the 1st January, 1947.

*(b) and (c). A statement is laid on the table of the House. ‘

" Statement

(b) The required information so far as it is available is given below :—

(i) Number of employees 40—Muslim, One.

(ii) Number of employees 157—Muslims—3.

(iii) Number of employees 75—Muslims—12. *

(c) (i) Deputy General Manager—scale, Rs. 1,500—50—1,760.

(ii) General Traffic Manager—saale, Ra. 1,200—50—1,500.

(iii) Chief Engjneer—scale, Rs. 1,200—50—1,500.

(iv) Assistant Traffic Manager—This grade has been abolished and replaced by Assistant
"Managers—scale, Rs. 6 .

(v) Engineer-in-Charge—scale, Rs. 535—25—T75.

The information regarding number of officers promoted to these grades during the last
'tl;fg: ?-eam' and the initial salary and special allowances granted in each case is given

(i) Number of officers promoted to gradé—One and initial salary granted Re. 1,600.

(ii) Number of officers promoted to grade—One and initial salary granted Rs. 1,200.

(iii) Number of officers promoted to grade—One and initial salary granted Rs. 1,500.

(iv) Number of officers promoted to grade—Three and initial salary granted Rs. 700.

(v) Number of officers promoted to grade—Five initial salar{) granted Rs. 600, in four
«cases with free quarter at Kirkee or allowance of Rs. 75 at Bombay in lieu of free quarters,
and initial salary granted in the fifth case Rs. 560 at Delhi with an allowance of Rs. 300.

-«

METHOD OF FIXATION OF PRICES OF YARN AND CLOTH.

886. *Mr. P. B. Gole: Will the Honourable Member for Industries and Sup-
plies be pleased to state :

(a) the method by which the prices of yarn and cloth are fixed ;

(b) the relation that they bear to the controlled price of cotton ;

(c) whether Government are aware that the Textile Mills are making huge
profits on account of the abnormally high prices of gloth fixed by the Textile Com-
‘missioner ; and

(d) Whether any representation has been made by the East India Cotton
Association for raising the minimum prices of cotton if the prices of cloth and yarn
are not reduced ?

The Honourable Dr. John Matthai: (a) The basis for fixing prices of cloth
and yurn is a schedule of realisation multipliers for certain key counts. These
realisation multipliers cover all the various charges involved such as cost of
cotton, all manufacturing charges from the mixing of the cotton and the spinning
up to and including weaving, cost of finishing and packing, overhead expenses
of mills and profit margin. This schedule of realisation multipliers is subjected
1o percentage changes from time to time by pegotiation between the Govern-
ment of India and the industry.

(b) It is not possible to specify the exact relationship betwcen the controlled
prices of cloth and yarn and the controlled prices of cotton, because, as indi-
<ated in the reply to part (a) of the question, the schedule of realisation multi-
ipliers takes into account all the re'evant cost factors. Buf, changes in this
#chedule are so effected as to take into full account cotton prices.
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(¢) The schedule as it stands at present is believed to allow larger profits
cn cloth and yarn of tine counts than on cloth and yarn of medium and coarse
cloth on which the profits are at present relatively small. In fact there is reason
to believe that margins of profit are very small on coarse cloth, and that this is-
one cause for the fall in production of coarse cloth. Profit margins of course
vary in proportion to the efficiency of the management, and condition of the
machinery of each individual mill. Some make large profits while others on.
the margin even work at no profit. The whole question of cloth costs is compli-
cated and is now actively under consideration.

(d) The East India Cotton Association did make a representation that the-
floor prices of cotton should be raised, but there was nothing in their representa-
tion relating to the reduction of the prices of cloth and yarn.

Prices or COTTON.
887. *Mr. Manu Subedar: (a) Will the Honourable Member for Industries-
and Supplies please state how much cotton did Government of India purchase-
under the scheme to prevent cotton falling below a certain price ?

(b) When were these prices fixed and what were the considerations for fix-
ing the price of cotton as low as they were fixed ?

(c) Have Government examined the position of cotton and gone into the.
reason why the price of Indian cotton should be lower than pre-war price, where-
as the American ¢otton is two to three times the pre-war price ?

(d) What steps are Government taking in order to see that the cotton oculti.-
vator gets the full value for his exertion?

The Honourable Dr. John Matthai: (a) During the 1943-44 season Govern-
ment bought 277,854 bales. During the 1944-45 season Government bought
22,583 bales. There have been no purchases since then. X .

(b) The prices for the 1943-44 and 1944-45 seasons were fixed in October
1943 and August 1944 respectively. The considerations that weighed with the
Government in fixing these prices were (i) to ensure that the cotton floors were
less attractive than the food floors, so that the production of cotton surplus to-
requirements was discouraged and the production of food maximised, (ii) Gov-
ernment’s anti-inflationary policy. The very fact that Government had to buy
as many as 800,437 bales in order to sustain these floors shows that the prices.
fixed were not unduly low. )

(c¢) Current cotton prices are not below the pre-war levels.

(d) Government have recently increased the floor prices of fine Jarilla 8/4"
staple by Rs. 80 and the floor prices of other descriptions pro rata.

' “ FLoOR PRICES” oF COTTON.

888. *Prof. N. G. Ranga: (a) Will the Hcnourable Member for Industries and
Supplies be pleased to state what was the ‘‘ floor price ™ for cotton in September,
1946, and new ““ floor price ”* fixed in October ; what is the percentage of differ-
ence between them ?

(b) Is it a fact that this increase in ‘‘floor price’’ does not effect the ulti--
mate cost of cotton cloth ¢

(c) For how long have the cotton growers been complaining against the ear-
lier “ floor price ’ of cotton ? Why was all the delay caused in setting right the
position ¢ What is the departmental machinery ava‘lable to continually watch
the trend of the respective prices of cotton, yarn and cloth and to see that the-
ocotton growers are not exploited by the millowners ?

The Honourable Dr. John Matthai: (a) The floor price for Fine Jarilla in
September was Rs. 850 per candy, and the new floor price fixed in October is.
Rs. 430 per candy. The percentage difference is roughly 23 per eent. The
floor prices of other cottons have been inereased by roughly the same percentage.

(b) Government do not consider that this increase in the floor pricer will
affect the cost of cotton cloth. The market price which was round abouvt
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L}
Rs. 440 per candy for Fine Jarilla previous to the change is round about Rs. 460
now.

(c) For some years representatives of cotton growers have been complaining
that the floor prices were much too low. That they were in fact not unduly
low is shown by the fact that market prices have touched the floor on only two
occasions. The recent decision to increase the floors was taken because Govern-
ment decided that it would serve the interests of the grower to narrow the
margin between floors and ceilings and give less scope for speculators. They
are of the view that this wou'd tend to stabilise market prices at or about current
levels, and give more confidence to the cotton trade, who it is expected by
reason of their increased confidence will be likely to aliow better prices to the
cotton grower. There is a section of the Textile Commissioner’s office con-
verned exclusively with cotton matters, which watches the trend of prices and
whose duty it is to see that the prices fixed bv Government give a fair return
to the cotton grower. Government’s Honorary Adviser on Cotton has many
Years experience of cotton matters in India and the Cotton Committce of the
Textile Control Board comprises experienced businessmen actively interested
in the cotton trade. (Government believe that the guarantee of a floor, and
the careful adjustment of suppiies against internal needs and export markets,
will stabilise the grower’s price at a fair level. ‘

BAN AGAINST PRODUOTION OF COTTON IN MADRAS.

889. *Prof. N. G. Ranga: Will the Secretary of the Department of Agricul-
ture be pleased to state whether in view of the new policy of the Congress Ministry
of Madras to make that province self-sufficient in Khadi, yarn and cloth produc-
tion and help peasants to raise as much cotton as possible in their own villages,
Government propose to withdraw their ‘“ Ban orders” against the production
-of ootton in a number of Madras Districts ?

8ir Pheroze Kharegat: The bah on cotton cultivation in certain tracts has
been imposed by the Provincial Government and not by the Centre. The ques-
tion of the continuance of the ban is being examined by the Government of
Madras in consul!tation with their officers.

ASSEMBLING OF AGRICULTURAL TRACTORS IN ORDNANCE FACTORIES.

800. *8ri V. C. Vellingiri Gounder: Will the Secretary of the Department
of Agriculture be pleased to state :

(a) the number and place where Government ordnance factories or other
agencies have undertaken the manufacture or assembling of agricultural tractors
and their ploughing sets and spare parts ;

(b) how many tractors have so far been secured or fitted as complete plough-
ing units and how many given to each provinoce ; !

(c) what are the countries from which these tractors and plouéhs have been
g0t 80 far and the number of plough and tractors expected to be delivered and when ;

(d) whether Government have arranged to secure experts from foreign coun-
tries to manage the factories engaged in the manufacture of tractors and ploughing
implements ; and

(e) the number of agricultural implement factories in India, where are these
situated and when started ; what help is given by the Government %

Sir Pheroze Kharegat: (a) Government have set up a tractor reconditioning
and reparing station at Delhi. A private firm is taking up the manufacture of
tractor drawn implements at Bombay. . The question of starting the manufac-
ture or assembling of agricultural tractors is being looked into by the Auto-
mobile and Tractors Panel set up by the Planning and Developmpent Depart-
ment. Ib is-however considered that such a plant will not be a commercial
proposition until the demand is of the order of 4,000 tractors a year.

(b) A statement is laid on the table. ]

(c) The tractors and ploughs so far received have all been imported from the
U. 8. A. Against our outstanding indents we are still to receive 888 tractors
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and 481 ploughs (all types) from North America and 80 tractors and 244 ploughs
(all types) from U. K. These are expected to be delivered before Decem-
ber, 1947.

(d) Does not arise.

(e) The exact number of factories for the manufacture of animal and hand
operated agricultural implements is not known bub a list of the more important
factories is laid on the table. There is only one factory for the manufacture
of tractor drawn implements situated in Bombay and started in 1946. Help

is given by Government to these factories for the procurement of iron, steel,
coal, coke, etc.

Statement 1.

R [In reply to part (b)]

128 tractors and 25 Mould-board Ploughs have  bwen received from the U.S.A., since
1944, and distributed as follows :— ’

Bombay 52 Tractors and 20 Ploughs
Baluchistan 6 Tractors and 3 Ploughs
"'Bafoda . . . 8 Tractors and 2 Ploughs
Bihar . . . . . . 8 Traotors

Bundi State e 1 Tractor

Central Schemes . . . . 4 Tractors

Hyderabad State . 8 Tractors

LARI . . . . . 3 Tractors

Madras . . . . . ' 8 Traoctors

Mysore State . . 8 Tractors

Patiala State . . . . . 1 Tractor

Rampur State . . . . . 8 Traoctors

Bind . . . . . . . 1 Traoctor

Travancore State . . . . 1 Tractor

U.P.. . . . .. 19 Tractors

In hand . . . . . . 4 Tractors

In addition 315 used tractors and 8 Ploughs. have been acquired from U. 8. Army surpluses
in India. Of these 12 tractors have been sent to Bombay, 41 tractors and 3 Ploughs to
Madras and 15 tractors and 3 Ploughs to Mysore. The remaining machines will be repaired
in a special workshop being set up for the purpose, before they can be put to any use.

Statement 11,
Lists of Firms referred to in reply to part (e) of the question

1. The Allahabad Agricultural Institute, Allahabad.
2. M/s. Arthur Butler & Co. (Muzaffarpur), Ltd., Muzaffarpur.
3. M/s. Batala Engineering Co., Batala, Punjab.
4. M/s. Bhanamal Gulzarimal, Delhi.
5. M/s. Bhanamal Gulzarimal, Mithapur, Patna Jn.
6. M/s. Bhansingh Attarsingh, Mirpur Khas, Sind.
7. M/s. Hans Raj Gupta & Co., Delhi.
8. The Government Central Workshop, Roorkee, U. P.
9, M/s. Kartar Singh & Sons, Mirpur Khas, Sind.
10. M/s. Larsen & Toubro, P. 0. Box 278, Bombay 1.
11. M/s. Malik Mohammad Din & Co., Lahore. ‘
12. M/s. The Mysore Implements Co., P. O. Hassan (Mysore).
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13. The Montgomery Dairy Farm, Montgomery, Punjab.

14. M/s. The Nahan Foundry, Nahan (Sirmus, State).

15. M/s. P; 8. G. & BSons, Charity Industrial Institute, Peelamedu, .(Coimbatore).
16. M/s. Renwick & Co., Ltd., Khustia, B. & A. Railway, Bengal.

17. M/s. Kirloskar Bros., Kirloskarwadi, Dist. Sitara (Bombay).

18. M/s. W. Leslie & Co. (Punjab), Ltd., Lahore.

19. M/s. Cooper Engineering Ltd., Satara (Bombay).

20. M/s. The Tata Iron & Steel Co., Ltd., Tatanagar.

TRANSPORT OF FisH BY RoAaD AND RaIL

391. *Mr. R. C. Morris: Will the Secretary of the Agriculture Department
please state whether, with the expected increase of supplies of fish, improved freez-

ing arrangements for transport by rail and road into the interior will- be effec-
ted ? ’ '

8ir Pheroze Kharegat: Improved freezing arrangements for fish during
transport by road and rail will be effected with due regard to the expected
increased supplies of fish resulting from development of additional fishery re-
gources, and the supply position of ice and of essential cold storage equipment,
which may have to be imported from abroad.

CoNTROL ON FUEL Or IMPORTS

892. *Mr. Vadilal Lallubhai : (a) Will the Honourable Member for Industries and
Supplies be pleased to state if it is & fact that due to control on fuel oil imports and
its prioes foreign combines are charging very heavy prices whioh are out of propor-
tion to the oost in the manufacturing couritries ?

(b) Is it a faot that Government was being charged more prioes for fuel oil than
private consumers before the war ?

(o) Is it a faot that foreign combines show ocaloulations at the high pre-war
prioce on which they have based their present caloulations ?

(d) Isit a fact that even the present price caloulations shown to Government are
also on the higher level ?

(e) Do Government propose to see that this charging of higher prices is put a
stop to ? ,

(f) What are the reasons for continuing control on fuel oil %

The Honourable Dr. John Matthai: (a) The existing control is over physical
distribution of supplies of fuel oil to consumers, not on price.

The sale prices of petroleum products are fixed on the basis of prevailing
f.o.b. Gulf of Mexico prices plus current freight and other charges from a Gulf
port to a port in the country of consumvotion, irrespective of the source of
supply. In the case of furnace oil however, the Government have secured
prices fixed on the basis of f.0.b. Gnlf of Mexico price plus the actual freight -
and other incidental charges from Abadan—the source of supply. As these
charges are lower than the corresponding charges on supplies from the Gulf of
Mexico, the Indian prices are in fact lower than what would have been ordinarily
charged in accordance with the normal price policy of the oil companies.
There are no reasons to believe that f.0.b. Gulf prices are not fixed in relation

to the cost of production or that the Abadan costs are lower than the Gulf
costs. ’

(b) An instance has been brought to notice where the oil interests, with the
probable intention of inducing industries in India to convert their plant from
coal-fired to oilfired furnaces, and thereby establishing new and expanded
regular business for oil, had sold furnace oil during the years 1988 and 1989
at prices below those charged to Government. This does not, however, indi-
cate any flaw in the price basis accepted by Government.
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(e), (@) and (e). In view of the replies to parts (a) and (b) above, these
questions do not arise. :

(f) Fuel oil is in world short supply and 90 per cent. of India’s requirements
are obtained from Abadan against quotas allotted by H. M. G. Continuance of
control over the distribution of fuel oil is considered necessary in order to ensure
equitable distribution to essential customers. Putting this item on the free list,
as suggested by the Honourable Member, will enable non-essential consumers
who command a large amount of cash, to buy up the major portion of the avail-
able fuel oil, thus depriving the more essential consumers, such as those
employed in connection with Food production, of their due share.

CONTROL ON SALE OF MoOTOR CARS

893. *Mr. Madandhari Singh : Will the Honourable Member for Transport
be pleased to state:

(a) whether it is & fact that the Bengal Government has lifted the control over
the sale of motor cars ;

(b) if it is & fact that the Bihar Government is still having the control over the
sale of motor oars;

(o) whether it is possible for customers from Bihar to go to Caloutta to purchase
cars without permits; and ‘

(d) if so, the reason for retaining the control over the sale of cars in Bihar !

The Honourable Mr. M. Asaf Ali: (a) to (d). The question relates to a
matter which is now the concern of Provincial Governments. It is understood
that the Government of Bengal have not re-imposed control while the Govern-
ment of Bihar who did re-impose control over distribution and prices of motor
vehicles from 1st October, 1946 have abolished it with effect from 1st November,
1948. : ’

PROTECTION OF RAILWAY PASSENGEBS FROM LAWLESSNESS IN ('ALOUTTA

364. *Mr. S8asanka Sekhar S8anyal : Will the Honourable the Railway Member
be pleased to state:

(a) whether the attention of the Governmaent has baesn drawn to tho serious dis-
turbances and dislocation in Railway transport due to the state of lawlsisness in
Caloutta and other parts ®f Bengal ;

(b) what steps have been taken or are being taken for ensuririg safety and pro-
tection of Railway passengers on board the train (and steamer) and at stations of
Railway employees and of Railway rolling stocks and of other kinds of property of
the Railway and of the passengers and the publio ; and .

(o) what are the obligation of the Provincial Government with regard to the
above, and the guarantos for the fulfilment of the said obligaticn ?

The Honourable Mr. M. Asat Ali: (a) Yes.

(b) I would refer the Honourable Member to my replies to Mr. K. C.
Neogy's starred questions Nos. 80 and 81 given on the 28th October, 1946. I
may add that all action that could be taken by the railway administrations for
the protection of railway property and.personnel as well as railway passengers.
in the affected areas was taken by them. Government are also considering the
provision of a Special Armed Force for the protection of railway property,
staff and the passengers and are also examining the question of enhancing
punishments for offences under certain sections of the Indian Railways Act of
1919.

(c) The provision of protection for railways is one of the functions of the
Provincial Governments concerned. As, however, the normal strength of the
Police under & Provincial Government cannot be expected to be sufficient to
meet an emergency of such magnitude as now exists, Government are proposing
the measures referred to in my reply to part (b) above.
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ALLOTMENT OF TEXTILE MILLS FOR THE COTTON PRODUCING PROVINCES

385. *Oaptain Syed Abid Hussain : (a) Will tho Honourable Mumber for Industries
and Sappliss pleaso stato whather it is a fast that whilo allotting 124 nyw tixtils mills
to various Provincss of India, no coasideration and profsrane) was showa to the
ootton producing Provinoes ?

(b) Do Governmmt proposs to sanstion a faw mi:s now taxtila mills axolusi-
vely for the ootton producing Provinoes ?

The Honourable Dr. John Matthai: (a) It is not correct to say that no
consideration was given to the factor of raw cotton availability in Provinces.
If the Honouruble Member will refer to paragraphs 19 and 20 of the Report of
the Post-war Planning Committee (Textiles) he will see that, in arriving at their
recommendations regarding allotments of spindles to Provinces, the Committee
took into account availability of cotton along with other relevant factors. '

(b) No, Sir. But Government will give due weight to the advantages of
the availability of raw cotton, as has been done even now, when the next stage
of expansion is reached.

SHORTAGE OF THIRD CLASS TICEETS ON MALARWAL-SHORKOT Roap LINE oN N. W.
Rarnway

308. *Captain Syed Abid Hussain : (a) Will thy Honourablo thy Railway
Member be pleaso] to state whathar it is & fact that at many Railway Stations on tha
Malskwal-Shorkot Road lins (North Wastorn Railway) third olass icksts ars not
available to passengers ?

(b) Is it a fant that tho Railway Authorities issus Passes to patsimgars in batohas
which c&uat;s great inconvaniencs to ths travolling public and spasially to the lady

(o) Is it also & faot that if the holder of a pass of a particular batoh disappears
on ths destination thon ths othar follow passeagars arv liable to b> chargsd against
as ticketless travellers ?

(d) If th replies to parts (a) to (c) above bo in thy affirmativo, than do Govorn-
ment propose to take immediate staps to romady thy insovenionsy, and to take
disciplinary action against tho staff !

The Honourable Mr, M. Asaf Ali: Information regarding the complaint of
shortage of third class tickets on the Mnlakwal-Shorkot Road line is not avail-
able at the headquarters of the North Western Railway. This information is
1eing obtained from Divisional headquarters and a deWniled reply will be placed
on the table of the House when the information becomes available.

Rivaz Bripak on N. W. Ratnway

397. *Captain Syed Abid Hussain : (a) Will th> Honourable th» Railway
Member be pleased to state whathsr it is & fact that thy Rivaz Bridgs betwom tho
Railway Stations Thutta Ma'a and Chund (North Westarn Railway) is used by the
Railway and is also open to publio traffio ¢

(b) Is it & fact that tho important Jhang-Shahpur Road also oroises tha Chanab
River through the above mentioned bridge ?

(e) Is it & fact that within a radius of thirty miles thara is no othar bridgs open
to public for crossing the river and that there are thousand: of people and animals
and lorry loads of commercial commodities crossing the bridge every day ?

(d) Is it also a fact that the Railway Authorities who are in charg» of this bridg®
olose it from sunset to sunrise as also from 11-30 A.M. to 1-30 P.M., thareby limiting
the time of the publio crossing only to a faw hours of tho day ?

(¢) In view of the changed time and conditions and in view of thy graat diffi-
culty with which the public is faced, do Government proposs to opaa ths bridgs to
the publio traffic throughout day and night olosing only half an hour boforo the
train timings ! |

The Homourable Mr. M. Asaf Ali: The information asked for is being
obtained from the Railway Administration voncerned and a reply will be laid
on *he table in due course. s
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LivEsTooK IMPROVEMENT BOARDS AND FODDER AND GRAZING COMMITTEES

398. *8ri V. 0. Vellingiri Gounder: (a) Will tho Sscrotary of the f)oput.
ment of Agriculture be ploased to state in which provinoers Livestock Improvement
Boards and Fodder and Grazing Committees are working, and since how long 1

(b) Do Government know that there have baen froquent cattle fodder famines
in several parts of the country where bost breads of cattls are rearod, thoreby caus-
ing difficulties of timely agricultural operations in those areas ? What steps have so
far been taken by Government to tide over and solve the fodder problems ?

(c) Has the Imporial Council of Agricultural Research suggcsted any scheme
and advice and made grants towards schemes o solve these fodder famines 1 If so,
what are they ¢ '

(d) What are tho post-war schemes suggested undor the Forest Dwpartment to
improve the fodder and grazing facilities in the forest %

Sir Pheroze Kharegat: (a) Committees or Boards were set up in Assam,
Bengal, Bihar, the C. P., Madras, Orissa, the Punjab and the U. P. in 1938 or
thereabouts. .

(b) Government are aware of the fact that fodder famines occur from time
to time in different areas. In the current vear arrangements were made for
the supply of baled hay to the deficit areas but were only availed of by a few
sreas. A certain amount of catt'e feed has also been imported. Rotational
grazing has been introduced in certain sreas to make more fodder available.
Forest areas are thrown open to grazing in times of fodder scarcitv. Research
has also been carried out for using articles like Munj, Kans, Mango Seed Kertiel,
ete., as fodder after suitable treatment.

(c) A statement is laid on the table.

(d) The post-war plans aim at establishing rotational grazing schemes on
scientific lines and at deve'oping waste, desert and derelict land for the produe-
tion of grass, tree leaf-fodders and pods. '

Statement

Two schemes were sanctioned in 1941 in Bombay and the U, P. for the improvement of
grass lands by rotational grazing but these could not be started because of non-availability
of fencing material. A scheme for the improvement of pasture land in Baroda financed by
the Council is still under operation. Two schemes for the improvement of pastures by rota-
tional grazing and reseeding in the Punjab and Liengal have recently been sanctioned. A
similar scheme has been received from Assam and is under the consideration of the Council
A Desert Farming scheme is in operation in Bind since 1942 for the introduction of various
drought resistant cereals and fodder crops, new grasses and xerophytic trees for shade and
emergency fodder.

Pay oFr EMPLOYEES OF P0oSTS AND TELEGRAPHS TDEPARTMENT FOR STRIKE PERIOD

899. *Bjt. Seth Damodar Swroop: (a) Will the Secretarv of the Com-
munications Department please state if Government are awarn of the fact that the
pry of the nmployees of the Posta and Telegraphs Dopartment for the strike pariod
was withheld by the Caretaker Government, If so, do Government propose to
oonsider the quegtion afregh ard sllow thr rmployees of the Posts and Telegraphs
Department their pay for thn strike period in som» form or other, as the poor em-

i3 ployecs are already hard hit by tho economic distress %

(b) Are Government aware of the fact that in the last Bengal Nagpur Railway
Strike the employeers were allowed their pay for the strike period and this fact
furniches a pracedent ¢ .

Sir Harold 8hoobert: (a) The Honourable Member is referred to the reply
given to Question No. 22, asked by Miss Maniben Kara on the 28th of October
1046.

- (b) Tt is a fact that when employees of the Bengal Nacpur Railway
Kharagpur went on strike in 1927, pay was allowed for tha strike period, buﬂ%a
ihis cannot be regarded as a precedent since there were special circumstancy Fﬁb
justifv the concession. 1 mhay add—the Railway at that time was not a gﬁte
concern.
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SUGAR, GUR, SALT AND DAL QUOTA IN AsSsAM.

400. ‘Breojni Rohini Kumar Chaudhuri: (a) Will the Secretary of t};\e Food
Department please state if Government arc aware that owing to damages done

by & series of devastating floods from July to Octobor this year in Nowgong, Sylhet, _

and some other Districts of the province of Assam, thoro is an inudoquate quantity
of imported foodstuff, such as Suger, Salt, Gur (molasscs) end Del 7 If so, have
Government either sanctioned increased quota of these commodities for Assam or
have taken other steps necesary to provide for the inoreased supply ?

(b) How many Biscuit Factorics are there in the differont towns of Assam 7.

(o) Is it & fact that most of them are lying idle for want of adequate quentity
of sugar and' flour %

(d) Is it a fact that roughly epcaking a monthly supply of ono Lundred maunds
of each of these commoditics would enable these Factories 1o work ? If so, do
Government propose to sanction the additional quota for the Province ?

Mr. B. R. Sen: (a) No complaint has been received from the Assam Govern-
mwent regarding shortage of -salt, sugar and Gur in Nowgong and Sylhet as &
result of floods. Assam’s Gur quota was recently increased by 1,500 tons.
There is a shortage of pulses in Assam, 8,500 tons of Moong and Masur were
allotbed to Assam in September and October and more will be allotted as
further supplies become available.

(b), (c) and (d). An enquirv has becn made from the Government of
Assam about Biscuit factories and the question of allocation of additional quan-
tities of flour and sugar required by these factories will be considered on receipt
of their reply. ‘

Low CoNTROL PRICES OF PADDY AND RICE IN Assam

401. *Sreejut Rohini Kumar Chaudhuri: (a) Will the Secretary of the Food
Department pleasc state whether Government of India have fixed control prices of
peddy and rice in Bengal and Assam. Ifso, what are these prices?

(b) Is it a fact that the Government of Arsam had requested {Fe Goverrment of
India {0 permit them to incrcase the control prices of paddy snd rice ? If so
what was the decision of the Goverrment of India ?

(0) Are Government aware that on account of comparative low prices fixed for
paddy aend rice, the producers have been kard hit and that they are not in & position
to purchase adequate quantities of neccsearics of life es alfo the Lusberdry imple-
ments ? .

Mr.'B. R. 8en: (a) The prices of paddy and rice in Bengal and Assam have
been fixed by the Provincial Governments in consultation with the Government:
of India. Statements showing these prices are laid on the table of the House.

(b) Yes, Bir. The Government of India have decided that there should be
no change in the existing prices of paddy and rice. :

(c) The Government of India do not consider that the prices of paddy and
rice are too low.

Statement showing the procurement prices of rice and paddy in
Bengal and Assam

I. BexNGaAL.

A M A N A U 8

Distriots .

° Medium Milled Milled
paddy medium | coarse Districts | Paddy Rice
rice rice

distriots

Dinajpur . . . _
.mp.mi . .}51301osomoororau 520911 o
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A M A N A U 8
Distriots- '
Medium Milled Milled
paddy medium | cdarse | Distriots | Paddy Rice
rice rice
1 T
Malda, Bogra -. .
Rajshahi . . .
Darjeeling . . 514 01011 0|10 8 O
(8ilguri sub.dn.
Bakergaj . . . 6 4 0[1012 0)10 & O
Mymensingh . 6 4 01014 3|10 6 O
Jeasore . .
Nadia .
Murshidabad 6 4 011 0 0)]10 8 O
Pabna . .
Faridpur (Gupalgunj 6 4 0
sub.dn.) ’
Faridpur (Sadar, Goal- 6 8 0 '
undo and Madaripur
sub.dn.)
Dacca . . . 6 8 0|11 2 g|1010 O -
Chittagong . 612 011 8 0|11 0 O .
Midnapur . .
Burdwan . . .
Birbhum, . . . 6 8 011 4 01012 O
Bankura . . j .
Hooghly . .
Howrah . . 614 01112 0| 11 4 O | Nore.—Priocs for delivery ab
24.Parganas godowns at railheads.
II. AssaM
(1) Aman variety Rioce Paddy ,
Surplus distriots. . . . 11 1 0 6 2 0 .
. Prioes for delivery at agents*
Self-Sufficient districts . . 11 4 0 6 8 0 } godowns, at railway or
steamer heads,
Dificit distriots . . 1112 0 616 3
{2) Aus & Boro.
8 8 0 4 8 0 | Fixed procurement price pay-
able to cultivators at t.
nearest grain market

ALLOTMENT TO ASSAM OF QUOTA OF DIRECT SUPPLY OF BRass SHEETS, CYCLES,
CLOTH AND C'ORRUGATED JRON SHFEEF TS )

402. *Sreejut Rohini Kumar Chaudhuri: (2) Will the Honourabla Mem-
ber for Indusiris and Suppl'es be pleased to state what quota of dircet supply of
the following matcrials, if any, has been allotted to the Provinco of Assam :
(i) Brass sheets, (ii) cycls, their parts and accessorics, (iii) cloth ard other materials
nec-ssary for the manufacturs of umbrellas ; and (iv) corrugated iron sheots ?

(b) Aro Governmont awars that the quantity of each commodity allotted is
quite inadoquate and that the Government of Assam had asked for its increase
without any sucoess ?

(c) Are Govornment aware that the msthod of distribution adopted in Asssm
is unsatisfactory % -
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The Honourable Dr. John Matthai: (a) (i) Assam bhas been al'otted a qd .

of 10 per cent. of the brasa sheets landed at the port of Calcutta which represent
about 80 per cent. of the total imports into India.

(ii) and (ili). As the Cousumer Goods (Confrol of Distribution) Order. 1944
expired on the Ist October, 1946, there is no Central Control now over the
distribution of cycles, their accessories and purts and umbrella ribs.

As regards umbrella cloth, one lakh vards was allocated to Assam for the
1948 searon, the quantity actually supplied being in excess of that alloeation bv
5,000 yards. The allocation for 1947 has not yet been made.

(iv) Hitherto there was no separate quota of corruzated iron sheets allotted
to Assam. Assamn together with Bihar and Orissp and neichhouring Indian
States was provided for under the allobment to the Benga! Circle.

) (b) Government are fully aware of the inadequacy of supplies as compured
with the demand. This is true not only of Arsam but of ail Provinces.

() The method of distribution is as follows:: .

(i) Brass sheets.—The manufacturers in Assam draw their supplies through
the East India Metal Merchant's Association. Calcutta, which a'so serves
Bengal, parts of U. P, and C. P,, Bibar. Orissa and Cooch Bibar State. No

representation has been made to Government that this method is unsatisfac-
tory.

(i) and (iii). Cycles, their parts and accessories and cloth and other
materials for the manufacturg of umhrellas.—The question does not arise in
respect of cycles, their parts and accessorier and umbrella ribs, in view of the
teply 1 bave given to part (a) of the question.

L]
As regards umbrella cloth, the supplies are placed at the disposal of the
Provincinl Government. “The Government. of India are not aware of the detailed
method of distribution which the Provincial Government has adopted.

(iv) Corrugated iron sheets.—There was no control of distribution to small
consumers from the 1st April to 81« Julv 1946, As far as Government are
aware most of the dissatisfaction erises from the shortage of steel rather than
the method of distribution. In any case, control of distribution has now been
re-establiched and powers have been given to Provincial Governments to distri-
bute steel within their respective Provinces. It is hoped that this will remove
dissatisfaction regarding methods.

EXTENSION OF BENGAL AssaM RaiLway LINE PROM RANGATARA TO TEZPUR TOWN

403. *Sreejut Rohini Kumar Chaudhuri: (a) Will the - Honourable, the
Railway Member be pleased to state if Bengal and Assam Railway ILine will he
extended from Rangapara North to Tezpur Town in the near future ? Ifso, when ?

. +(b) Are Government aware that the service rendered between the aforesaid
stations by the T. B. Railway is most unsatisfactory and the passengers avail-
ing themselves run a great personal risk of loss of life or property or both ?

(o) Has any step been taken to construct a bridge on Brahmaputra between
Jogighopa and Pancharatna near Goalpara town in Assam? If so, by
what time does the Railway Administration expect to complete the construction ?

(d) Are -Government aware that in the Assam Zone of the Bengal and Assam
Railway roofs of most of the compartments leak from the roof and that all of them-
are not provided with lights even on the main lines ? If so, do Government pro-
pose to have the Railway compartments running in the abovementioned area repaired
and to issue instructions to fit them with lights ?

The Honourable Mr. M. Asaf Ali: (u) The conversion of Rangapara-Tezpur
Tramwayv line to metre gauge and ite amalgnmation with the Bengal Assam
Railway is a long-term project. which will he congidered when the contract with
the Tezpur-Balipara Steam Tramwayv Co., Ltd.. who are at present working the
line, expires in 1952.  According to the terms of the agreement with the =aid
Tramway Company, Government could terminate the contract 15 vears after

the opening of the line and everv seven vears thereafter. The next optinn
occurs in 1952.
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(b) Government are not aware of the position and are haviné the matter
investigated.

(c) A rail-road bridge across the Brahmaputra has been sited at Jogigopa n
connection with the projected line between Goalpara and Bongaigaon, but a
preliminary report shows that the line will not he commercially remunerative:
The matter is under correspondence with the Defence Department with a view
to ascertaining whether they would agree to its construction as a strategic line.
If and when the construction is decided, the bridge might take about faur
years to complete from the time the work is taken in hand.

(d) Due to the shortuge of supplies during the war, some carriages on the
Ruilways had to be re-roofed with painted canvas. Supplies of standard
materials are now being received and carriages are being re-roofed. It is

expected that before the beginning of the next monsoon, all carriages will have
been -re-roofed with standard material.

There have been frequent thefts of bulbs in the Assam zone of the Bengal
Agsam Railway, making it difficult for the Administration to provide adequate
lights in trains. Orders have alreadv been isrued to fit wire cages to the roof
iights to prevent pilferage and to provide at least 50 per cent. of the pre-war
rumber of bulbs in each compartment. Each lavatory is treated as a compart-
ment for this purpose. As and when the supply position improves, it will be
possible to provide the full complement of bulbs.

INCREASED PRODUOTION OF MILK AS RECOMMENDED BY BBORE COMMITTEE

404. *Mr. P. K. Salve : (a) Will the Secretary of the Agriculture Department
please state if Government are aware that the Bhore Committee Report has point-
ed ﬁ;xt that one of the reasons for the poor health of the people of India is want of
milk ?

(b) Do Government propose to lay on the table of the House a statement giving
the number of milk dairies in India both Government and non-Government
and also the number of milch cows and milk buffaloes in them ?

(c) What is the number of persons who are able to obtain milk from Gov.
ernment dairies ? :

(d) Are Government aware that the Bhore Committeo has definitely stated:
that production of milk must be increascd 110 times the present quantity ? If
80, what steps are Government t:king to solve this problem ?

(e) Have the Government of India got any scheme for the supply of a large
quantity of milk to the inhabitants of this country for improving their health?
If none, do they propose to prepare a scheme now ?

(f) Will Governme2t be pleased to take drastic marasures to stop the sale of
adulterated milk ? .

Sir Pheroze Kharegat: (a) Yes, Sir.

(b) There are 89 military dairies with 6,400 cows and 34,800 buffaloes. The
numnber of civil government and private dairies and the number of animals in
them arg not known, hut an enquiry conducted in 1939 showed that there were
then 33 government or state dairies and 220 organised private dairies. The
latter include many firms which do not maintain animals but only collect milk

from villages while gwalas and other cattle owners who are unorganised are not
included in the figure.

(c¢) This number is not known but it is comparatively negligible.

(d) and (e). The Bhore Comuittee have recommended that the target
should be an increase in milk production to the extent of at least 110 per cent.
The steps that are being taken to increase milk production are stated in my

reply to part (g) of question No. 146. asked by Mr. Manu Subedar on the 11th
February, 1946.

(f) It is for Provincial Governments to adopt suitable measures for stopping
the adulterations of milk and their attention has been invited to the matter.
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GRANT FOR IMPROVEMENT AND PRODUOTION OF RETFL-NUTS

405. *8ri A. K. Menon: (a) Will tho Secretary of the Agrioulture Depart -
ment be pleaged to state what grant was allotted for the purpose of finansing
measures designed to improve the production and marketing of betel-nuts for
1946-47 7 And what is the amount spant so far for the purpose ?

. (b) _Wgre any a.pplioation_s for help received from duly coastituted Co-opera-
tive Booieties or other recoznised bodies of botol-nut growers of the Malabar Dis-
triot received by Governmoent ? Was any help given to them ?

* (0) Do Government propoe to ocall for a report from the Madras Government
on the working of the above Sosiety or Sacieties, and if the reports are favourable,
to render them aid before the betel-nut season is over ?

8ir Pheroze, Kharegat: (a) A grant of Rs. 5 lakhs is proposed to be made
for this purpose subject to the vote of the Assembly. An intensive survey of
the growing and marketing conditions of betelnuts in India has been conducted
with a view to framing a scheme for the improvement of production and the
organisation of betelnut marketing. About Rs. 22,300 have so far been spent
on this survey. ‘

(b) One application for assistance was received from the Malabar Arecanut
Growers’ Association. No help was given in response to this request as it was
considered that any piece-meal action was inadvisable and the whole position
with regard to the marketing of arecanut was the subject of special investigation.

(¢) An enquiry will be made from the Madras Government as suggested and
the question of giving aid will again be looked into.

PurcHASE oF CorToN BY U. K. GOVERNMFXT

406. *Mr. Manu Subedar: (a) Will the Hnonourable Member for Industries
and Supplies please state how much ootton has the Government of the United King-
dom purchased from India ?

(b) Have Government any information as to the price at whioch such cotton
has been purchased ? .

(o) Has permission been given for the export of such ocotton to the United
Kingdom ¢ .
(d) For what quantity has permission been given for the export of ootton to
(i) China, (ii) Japan, and (iii) other ocountries ?
(e) Have Government helped U. K. Government with finanoe in rupees for
his . purpose !

The Honourable Dr. John Matthai: (a) During the current cotton year, viz.,
1st September, 1946 to Y1st August, 1947, 67,540 bales of short staple cotton have
so far been purchased by the U. K. Government.

(b) No, Sir. The purchases have been made through the normal commercial
channels.

(c) Yes, Sir.
(d) The following quotas have been fixed for export of cotton stupling 11/16”
and less to various destinations for the period September—December 1946.

United Kingdom . . . 50,000 bales
Australia . . . . . . . . 1,000 ,,
European countries other than the U. K. and Germany 50,000 ,,
U.8. A, . . . . . . . . 15,000 ,,
China. p . . . . . 65,000 , !
Other countries . . . 13,700 ,,

A quota of three lakh bales of raw cotton has also been fixed for export to
Japan during the period September—December 1948.

(e) No, Bir.
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P BOVEMENT OF OLD BENARES ROAD BETWEEN CHANDITALA AND SHEAEKHALA

44. Mr. Nagendranath Mukhopadhyay : (a) With roforenco to tho reply given
on the 27th Fobruary, 1946, to my unstarred question No. 48, will the Honourable
Mem ber for Transport be pleasad to state the rasult of tho discussion with the Gov-
ernment of Bongal ir. connection with re-starting of suspanded work for motalling
-and improvement of the Old Benares Road between Chanditala and Sheakhala ?

(b) Are Government sware that the Bongal Chamber of Commerco, Caloutta
and the Indian Jute Mills Assoociation, Caloutta through the European Group Cor-
poration, Calcutta in their lotter in June, 1946, tho Bongal National Chamber of
Commerce, Caloutta in their letter in April, 1946, the Marwari Chamber of Commoroo
Caloutta in their letter in July, 1946 and the Moslem Chamber of Commerce, Caloutta
in their letter in July, 1946, have written to the Bengal Government urging the
immediate necessity of metalling and improving the road in question which has been
the life-line of trade and communication for merchants, jute growors and jute sup-
pliers ? If not, do Government propose to take the views of tho said ocommercial
bodies from the Bengal Government and state what action was taken on them?

(¢) Will Government be ploased to state how much money has been spent from
the Central Road Fund for manufacturing brick ballasts, for making Coment con-
orete (D shape size) Culverts and for acquisition of surplus lands for the improve-
ment of tho said road and for construction of coment concrete road of 1/8th of a
mile at Kristorampore and 1/8th of a milo at Shoakhala ?

(d) Will Government pleaso state whan the suspended work will be re-started
by the Bengal Government and when it will be completad as thy matter is pending
gince 1935 ?

The Honourable Mr, M. Asaf Ali: (a) and (d). The Government of Bengal
have abandoned the idea of improving the old Benares road between Chanditala
and Sheakhala as it passess through a verv heavily built up area to acquire
which would involve Government in considerab'e expenditure. Tkey are now
considering a new alignment which would form a common route for several
systems of roadways and would also be less expensive to bui'd. Pending finali-
sation of the scheme the Provincial Government are teking steps to maintain
the existing road in a state of repair.

(b) The Government of India have no information and in view of the replv
to parts (a) and (d) they do not think it necessary.to call for this information.

(c) Against an expenditure of Rs. 1,78,000 reported by the Government of
Bengal, the Accountant General, Bengal, has accounted for Rs. 71,507 from
the Central Road Fund to the end of March 1946. Full details of expenditure
under different items mentioned by the Honourable Member are not available.

CoAL FOR RAILWAYS

45. Mr. Nagendranath Mukhopadhyay : (a) Will the Honourable ths Railway
Member please stats whether it is a fact that Railway Board have advised tho Coal
Commissioner to stop taking Grade IITA, IITB coals for Railways altogothor ¢ Did
the Railway Board consult the Honourable Member in charge ¢ If not, why not ?

(b) Do Government propose to direct the Railway Board to use at least 40 por cont
of their consumption in Grades II, IITA, IIIB coals, which are all owned by Indians
and also to stop using the Coking coal once for all for the future bonefit of India,
Growing Industries ? ‘

(c) Are the Government aware of any blackmarket provailing in tho country
with regard to distribution of Softcoke (domestic fuel)? If so, what steps do Govern-
moent propose to take to stop it at omoo ?

The Honourable Mr. M. Asaf Ali: (a) No Sir. It is not a fact that the
Railway Board advised the Coal Commissioner to stop taking Grades IIIA and
T11B of coal for Railways. Grades I1ITA and 1I1B are being supplied to Rail-
ways up to five per cent. of their monthly orders.

( 781)
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(b) Government do not propose to direct the Railway Board to use at least.
40 per cent. of their consumption in Grades 1I, TITA.and Grade IIIB. The
Hailway Board have agreed to take 80 per cent. of their requirements in these
grades. While the design of some existing engines does permit of the burning
of low grade coal, the design of the majoritv of engines does not allow a higher

percentage of such coals to be consumed without loss of efficiency, due to their
high ash content.

Regurding the use of coking coal, it is the considered opinion of Governmn:nt
that all possible measures should be taken for the conservation of high grade
coal. The Railway Department, being one of the ajor consumers of coal;
]_1ave_, therefore, been called upon to consider the possibility of using, to the
maximum extent possible, coal other than that which can be used for
metallurgical purposes, and where possible, some tvpes of low grade coal. This.
policy is being impiemented by the Railwav Department and future designs of

“ngines will be such as to wmake possible the use of the maximum quantity of
other than metallurgical coal.

(¢) No. Sir. The Central Government allot quotas to the Provinces and the

Provincial Governments are vesponsible for the actual distribution amongst
consumers.

GRAIN SHOP FOR EMPLOYEES OF EasT INDIAN RalLway.

48. Mr. Nagendranath Mukhopadhyay : (a) Is tho Honourable Member for
Ra‘lways aware of tho fact that the East Indian Railway is giving th - banofit of cheap-
ration to its employees which is 50 per cent,less than the rat) of prices of civil ration?

(b) Are Government aware of the fact that in tho East Indian Railway in six
divirions there are rix Controllers af Grain shops in each div'sion drawing tho sa'ary
of a senior scals officer of that railway ? Ifit is so, do Government proposy to
ab-lish the gra’'n shops of that railway by payng the amount of -heap ration to the
staff and order the staff to take ration from civil ration shops ?

(o) Are Government awars of thy fact that in ths s:id railway about thres lakhs
of rupeos ara spont for the maintenanco of ths hugy establishment for grain <hops
every month ? If so, do Government propose to make an economy of about one
lakh per month from that railway by abolition of the gr.in shops in tho said railway
paying the amount of ration to the staff ? .t

The Honourable Mr. M. Asaf Ali: (a) Indian Government Railways, including
the Eust Indian Railway, ure authorised to sell rutioned cer als at a rate which
is 30 per cent. less than the warket prices prevailing in Februarv, 1943. The
rutes thus fixed are admittedlv below those charged by the civil ration shops,
but the difference, in no case, exceeds 40 per cent.

(b) and (¢). The detai's regarding the number and grade of the Controllers
ol Grainshops on the E. I. Railway are not ns stated in the question. In addi-
tion to one officer in the junior administrative grade, there are two senior seale
officers and eleven 'ower gazetted service officers in thé Grainshop organization
of that Railway. The cost of nll catepories of staff of the Grainshop organiza-
tion. including gazetted officers. is, on the average, 2} Iakhs of rupees a month.
The question of the abolition of the Grainghop organization and substituting the

relief afforded through grain shops by a cash allowanec is under consideration of
Government,.

CASUALTIES AMONG RATLWAY STAFF DURING COMMUNAL DISTURBANCES IN BENGAL

47, Mr, K. C. Neogy : Will the Honourable the Railway Mamber be pleased
to refer to his answer to starred question No. 29 of the 28th October, 1946, giving
the number of persons amongst the Railway staff that were killod, or are missing, or
whose belongings had beon destroyed or looted during the communal distrubances
in Bengal, and state how many of the persons of the different categiries mentioned
are (i) Hindus, (ii) Muslims, and (iii) those belonging to other religious communities?

€
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The Honourable Mr. M, Asaf All: The available information so far us the
Bengal Nagpur and the East Indian Railways are concerned, is given be'ow:

Bengal Nagpur Railway East Indian Rsilwsy
Particulars Other Other
Hindus | Muslims | religious | Hindus Muslims | religious
communi. communi. .
ties ties
Railway staff killed . 1
" »» Missing. 2 1 1
., whose . “ 14 4
bolongmg destroyed or
ted.

Information in regard to the Bengal Assam Railwav as well as the dctails of
property, belonging to staff of the Bengal-Nagpur Railwav, destroved or lnoted,
is being collected and will be laid on the table of the House in due eourse.

ErrECT OF COMMUNAL INSTURBANOCES IN BENGAL ON THE WORKING OF RATLWAYS

48. Mr. K. C. Neogy : (s) Will tho Honourable the Railway Member bo ploased
to refer to his reply to starred question No. 29 of the 28th Qctober, 1946, rolatin€
to the effeot of tho communal distrubances in Bengal upon Railway workmz eto-
and lay on the table a further statement on tho different points covered thereby
bringing the information up-to-date a3 far as possible 1

(b) Will the Honourable Member particu'arly deal in this connection with the
working of the Section of the Bengal Assam Railway serving tha distriots of Noakhali
and Tipperah in -co far as it was affected by tho .communal disturbances that
broke out sinoe the 10th October last %

The Honourable Mr. M. Asaf Ali: () ()n the Kast Indian Railwav 1 Up and
1 Down workmen's trains between Dobson Road and Lillooalh Shops were
cancelled for three dayvs from the 26th October, 1946. On the 27th out of
eleven Calcutta Chord Railwav trains, seven were cancelled. Nos. 13 Up and
14 Down Express trains originated from and terminated at Howrah insfead of
Sealdah. On the 28th, nearly all traine had late starts ex Howrah due to
Guards failing to turn up for duty. On th» 29th, threr mornine locals and one
evening local were cancelled ez Howrah. 208 Up workmen’s train ex Belur to-
Burdwan was eancclied till 2nd November, 1946. Nos.*13 Up and 15 Up were
cancelled from Howrah. No. 23 Up was terminated at Snhibeani. No. 18 Up
and 15 Up were sre-introduced from 8rd November, 1946, but No. 28 Up and
24 Down continue to run to and from Sunhibeanj. On the 5th Novemher, 53 Up
and 54 Down, 55 Up and 56 Down originated from and terminated at Jamalpur.

On the Bengal Nagpur Railwav reception of trains at Chitpur was stopped
from 27th October. On the 28th, baoking of all goods traffie, including coal and
military traffic, was restricted. Dock Tonds  for Kldderpnre Docks were
forwarded bv the Shalimar Garden licach Ferry and not over the Willinzdon
Bridge. On the 30th October. all goods traffic to Shalimar, except in Class 1
ad 2, was restricted. .

Up-to-dute information reoarding the Beneal Assam Railwav, has not yet
been received but will be laid on the table of the House in due course.

Bevond what was stated in mv replyv to part (b) of the Honourahle Member's
starred question No. 29 asked on the 28th October. 1948, there has been no
further loss of life or damage to railway poperty on the East Indian and Bengal
Nagpur Railways, resulting from the * communal disturbances in Bengnl.
Information from the Bengal Assam Railwnv has not vet heen received but wilk
be laid on the table of the House in due course. ,
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(b) Information required by the Honourable Member with regard to the

Districts of Noakhali and Tipperah has been called for and will be laid on the
tuble of the House in due course. -

PARTICULARS OF PUBLIC KILLED OR INJURED WHILE TRAVELII}G (N
RatiLways puriNg (loMMUNAL R1oTs IN BENGAL.

48. Mr. K. C. Neogy : (a) With reforenco to tho statemant mado by tha Hon-
-ourable the Railway Member in roply to starred question No. 29 of the 28th October,
1948, to the offect that partioulars of the public killed or injured during communal
‘troubles, while travelling in trains or while within Railway promises, aro not avail-
-able, is thore any rule or instruction issued by the Railway authorities prohibiting
the ascertainment of any particulars of this charactor # Will tho Honourable Mem-
ber make an effort to obtain the relevant figures from tho Railway Police conocern-
od and lay them on tbe table of the House ?

. (b) Ie there no information available in rolation for instance, to the ocaso i
which tho wife of a Tioket Colleotor of the Bongal Assam Railway was brutally mur-
dered after being draggod down from the Surma Mail train on the 20th August Jast

_between Talshar and Ashugungs Stations ! Is it a faot that in this caso the hus-
band, who is & Railway employos, and other mambars of his family, wors also injur-
ed besides boing robbed of thoir belongings ? Will the Honourable Member bo ples-

~ed to lay on tho table a full statemont giving particulars of this case, if availblo, to-
gether with an indicatior. as to the actio taken to bring tho miscreants to book ?

(c) Will the Honourable Mambor lay on the tabls a statemiat showiag in
how many cases members of the Railway staff in the different Sections of the Bangal
Assam Railway mado appeals for holp and protection either to the suporior Rail.
‘way officers of tho Polico during the prevalence of communal troubles since
.August 16, 1846 ¥ On which dates were appeals received, and with what result 1

. (d) What special steps, if any, are the Railway authoritios taking to ensure &
vigorous investigation in all cases where Railway property, or property in the ous-
tody of Railways on behalf of customers, was looted or destroyed, or where Railway
-Officers o1 members of their families were either killed or injured, in the course of the

-communal disturbances in Bengal ?

The Honourable Mr, M. Asaf Ali: (a) The reply to the first part is in the
negative. Authentic information is always obtained by the Railways through
the Railway Police who submit their final report after they have completed
their enquiries. Final reports have not so far been received from the Bengal
Assam Railway Police, and every effort is being made to obtain full information
as expeditiously as possible. I may, however, mention that owing to disturbed
conditions in Calcutta it.is very difficult to obtain detailed particu'ars regarding
-all incidents, particularly from Districts lying at some distance from the head-
quarters of the Railway. On receipt of fuller information I ghall lay a state-
ment on the table of the House.

(b) The Railway Police have not yet completec. their investigations and
submitted their report in regard to the case mentioned by the Honour-
able Member, but full particulars are being collected by the Bengal Assam Rail-
way Administration and a statement will be laid on the table of the House in
-due course.

(c) Members of the railway staff on the different sections of the Bengsl
Asgam Railwav made a number of appeals to the Police, the Maaistrates and
the Railway. Full details of these appeals showing when actually help came
from the military or other authorities are being collected and will be laid on
the table of the House in due course. Government, however, understand that
‘some of the appeals made were based on rumours.

(d) The responsibility for investigation rests with the Police and there is no
Teason to believe that this investigation is not being vigorously pursued. Gov-
-ernment will, however, draw the attention of the Provincial Governments to
the need for a thorough and speedv investigafion in such cases. )
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PROTECTION OF RAILWAY STAFF IN NOAKHALI AND TIPPERAH DISTRICTS.

50. Mr.K.C.Neogy: (a) Will the Honourable the Railway Member be
pleased to refer to his answer to starred question No. 30 of the 28th October, 1946-
relating to Police precautions on the Railways afiected by communal disturbances
in Bengal, and lay on the table a further statement on the different points covered.
thereby, bringing the information up-to-date as far as possible ?

(b) Will the Hnonourable Member particularly refer to the communal dis-
turbances that broke out in the districts of Noakhali and Tipperah since 10th
October last, and indicate the steps taken for the protection of the Railway staff '
and property and passengers throughout the Section of the Railway afiected there-
by ?

(c) Were any warnings given or complaints made, by any member of the
Railway stafl regarding the situation either to the District or Police authorities.
or to superior Railway Officials, at any time ? Ifso, on which dates, in which.
areas, and to what effect ? Will the Honourable Member please lay on the table-
ocopies of all such written warnings or complaints that may have been given or-
made by Railway Stafi, and indicate the action taken in each such case ?

The Honourable Mr. M. Asaf Ali: (a) and (b). On the Bengal Assam Rail-
way, in addition to the Armed Guards which travelled on each train of the Dacca
Section, patrol trains were introduced on the Noakhali Section. Further details
are being collected and will be laid on the table of the House in due course.

On the Bengal Nagpur Railway, for the protection of railway staff and their-
dependents in the Calcutta area, additional Gurkha Watch and Ward staff and
Armed Police Guards have been posted at Shalimar, Santragachi and Tikiapara.
Watch and Ward Gurkha escorts are travelling in bthe brake-vans of goods trains
working through the Kidderpore Docks and Chitpur. Emergency Bus Services-
with Watch and Ward Gurkha escorts have also been arranged to convey staff’
posted at the Railway’s headquarters at Garden Reach to and from work.

So far as the East Indian Railway is concerned, the police arrangements
mentioned in the reply to part (a) of starred question No. 80 continue to remain-
in force and Police was available to be deployed at short notice as required to-
deal with any situation which may arise.

(c) I would refer the Honourable Member to my reply to part (c) of the
preceding question in which T have undertaken to collect the necessary infor-
wmation and to lay it on the table of the House in due course.

INSTALLATION OF [ELEPHONE LINES IN ALL TOWNS WHERE ELFCTRIC STIF1Y :&:
AVAILABLE.

51. Mr. Sasanka Sekhar Sanyal : (a) Will the Secretary of the Department:
of Communications be pleased to state whether Government are contemplating-
installation of telephone line and service in all towns where electric supply is-
already in existence ? .

(b) How far have things proceeded in this matter in respect of the towns of
Berhampur, Krishnagar, Kusthea, Rajshahi in Bengal ?

Sir Harold Shoobert: (a) No.

(b) In the post-war plan of the P. & T. Department provision exists in the
form of proposals to instal telephone exchanges at Berhampore, Krishnagar and
Rajshahi but not at Kushtia.

TRANSFERS OF TEACHERS IN RAILWAY SOHOOLS FROM ONE PROVINCE TO ANOTHER

52. Pandit Sri Krishna Dutt Paliwal: Will the Honourable the Railway
Member please state : .

(a) whether the teaching staff employed in schools maintained by the East
Indian Railway Administration are governed by the rules applicable to the teach-
ing staff of the particular Province in which the school is situated ;

(b) whether the teachers serving in the East Indian Railway schools cannot:
be transferred from one Province to another; and
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(c) if it is a fact that in contravention of the above decision of the Railway
Board the East Indian Railway authorities are contemplating the transfer of a
:leiw teachers including a Head Master from one Province to another in the near
future ? ’

The Homourable Mr. M. Asat Ali: The information (asked for in Questions

Nos. 52 to 56) has been called for and will be laid on the table of the House in
due course.

‘SBLECTION BoARD FOR THE PosT or HEADMASTER, MOGULSERAI ScrooL ofF E. I
RaAiLway.

158. Pandit Sri Krishna.Dutt Paliwal : (a) Will the Honourable the Railway
‘Member please state whether the procedure adopted by the East Indian Railway
Administration for filling the post of the Head Master of the newly raised High
‘School of Moghalsarai was in conformity with the practice followed either by the
Education Department of the United Provinces or by the East Indian Railway
for filling posts of similar categories ?

(b) Is it & fact that as early as February 1945, the General Manager of the
East Indian Railway formed a Selection Board consisting of the Divisional Superin-
tendents of Dinapore, Moradabad and Asansol ?

(¢) Was a Selection Board of this quality and composition ever held ¢ If
nat, why not §

SELECTION BOARD FOR THE PosT oF HEADMASTER, MocULSERAT ScBooL oF E. T
RAILwAY.

t54. Pandit 8ri Krishna Dutt Paliwal: (a) Will the Honourable the Rail’
way Member please state why instead of a Selection Board of the usual composi-
tion, a Selection Board consisting of officers far junior to the Divisional Superin-
tendents, was formed ? .

| 22

(b) Is it a fact that this Selection Board too was held one year after the Moghal-

sarai Railway School had been raised to High School status ?

(c) Ts it also a fact that the Divisional Superintendent Dinapur, was opposed
to the idea of holding a Selectiop Board ?

APPOINTMENT OF JUNIOR QFFICERS ON SELECTION BOARD FOR SELECTION OF HEAD-
MASTERS.

+56. Pandit Sri Krighna Dutt Paliwal: (a) Is the Hnonourable the Railway
Member aware of the fact that it is high officers such as the Director Public In-
formation and Secretary, Education Department, United Provinces, that form
the Selection Boar'd for the selection of Head Masters for the Provincial Schools $
Why was & junior officer vs2. the Inspector of schools, Benares included in the
Selection Board appointed by the Railway authorities ?
(b) Is it a fact that a representation in protest of the inclusion of the Inspector
of Schools was sent to the General Manager ¥ Was the representation considered

by the General Manager ¢
PosT oF HEADMASTER IN PROVINCIAL SCROOLS.

156. Pandit Sri Krishna Dutt Paliwal : (a) Will the Honourable the Rail-
way Member ploase state whether the post of the Head Master in a Provincial School
is a Gaz-11od Post ?  If so, was the solectiop of candidates for such posts aver made
in Divitional Offivs by officers junior in rank to tho Chiefs or Deputy Chiefs of the
Head Officy ?

(b) What stops do Government intend to take toremody the grievauoes §

e

1For answer to this question, see answer to question No. 52.
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PERMITS TO BOMBAY BRORERS TO IMPORT GLASS BANGLES FROM CZECH OSLOVAKIA.

57. Pandit Sri Krishna Duit Paliwal: Will the Honourable Member for
Industries and Supplirs pléase state :

(») whether it is a fact that some Bombay brokers have been granied pormits
to import glass bangles from Cz~choslovakia ;

(b) whother Government propose to canccl these permits in the interest ~f
the Indian Glass Bangles Industry at Ferozabad and other places; .

(c) the steps Government have taken to prevent the selling of the imported
bangles in the black market by the permit holders ; and

(d) whether Government proposo to take the imported bangles undr Govern-
ment custody and distributing thom to the dealors to be sold at control ratns ¢

The Honourable Dr. John Matthai: (a) Government have no information
whether any of the parties to whom licences to import Glass Bangles from
Czechoslovakia have been granted are Bombay brokers. Licences are granted
on the basis of actual imports of parties concerned during the basic period.

(b) No, Sir. A small proportion of the imports of Giass Bangles in pre-war
vears is now permitted and Government do not consider that this small quantity
of imports will be detrimental to the indigenous industry.

(c) and (d).' The Hoarding and Profiteering (Prevention) Ordinance, 1948 .
and the Consumer Goods (Control of Distribution) Order, 1944 lapsed on the 1st
of October, 1946. The Government of India have, therefore, no power to fix
prices or margins of profit or to issue instructions with regard to the distribution
of imported Bangles. It is, however, open to Provincial Governments under
their own powers of legislation to introduce laws to control prices and distribu-
tion as are rcquired by local conditions.

AcTION OF GoODS INSPECTOR, BELANGUNJ STATION, AGRA IN THE MATTER OF
: SHORT SurPLY OF FUEL AND COAL.
58. Pandit Sri Krishna Dutt Paliwal : Will the Honourable the Railway
Member please state whothor Government are aware :

. (a) that the Goods Inspector of thn Belangunj Station, Agra, frequently prevents
the arrival of fu:l and coal at that Station by wiring to the District Traffic Manager,
Jhansi that thern is no space for unloading these things at the Station ;

(b) that the lack of spaco is due to about hundred wagon goods of Timber
Merchants Iving thore at the Station ; and

(¢) do Government proposn to remove this disability in respect of the dolivery
of fusl and coal at the Belangunj Station so as to help the general public in getting
the neednd supply of these basic nacessaries ?

The Honourable Mr. M. Asat Ali: The G. 1. P. Railway Administration have
been asked to conduct an enquiry into this matter, the result of which is awaited.
A detailed reply will be placed on the table of the House as soon as information
ic available.

HaRIANA EXPRESS TRAIN BETWEEN DELHT AND HISsaAR.
59. Pundit Thakur Das Bhargava: Will the Honourable the Railway

Member pleasn state if Govornment are aware that till about four years ago a train
called thn Hariana Express used to run batween Delhi and Hissar via Rewari (metre
gauge) which was most convenient to the travelling public and least expensive to
them in time and monry ? :

The Honourable Mr. M. Asaf Ali: Yes, the service was discontinued in 1941
iv purguance of the gencral policy of curtailing all but the most essential
passenger services during the war.

DmecT TRAINS BETWEEN DELHI AND BHATINDA VIA REWARI.

60. Pundit Thakur Das Bhargawa: Will the Honourable the Railway
‘Membrr plasn state if Government are aware that previously direct trains ran
botween Dolhi and Bhatinda via Rewari, whereas there are no such trains now and
that the absance of such trains causes much inconvenisuoce to the travelling public ¢
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The Honourable Mr. M, Asat Ali: Yes, one train & day each way was run on
the metre gauge line between Delhi and Fazilka via Rewari, Hissar and
Bhatinda. This service was discontinued in April 1941. It is realised that
the curtailment of this service causes inconvenience to certain sectiorp; of the
public bub the curtailment of any service must necessarily result in inconveni-
ence.

THIRD CLASS TIOKETS FROM DELHI TO BHATINDA BY THE AHMEDABAD EXPRESS-
61. Pundit Thakur Das Bhargava: Will tho Honourable the Railway

Membnr please stato if Government are aware that no tick-ts are issued to travellers
from D-lhi towards Bhatinda side by the Ahmodabad Express though diract bogies:
(third class) aro attached for Bhatinda %

The Honourable Mr. M. Asat Ali: This is not now the case as with effect
from 1st September 1946 through tickefs have been issued to passengers from
Delhi to Bhatinda and other stations in that direction by the Ahmedabad
Express, to which through third class bogies are attached for Bhatinda.

CoMPOSITE CARRIAGE IN NIGHT TRAIN BETWEEN HISsAR AND DELHI

62. Pundit Thakur Das Bhargava: Will the Honourable the Railway
Member please state if Government are aware that previously a composite of first.
“and second class and a third olass carriage used to be attached to night train
between Hissar and Delhi and that at present no such arrangements is in existence ¢

The Honourable Mr. M. Asaf Ali: Yes, a bogie composite 1st, 2nd and 8rd

class carriage was formerly attached to each of the following trains between
Delhi and Hissar:

From Delhi . . . . . Dep. 22-85 hours
From Rewari . . . . . Dep. 155 ,,
From Hissar . . . . . . Dep. 20-12 |,
From Rewari Dep. 348 ,,

This arrangement was cancelled due to the shortage of coaching stock.
EXPENSES OF JOURNEY BETWEEN HISSAR AND DELHI

68. Pundit Thakur Das Bhargava: (a) Will the Honourable the Railway
Member please state if it is a fact that previously a person travelling by the Hariana
Express from Hissar to Delhi and back used to cpend Rs. 2/4 ar:d about five hours
in time, whereas at present double the money and time are spent to perform the raid
journey ¥

(b) Do Government propose to affording again the converiences exterdcd by
the Hariana Express Service to the travelling public betwecn Hir:ar and Ielhi ?

The Honourable Mr. M. Asat All: (a) Yes, the single fare between Delhi
- and Hissar by the Hariana Express, which carried only third class passengers,
was Rs. 1-2-0, and the return fare Rs. 2-4-0. The scheduled time, however,
from Delhi to Hissar was 6 hours and 10 minutes and from Hissar to Delhi
8 hours and 1 minute. The present third class single fare is Rs. 2-11-0. The
current scheduled timings from Delhi to Hissar are 8 hours and 25 minutes by
one train, 9 hours and 22 minutes by anofher, and 8 hours and 35 minutes by
a.third. In the reverse direction, the timings are 8 hours and 16 minutes. 9
hours and 22 minutes, and 10 hours and 5 minutes respectively.

(b) This will not be possible in the near future. A} a recent meeting of the
Ajmer Branch Local Advisory Committee, the Administration’s proposals
regarding the order in which pre-war services should be restored on the metre
gauge as stock becomes available, were considered and the Committee agreed
ihat the restoration of the Hariana Express should be given a relatively low
priority since war-time cancellations had Been more seriously felt on other .
sections of the railway.
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Dirgct TRAIN BETWEEN DELHI AND BHATINDA via REWARI.

64. Pundit Thakur Das Bhargava: Will the Honourable the Railway
Member please state if Government propose to take steps to arrange that at least
-one direct train runs between Delhi and Bhatinda vie Rewari and that a bogy, and
composite of second and first class are attached to night trains between Delhi and
Hissar as before ? -

The HonOurable Mr. M. Asaf Ali: The Railway Administrution have stated
that these matters wili be investigated.

FACILITIES FOR IMPORT INTO GUJRAT OF BUILDING STONE FROM STATIONS ON THE
Ni1zam STATE RAILWAY, THE G. 1. P. AND THE M. & S. M. RAiLways,

65. Mr. Mohammad M. Killedar : Will the Honourable Member for Trans-
port be pleased to state : ‘

(a) whether a large quantity of stones from Tandur, Navgi and other Stations/
-on the Nizam State Railway Vadi and Shahbad on the G. 1. P. Railway and
Aragutls on the M. S. Railway was imported into Gujrat for building purposes ;

(b) whether the traffic was closed during the war time ;

(¢) whether the Honouralle Member is aware that there is & great demand of
these stones in Gujrat, and that merchants are not granted facilities for import ;

(d) the reasons for not allowing the stones to be imported into Gujrat ; and

(e) whether there is any special reason for not opening the traffic though the war
d3 over for more than a year ?

The Honourable Mr. M. Asaf Ali: (a) Assuwning that the stations meant are
Tandur and Navandgi on H. E. H. the Nizam’s State Railway; Wadi and
Shahabad on the Great Indian Peninsula Railway and Yerraguntla on the
Madres and Southern Mahratta Railway, then it is confirmed that these are
stone producing centres whence stone s despatched to many parts of India.
The normal sources of supply for Gujerat, however, are the Koteh and Dhaura
.sreas which are conveniently placed and movements from further south were
never heavy.

(b) ¥Wes, Sir, in the sense that preference was given to short-distance move-
anents in the interests of conserving transport.

(e), (d) and (e). The position is that movements of stone ordinarily carry
Class V(b) priority. Movements on account of Gevernment, however, as also
-programmed movements shown to be urgent and essential are accorded Class IIT
priority. Class III priority is accorded on application to the Regional Controllers
of Railway Priorities concerned. There is no gmbargo on movements of. stone
to Gujerat from the stations mentioned in (a) and it is free to move in Class
V(b), but it is a fact that movements in Class V(b) into the Gujerat ‘area have
heen difficult for some time, partly as a result of civil disturbances. Until a
few days ago the Transport Department had received no application for the
traffic to be accorded any higher priority. Certain applications have just now
been received, however, and these are under consideration.

SHORTAGE OF MATCHES IN BENGAL. ‘

66. Mr. Sasanka Sekhar 8anyal : Will the Honourable Member for Industries
and Supplies be pleased to state :

(a) whether Government are aware of the acute shortage of matches in Bengal

(b) the reasons for such shortage ; and

(o) what steps are being taken for relieving the situation ?

The Honourable Dr. John Matthai: (a), (b) and (¢). With your permission,
‘Sir, T would reply to parts (a), (b) and (c) of the question together. Govern-
ment have ascertained that the shortage of matches in Bengal is not really e
.acute. The difficulties that have been experienced in obtaining matches recently
‘are probably due to the disturbances in Calcutta and the mofussil rendering it
difficult for retailers to obtajn their stocks and also inducing purchasers to obtain
-supplies in excess.of their needs for hoarding. There was some fall in output
due to labour trouble at the Wimco Works and shortage of coal. The labour
‘troubles are now over and the production centres have resumed or will soon
vesume normal production. Messrs. Wimeo are also taking steps to obtain am
+evtra bllocation of coal. '



SHORT NOTICE QUESTION AND ANSWER -
PoricE Rux~NiNG GUARDs ox Traiy SERvices ox E. I. axp O. T. RaLways ‘.4
BENGAL AXD BIHAR. §

_ Dr. Zia Uddin Ahmad: (a) Will the Honourable the Railway Member please
etate whether Government propose to issue a statement about the dislocation of*
12 Nooy. Prain service and difficulties of booking goods on the East Indian and
° Oudh and Tirhut Railways in Bengal and Bikar areas?
(b) Have the Railway authorities increased the Police Running Guards in
train services for safeguarding the lives of the passengers? If not, why not?

The Honourable Mr. M. Asat Ali: (a) There has been very serious dislocation-
of beth Passenger and Goods services on the East Indian Railway as a result
of the disturbances in Bengal and Bihar.

. As the Honourable Member is aware, the disturbances in Bengal started in
the middle of August and continued during September. There was a recrude-
scence of the disturbances in Calcutta in the last week of October and at the
same time serious disturbances started in Bihar causing considerable dislocation
of Passenger and Goods services on the Dinapore Division. From the 17th to-
the 19th August a number of Calcutta Local traihs and trains on the Calcutta
Chord Railway were cancelled and the Workmen'’s train for Lillooosh Workshops
was also cancelled on the 17th August.

During the period 16th August to the 9th September, the Up and Down:
Delhi Express trains started from and terminated at Howrah instead of Sealdah.
From the 20th to 25th August, there was also a heavy exodus of up-country
inhabitants from Calcutta and the East Indian Railway was called upon to run 18.
special trains to cope with this traffic.

There was considerable loss of merchandise due to mon-delivery of consign-
ments valued at about Rs. 50,000 and 100 consignments of perishables and
luggage valued at about Rs. 12,000 were stolen.

Throughout the disturbances, there was also a very high percentage of
absenteeism amongst the staff.

From the 26th October to the 9th November 1946, a large number of trains:
were cancelled on the Caleutta Chord Railway and & number of trains fromr
Tlowrah were either cancelled, diverted or suffered very heavy detentions.

As regards the dislocation of train services in Bihar during the recent
disturbances, from the 1st of November to the 9th November, nine Bxpress -and
Passenger trains were stabled for the night at various stations on the Dinapore
Division and five trains were diverted from the Main Line to vie she Grand
Chord. A number of Passenger and Goods treins also had to be cancelled.

Between the 80th of October and the 4th November, three trains were:
atéacked by riotous mobe resuiting in deaths of seversl railway employees. The
woret instence of this was when the workmen’s train from Sultanganj was
attacked between Jamalpur and Beriarpur on the 4th November and ten women
and onme child were killed.

As a result of the cancellations and delaz:’d;o Go%d's I:'ainsi‘ e c&mple_te-
-estriction has been imposed on booking of G on the Main Line between
Tmﬁ:ﬁ: and Moghalserai, on the Gﬂi‘nd Chord between Guya and Moghal-
cerai and on the Patne-Geye and other Branches in Bihar. Booking has elso-
been stopped to Bhagalpur, Jamalpur and Monghyr stations and stations bet-
wveen Jamalpur end Kiul. These restrictions do not, however, apply to food’
srains end piece goods. ‘

Traffic between the Eaxt Indian Railway wnd O.T. Railway has salso been
seriously affected by the disturbances. o . ' .

The O.T. Railway has also been affected by the disturbances in Bihar but
the difficulties experienced have been caused by ucate nervousness on the purt
of the staff, particularly the running staff, rather than te actual jncidents.
There has been some dislocation of Goods services by the cancellation of night.
ruuning of Goods treins on the Main Line for » short peried, but tlrere has heen no-
diclocation of Passenger train services.
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1 main centres of tension have been at the important Junction Stations.
of TUhupra, Barauni and Mokamehghat. The riots in the Chupra area started
on the 25th October and caused considerable nervousness among the running
staff serving that station, resulting in serious detentions to and cancellations of
Goods trains between the 26th and the 81st October.

. At Mokumehghat which is the main transhipment point between the East
Indian Railway and O.T. Railwuy. on the South Bank of the Ganges, there:
has been great difficulty in getting the staff to report for duty and the tranship-
ment work has suffered and is still suffering in consequence.

) Baraupi Junction, an important station on the O.T. Railway which deals
with traffic vie Mokamehghat on the north side of the river, was also affected,
und the staff was nervous due to communal tension.

Aparé from detentions and cancellations of Goods truins on the Main Line-
between Barauni and Savan, it has not been found necessary to restrict Goode-
booking and Passenger services have been more or less normal.

(b) All action that could be taken by the Railway Administrations for the:
protection of train services in the affected areas, was taken by them. Additionalt
police has been obtained where available for protecting passenger trains.

' On the East Indian Railway, Armed Police (Guards have been provided as
required on platforms of certain stations in the affected nreas in Bangal. These
Guards were provided after the first few incidents had taken place. Armed
Police Guards are escorting all passenger trains in the affected aress in Bihar.
On the outbreak of disturbances in Bihar and when train services wers inter-
fered with, the Bihar Government were approached for additional protection
for trains. As soon as the necessary force could be deployed such protection was
‘given, and trains are now running with armed escorts.

On the O.T. Railway, Police protection has been provided on all goods #rains,
w but it is not considered necessary to provide such protection for passenger trains.
Sheds and other key points in the affected areas have also been protected.
Owing to the diffieulty of working of Ferry service at Mokamehghat due to-
high percentage of absentees, Police and Military authorities concerned have
been msked to provide an Armed Guard of 25 men in order to strengthen con-
fidence amongst the staff.

I may also mention that Government are actively considering the provision
of Special Armed Forces for the protection of railway property, staff, and the
travelling public, and are also examining the question of enhancing punishments.
for certain offences against the safety of Railways.

. Dr. Zia Uddin Ahmad: Did the Honourable Member receive any information:
that the railways staff at Mogalserai gave notice to the authorities that they
* would not travel unless better provision wos made for safeguardingg their lives ?

The Honourable Mr. M. Asaf Ali: I have already covered that point very

full

L.r. Tamizuddin Khan: Is the Honourable Member aware that on the Bengal
Assam Railway on the 27th October at a place only a furlong off from the
Dacea railway station, a passenger train was stopped by pulling the chain and a
large number of persons armed with deadly weapons attacked passengers belong-

* ing to a particular community and killed 40 of them and injured a large number
of others and also kidnapped and abducted away a large number of women
and children?

The Honourable Mr. M. Asaf Ali: Sir, T should like to have notice of that
guestion for the simple reason that the information asked for rather ‘comcerns
the Provincial Government. I said that I could not tell the House the number
of times the alarm echain was pul'ed to stop trains. As to what happened after-
wards is entirely bevond my pnrovince. 1t is for the Provincial Government
*  to find out snd give the information.

.
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" Mr. Sasanks Sekhar Sanyal: May I know whether the Railway Depart! ant

86 In its possession up to date information and estimate regarding the losses
that have taken place in the different railways in respect of human lives, in
respect of property and in respect of railway employees?

The Honourable Mr. M. Asat Ali: I have fully dealt with that point in my

reply to a question by Mr. Neogy. Probably it was in my answer to question -

No. 30.0r 81. I would refer my Honourable friend to my reply to that question.

_ Lala Deshbandhu Gupta: May 1 know if the Hqnourable Member’s utten-
tion has been drawn to the press report that an attack was made at Dasna the

other day on a train carrying pilgrims from Garhmukteshwar? If so, what.

has been the death roll and the number of injured and whether any relief
measures were taken by the Railway Administration in that connection? May

I also know what is being done about the property of those persons which
avas left behind?

The Honourable Mr. M. Asat Ali: My Honourable friend has already sent

:a short notice question on the subject which I shall answer either tomorrow or
the day after.

Mr. Abdur Rahman 8iddiqi: May I enquire, Sir, and seek your guidance
on a point?  You ‘were good enough to tell us in connection with a notice of
an adjournment motion that these matters related to the Provinces. Is the
Honourable Member right in answering these questions with all these details?

Mr. President: There are two questions. Some are matters relating to Delhi
Province and some refer to incidents outside the Delhi Province. So far as
Delhi province is concerned the Government of India would be responsible;
but so far as other matters relating to provinces are concerned, the other day
I made a distinction between the responsibility of the Railways so far as any
accidents or loss of life or property on account of anything inherently defective
in the Railway Administration and the preservation of peace or matters relating
to police, which will be matters within the jursdiction of the Provincial Govern-
ments. That distinction has been kept up even today by the Honourable
Member while replying, when he said that so far as other incidents such as
pulling of chains are concerned, they will be a provincial matter.

Mr. Abdur Rahman Siddigi: Stealing goods from station yards and so on
would come under the police administration of the provinces.

Mr. President: 1 do not propose to enter into a discussion over this matter.
The questions are hypothetical and problematical. If such questions do arise,
I will then consider as to how far they are admissible or otherwise

Maharajkumar Dr. Sir Vijaya Ananda: Dasna station is in the U.P. and not
in Delhi Province.

Mr. President: If that is so, it further strengthens my case. I suppose
Gheziabad is also in the U.P. Then of course it is more clear. I was told that
it was in Delhi Province. But I was not referring to any particular station:
T was making a general statement, viz. whenever a questioq comes within the
province of Delhi, the Central Government will be responsible.

TLECTION OF A MEMBER TO THE P‘UBLIC ACCOUNTS COMMITTEE.
The Honourable Mr. Liaquat Ali Khan (Finance Member): Sir, I move:

i ' y in the manner
“Phat the non-official members of the Assembly do proceed to elect, in
vequired by rule 51 of the Indian Legislative Rules, one member to be a member of the
Committes on Public Accounte in place of the mover whose elected seat on the Committee
&as become vacant.”

Mr. President: The question is:

“'That the mnon-official members of the Assembly do proceed to elect, in the manner
~requi'{-‘is:il by .;'ulo 51 of the Indiam Legislative Rules, one member to be a member of'the
(Committes on Publit Accounts in place of the mover whose elected seat on the Committee
thas become vacant.”

The motion was adopted.

|
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Mr. Pregident: I have to inform Honourable Members that for the purposes
of election of one Member to the Committee on Public Accowrfs, the Notice
Office will be open to receive nominations upto 12 Noon on Wednesday, the 13th
November and that the election, if necessary, will be held on Friday, the 13th
November. The election, which will be conducted in accordance with the Regu-
lations for the holding of elections by means of the single transferable vote, will

be held in the Assistant Secrgtary’s room in the Council House, between the
hours of 10-80 A.M. and 1 p.M. '

INDIAN TEA CONTROL (AMENDMENT) BILL

The Honourable Mr. I. I. Chundrigar (Commerce Member): Sir, I beg to

move for leave to introduce u Bill further to amend the Indian Ten Control Act,
1938.

Mr. President: The question is:

“That leave be granted to introduce a Bill further to amend the Indian Tea Comtrol
Act, 1938,

The motion was adopted.
The Honourable Mr. I. I. Ohundrigar: Sir, I introduce the Bill.

PANTH PIPLODA LAWS (AMENDMENT) BILL

Sir Pheroze Kharegat (Secretary, Agriculture Department): Sir, I beg to
move for leave to introduce a Bill further to amend the Panth Piploda Lawe
Regulation, 1929.

Mr. President: The question is:

“That leave be granted to introduce a Bill further to amend the Panth Piploda Laws
Regulation, 1020.”

The motion was adopted.
Sir Pheroze Kharegat: Sir, I introduce the Bill.

INDIAN. NAVY DISCIPLINE (AMENDMENT) BILL

Mr. @. 8. Bhaljs (Secretary, Defence Department): Sir, I beg to move for
leave to introduce & Bill further to amend the Indian Navy scipline) Act,
1934. .

Mr. President: The question is:

“That leave be granted to introduce a Bill further to amend the Indian Navy (Discipline)
Act, 1934."

The motion was adopted. s
) Mr. G. S. Bhalja: Sir, I introduce the Bill.

RESERVE BANK OF INDIA (AMENDMENT) BILL.
The Honourahle Mr. Liaquat Ali Xhan (Finance Member): Sir, I beg to

move:

“That the Bill further to amend the Reserve Bank of Tndia Act. 1934, be taken into
» consideration.”
Sir, with regurd to this motion there is nob very much that I have to place
before Honourable Members. The case for passing such a legislation has been
clearly stated in the Objects and Reasons of the Bill.

Section 31 of the Reserve Bank of India Act provides that mo bills of

L exchange payable to bearer on demand will be issued by any bank or any other
private association. It was noticed at the beginning of this vear that & certain

o bank had issued what 1t called negotinble saving corvtificates which was for o
" certain period after which it became, like a- promissory note, pavable on demand.
* Tt was felt that the Government should prohibit the issue of such promissory
notes, and consequently an Ordinance was promulgated on the 18th May 1946.
This Ordinance expires on the 18th of November this year, and it has been
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.considered necessary to make permanent provision sageinst the issue oi such
-artificates or promissory notes. It is undesirable that such notes should be
allowed to be issued by banks or other firms which may ultimately become like.
the government currency of the country. Apart from that, it would help those
who want to practise fraudulent methods and in this way they would be able
to evade taxation because they could go to the bank, hand over a certaim
amount of money and get these promissory notes payable to bearer, which
really becomes payable on demand after the period stated therein has expired
and therefore it would be difficult to get hold of such people. Apart from that,
the issue of such notes would be an encouragement to black marketeers because
this would be the easiest way of doing away with the money and hiding it from
- being accounted for. Therefore in the interests of the country it has been eon-

sidered necessary that a provision should be made in the Act iteelf as a perma-
nent mesasure prohibiting banks or other institutions from issuing such promis-
sory notes. I hope that the House will agree with me that it is necessary that
such a provision should exist; and as I stated before there iz not very much for
me tc say in support of this proposition which I have placed before the House.:

Mr. President: Motion moved:

“'I;hat the Bill further to amend the Reserve Bank of India Act, 1934.
consideration,”

Mr. Mann Subedar (Indian Merchants’ Chamber and Bureau: Indian Com-
merce) : Sir, I rise to support the mdtion . . . . . . '

Mr. President: ‘Before the Honourable Member rises, may I know whether

honourable members who have tabled amendments are going to move them?
Mr. Jaffer is absent. Mr. Sanyal. '

Mr. Basanka Sekhar Sanyal (Presidency Division: Non-Muhammadan
Rural): No, Sir,

Mr. Manu Subedar: Sir, I rise to support the motion which has been moved
by the Honourable Finance Member. I think the grounds which he has stated
for taking such measures are there. It is not only tax-dodgers who do not wish
to disclose to government their full assets and the black-marketeers who wans
to lock up their funds in something of value as when the thousand-rupee notes
‘were withdrawn. There is & third aspect to it which I would just mention in
passing; and that is, that the public itself must be protected against the issue
of anything which savours of promissory notes payable on demand; because if
these notes are in circulation in large numbers, through the ignorance of #he
public and that particular institution issuing these notes gets weaker and
weaker, as-it has happened in other countries, the public who hold and the.
_fnal holders of these notes are also prdjudiced; and therefore I consider this
particular provision is absolutely essential; and I trust that this House will
pass this motion without sending it to Select Committee or for circulation.

There is only one other aspect of it whioh I would like to bring to the notice
of the government: that there are other documents which could be put to the
same use, to which the documents referred to in this Bill could be put. These
are bearer bonds and bearer securities on the one hand, and there are fixed
deposit receipts which ought not to be transferable but which in many cases.
by the usage of the banking business in this country, are made @ransforsble to
specific names or to blank names, so that any name can be put in on the lash
date and the party can secure, after the due date when the deposit receipts
mature, payment thereof: any party whose name might appear can get pay-
ment; but if the name is blank any third party could put his name and cash the
thing and it would serve the same purpose. T would request government to let
the Reserve Bank examine thoroughly the position .of documents which are
either transferable in themselves as bearer documents are or of fixed deposi
receipts which become transferable by the inscription at the back ‘‘Pay ¥
blank’’, as soon as the holder of the fixed deposit receipt signs tha!-. way. Im
fact, the House may know that at present the fixed deposit money is collecsed
by my bank—if T have a fixed deposit receipt with a bank A, T tell blank B

b talen  imto
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““‘Please collect this money.’’ I merely endorse ‘‘Please pay to such and such
cbank’’, and bank A has got to pay to my bank. That is a legitimate use of the
Aacility of transfer. But there is an illegitimate use of the facility of transfer
in the direction in which the Finance Member referred; and I commend to gov-
-ernment that suggestion. I trust the House will pass this Bill without delay.

Mr. Tamizuddin Khan (Duacca cum Mymensingh: Mubammadan Rural):
.Sir, while supporting the passage of this Bill like my predecessor, I would like
to draw the attention of the Honourable Finance Member to one thing which I
-do not clearly understand. 1 refer to clause 2(2) which reads:

‘‘Notwithstanding anything contained in the Negotiable Instruments Act, 1881, no persom

.in British India other than the Bank or, as expressly authorised by this Act, the Central
Government shall make or issue any promissory note expressed to be payable to the bearer
of the instrument.” ;
I refer to the expression ‘‘as expressly authorised by this Act.”” Why are these
words necessary here? If those words are omitted, I think the meaning will be
the same. Unless explained, this phrase seems to me to be awkwardly redund-
-ant. If this phrase is omitted then I think the meaning is quite clear. I would
like to have an explanation -of this.

Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittoor:
Non-Muhammadan Rural): Sir, there is nothing novel in the words ‘‘as
-expressly authorised by this Act.”” Under the Reserve Bank Act, the Reserve
Bank has been given powers to issue bearer promissory notes; all the currency
notes we have are bearer promissory notes payable on demand. When the
Central Government is advised or is authorised to issue notes, it must be
-expressly authorised in a particular manner. It is not as if the Central Govern-
ment can issue bearer promissory notes payable on demand with all the latitude
.as the Reserve Bank has been given in this particular matter. That is why it is
suggested there ‘‘as expressly authorised by this Act.”

There is another point as to why we ought to support this Bill. You will
remember that during the end of the last Assembly session, the budget session,
the previous Finance Member introduced a Bill to levy duties on estates as
-death duties. This is a device—bearer bonds payable to the bearer on demand—
“to get over it and ‘to avoid death duties. That device was sought to be pre-
vented by the provisions of section 81 in the Reserve Bank Act already, if it is
payable on demand; but there a further device was invented by making
payable on demand pronotes after a particular period; and this Bill is seeking
to avoid such payments on demand even after particular periods. Therefore
-there ought to be no -objection to the passage of this Bill.

The Honourable Mr. Liaquat Ali Xhan: There is nothing much I have %o
say except that the wording that is here with regard to section 2 is exaoctly the
-game ‘a§ it is in the Reserve Bank of Indis: Act, clause 81. It also struck me
in the same way as it struck my Honourable friend over there but when I
-examined it, it was all right and did not require any change.

Mr. President: The question is: '

“Thdt the Bill further to amend the Reserve Bank of India Acs, 1834, be taken into
-consideration."’

The motion was adopted. .
Clauses 2 and 8 were added to the Bill.
Clause 1 was added to the Bill. g
The Title and the Preamble were added to the Bil.
The Honourable Mr. Liaquat Ali Xhan: T move: .
“That the Bill be nassed.”
Mr. President: The question is:
“““That the Bill be passed.”
"The motion was adopted.

»
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The Honourable Dr. John Matthai (Mewmber for Industries and Supplies):
8ir, I beg td move:

“That the Bill to provide for the continuance during a limited period of powers to-
control the productioy, supply and distribution of, and trade aud commerce in, certain
commodities be taken into consideration.”

Briefly what this Bill tries to do is to put in the form of an Act of the:
Legislature the provisions which are already contained in an Ordinance which.
deals with the same matter. There is only one point regarding which the 1ill
proposes to vary the provisions of the Ordinance. That provision is in regard.
to control being exercised over actual undertukings. At present as the
Ordinance stands, that control relates ouly to the subject of coal but in the-
Bill the control if aud when the necessity for it arises might be extended also.
to the other articles covered by the Bill. Personally I do not think tkat the
occasion would necessarily arise in respect of the great majority of those com-
modities buf in order to make the control effective and comprehensive it is.
desirable that this provision should be put into the Bill,

Now, Sir, the House has, more than once, when questions relating to.
control arose, expressed its concern regarding the whole subject, that is to
say whether in principle control should be continued now that the emergency
of war ceased and whether its administration has been on the whole to the
benefit ot the community. 1 propose therefore to deal with the general subject
of control in the few remarks which I wish to place before the House. The
thing to remember with regard to control is that the whole case for it rests-
on the fact that the problem of inflation is still with us. We see no indications
that it is going to be less acute in the very near future. The indications are:
that it is going to remain with us for a longer period of time than many of us.
had enticipated. What inflation amounts to is briefly this, that when you.
have a large amount of money in circulation and therefore a high degree of
purchasing power concentrated in the hands of a relatively small number of.
people and over against it you have an acute shortage of goods, then the in-
evitable result is that unless the community steps in and exercises control.
those whose resources are limited are likely to be left out in the scramble.
That, I think, is a situation which the Government cannot possibly tolerate and
that in a nutshell is the whole case for control. Now, last year many of us had:
moped that with the cessation of war expenditure it will be possible for us to-
have in this country on the whole a downward trend of prices and the problems
connected with inflation would not be so severe as they still are. That anticipa-
tion for various reasons bhas not materialised. We see no indication that the
general level of prices in the country has fallen or is felling. On the other-
hand the shortage of goods still continues to be acute. Our productive capacity
has not been increased and what capacity there is has not
been wholly in operation. Although the import pesition is slightly" . better,
the conditions prevailing in other countries are such that in
regard to essentinl commodities the surplus avaiable in a country like ours
are likely tq be limited and therefore we are up against the same problem.
as that which faced us last year and the years before and that is the renson-
why this control should continue. The provision of Parliamentary legislation,
in pursuance of which it is possible to pass this Bill prescribes a certain limited
period for measures passed under it. The period is briefly this—this will
continue for a period of 12 months from the official declaration of cessation of
hostilities unless the Governor General by public notification extends it for 1
further 12 rmonths. If thereafter it beMmes necessary to continue it there-
should b> a Resolution by both Houses of Parliament. The period could be,
extended by & Resolution of Parliament but then the whole period will be
subject to @ limit of five years altogether from the cessation of hostilities.
Bir, T submit that the conditions in India are such today that in regard to.
commodities which are essential in the sense that they enter into general
consumption or they are commodities which are essential to the production
of such commodities it is necessary in view of the fact that the capacity for
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purchasiag tfese things is relatively concentrated in the hands of a small num-
ber of people, that the State should continue to be armed with powers for
rectifying the serious inequalities which otherwise might result. Now, as far
us I can understand the position, the objection to the system of control hus
not so much been to the principle of it. It has been very much more to the
way in which the control has been administered. It has often been suid
when you introduce control you are providing room for black marketing. If
you did not have a system of control, there would be no incentive for pcople-
to drive goods underground and to pass them into the black market. There-
fore, if you want to eliminate black marketing, you ought to eliminate control.
I have heard this argument used over and over again. May I say with great.
respect that that argument does not really touch the essence of the matter.
That argument is generally used by people who, if I may say so, do not sce-
far encugh. The real point is thi§. Whenever you have a law, there is bound
to be breaches of that law. Crime in a sense is a corollary to law and in tke.-
same way black marketing is a corollary to control. If because of biack market--
ing you want to eliminate control, you must just as well argue that because-
of erime you must eliminate law altogether. Personally, I do not think the
argument goes deep enough.

But the real objection which practical people have raised is, that in the-
way in which control has been administered, it has been administered unfairly
ta certain groups or sections of the community. It has probably been adminis-
tered not merely unfairly, but it has been administered ineffectively.

I quite recognis® from what examination I have made of the subject of’
control that it i€ possible to maintain that in certain respects our administration-
of control has been ineffective and that it has caused unfairness to certain.
interests in the country. My reply to that is that whatever unfairness and
whatever ineffectiveness there has been in regard to the administration of.
control, these inconveniences, this unsettlement and dislocation, are things
which the Legislature and the country have got to put up with in the larger
intevests of the country. In all countries control has been difficult to administer-
satisfactorily. It is particularly difficult in a country like ours, and I will tells
vou why. In our country we have got to put into operation system, of control
through an administrative system which has grown up through the
years upon a tradition which has been largely negative in character. That is-
to say, woe have at present an administrative organisation built up over a period -
nf years whose main business has been to prevent things being done that is-
to maintain law and order. It is a police government on the foundation of*
which you have goi to erect a system of regulation rather than prevention.
It is going to be a difficult business. But if because of that you are going to
surrender the whole principle and system of control, then it seems to me you:
are choosing a bigger evil in preference to a lesser one.

. It is not merely that our administrative system has essentially a negative
outlook and is incapable of handling the more positive side of administration
with the success which the difficult conditions of today call for. [There is-
another difficulty. After all is said and done, to people who have studied the
systems of public administration in different parts of the world one of the-
most striking things about Indian administration is that the quantum of Indian
administration is much smaller than the problems of the country require. The-
trouble in our country is not so much that we are badly administered as that.
we are under-administered. Tt is possible to remedy the under-administration-
of the country by the institution of an effective system of local self government.
Local committees of various kinds with the necessary public spirit and organisa-
tion could do a good deal to supplement the deficiencies of administration.
There is no doubt about that. In a country like England. T suppose, what makes
up for the relative small quantum of administration is the successful local self-
governing system they have there. In regard to controls of this kind, it will’
be a very great help if we could muster sufficient local "help to assist the
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. bureaucracy to admisister them. But the fact remains that at present we are
short of that kind of thing. But, as I said at the beginning, we have got to
put up with it. for some time to come and all that I can say in reply to tHese

- criticisms is this. We are trying in the matter of controls a process of vast

- experimentation. We have not tried this thing before. The fact is that we
are proceeding in this matter by trial and error. If Honourable Members have

.read the note which I circulated along with the Bill, they will find that in
roany cascs we are still groping in the dark.

In regard to the scope of these controls, in some cases it is possibls for us
"with reference to the circumstances of the commodity in questions to institute
-control right from the point of origin to the point of ultimate consumption. Im
regard to other commodities, we are not in .& position to do that and therefore
-control has got to stop at some intermediate point. It is unsatisfactory to
that extent, but the difficulties of the situation have got to be reckoned with.
- Similarly, if you take the methods of control, they also vary from commodity
to commodity. In regurd to the very important matter, for example, of the
method of pricing, you adopt one method of pricing regarding cloth and. you
adopt another method of pricing regarding steel and & third in regard to other
-commodites. The thing cannot be helped. It seems to me that in a mabter
-of this kind, the wisest thing to do is to proceed empirically; that iz to say,
to proceed by experience. It is only on a basis of actual experience in this
very difficult field of organisation that we shall be able ultimately to have a
system of control which will be really effective. .

Since this Bill, if passed into law, is not likely to last for more than @
-very limited period, I hope the House will accept my assurance thabt while we
.are engaged in this process of experimentation if any complaints and criticisms

come from Honourable Members of the House, so long as I am in charge of

- the Department I will make every effort to see that the complaints and criticisms
.are adequately met. Every suggestion which Members may make in this
matter will b welcomed by Government,

May 1 oconclude on this note? I see that there is an smendment on the
paper suggesting thet the matter might be referred to a Select Committee. 1
would ber my Honourable friend not to press his amendment. Considering

-the terrific inequality that prevails in the country, particularly at present, in
the matter of inccme and purchasing power, and the difficulties and hardships
to which the poorer sections of the community might be put unless the Govern-
‘ment as ths orgenised expression of community was armed with necessary
powers, I feel that when matters of this kind come up before the House, the
"House, is really on its trial. I think by its attitude to measures of this kind
-the House will be judged as regards its truly representative character. If I
may say so ia conclusion, if the attitude of the House is going to be that this
Bill, so limited in scope and in its duration, is to be rejected or impeded or
-delayed, I venture to say very respectfully that i§ would not mervely stultifv but
-condemn itself.

Mr. President: Motion moved:

“That the Bill to provide for the continuance during a limited period of powers to
.<ontrol the production, supply and distribution of, and trude and commerce in, certain
commodities ga taken into consideration.”

. May I have the position made clear about the amendments? There are two
alternative amendments in the name of Mr. Jaffer.

Mr. Ahmed E. H. Jaffer (Bombay Southern Divisions: Muhammadan
Rurel): In view of the assurance given by the Honourable Member, T do not
wish t. move my amendments.

Mr, Leslie Gwilt (Bombay: Furopean): Sir, on behalf of the TEuropean
<Grouy, 1 support the Motion before the House. I do so with certain reserva-
-iions to whicl. 1 shall make reference later, though, I admit that the Honour-
-able Mover i1 his very lucid speech has dealt with some of the di‘ﬂicu]ties
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‘which I foresaw. but that will not deter me from making further reference to
them. I support the (Bill because whilst my Group consider that in times whexe
supply and demand are more or less equal factors, the economic life ¢f the
<ountry should be unfettered by official interference, nevertheless when there
is disparity between these factors of supply and demand, when, because of a
short fell in supply, encouragement is given to the individual to exploit his
neighbour, then we agree that controls are not only desirable but absoiutely
-essential. If, Sir, there is any Member of the House who would condemn
the provisions of this Bill out of hand, I would draw his attention to whas
happened when the control of steel was removed as early as, I think, April this
Year, what bappened to the supplies that were previously available when thad
-opntrcl was removed. Bu#, Sir, as necessary as controls are under the
circumstances, I have described, they can only achieve their purpose and bring
credit to the administration operating them if such administration is efficient
and bes clean hands. Is Government confident that its administragive
machinery in this respect is efficient and incorruptible? If not then, Sir, I
suggest, that; the whole machinery is overhauled and the sooner it is the betfier
it will be for the good of the country and for the prestige of the Government.
While at this juncture, I do not propose to deal with any provisions of the Bill,
there are one or two matters to which I would like to draw attention. The
tengr of the Bill is, as is described in Clause 1(8), and as the Honourabie Mover
has asserted, the tenor will be as is provided in section 4 of the India (Central
Government and Legislature) Act, 1946. Now, Sir, I think that that may
have confused some Honourable Members of the House, and I must admit that
until T saw this, I did not know that it was an Act of the Imperial Legislature.
I shink I am ocorrect in saying that my Honourable friend Mr. Joshi was in the
same ignorant category as myself. The Bill provides that certain things be
done under a Notified Order and as clause 2(d) of the definition shows, ‘notificd
order’ means an crder notified in the official Gazette. Now, Sir, the Bill
provides for penalties for those who disobey these provisions, and many of
the people affected by the Bill will not know what the official Gazette is nor
are they likely to understand it if they were to see it, and as it is desirable
that good relations should exist between the administration and the persons
who will be affected by the provisions of 'the Bill, many of whom are illiterate,
T suggest that directions be given to administrative officers and particularly fio
subordinate officers who will be in personal contact, particularly with cultivafors
and producers, that the provisions of the Bill when it is placed on the statute
book should be administered intelligently and sympathetically. T make
reference to this because many of us who live in Bombay will recollect what I
think can justifiably be described as a very stupid action on the part of the
Government of Bombay some two or three years ago in regard to refurns of
foodgrains from grain shops of industrial concerns. The firms that were con-
cerned had, and at some considerable expense to themselves, started graim
shops for the benefit of their employees and in a number of instances before
official rationing wes commenced. When the official rationing orders were
passad, individual eccmmunications were sent. to the firms, giving them various
irectiong as to how the *foodgrain returns were to be submitted to Govern-
ment. %Jithout any warning, the Government abandoned these individual
communications and resorted to notified orders. These orders were, of course,
issued in the Government Gazette.” One of the orders related to the submissiom
of returns weekly instead of mionthly as had been the practice heretofore and
because @ number of firms were unaware of the altered provisions, although
they were submitting their returns monthly and with complete accuracy, whole-
«ale prosecutions against managers of foodgrain shops. many of them old and
respected mployees of the componies concermed, were launched, they were
hrought before the courts and fined. An appeal was subsequently lodged im
the High Court and Government was ordered to refund the fines. If that could
happen with intelligent people, people who can afford the expense of preferring
an appesl. what is going fo be the lot of illiterate poeple, producers and
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cultivators. 1 hope, Bir, that whilst Government will impose with utmost.
rigour the provisions of the Bill ugainst those who delibsrately offend its prowi-
sions, they will nevertheless issue orders that intelligence and sympathy is.

exercised in dealing with such persons as have the spirit to help, but have not
got the education to appreciate. '

LEGISLATIVE ASSEMBLY * [1lte Nov. 1946. "

l}avt,his connection, Sir, may 1 ask Government whether they will study the
provisions of the Australian law which luys down minimum sentences or certain
classes of offences and particularly for blackmarket offences. I feel, Bir, that
frequently the judiciary impose far too light sentences in case of black-
marketing, which after all is an anti-social crime of the most heinous order.
Usually it is the small men who are prosecuted, but when the big operators are
caught, the sentences they receive are frequently extremely light for very serious
offences. As 1 have said, Sir, with these reservatiors, I support the Bill.
Mr, Manu Suheda;- (Indian Merchants’ Chamber and Bureau: Iudian Com-
werce): You will notice, Sir, that all of us have put a voluntary restraint on
our usual loquacity with regard to Bills, otherwise a Bill of this magnitude would
be debated in this House for about five or six days. I congratylate the Honour-
-able Member on not only a very lucid and clear exposition of the problem of
coatrols, but what is much more noticeable, on the very disarming speech from
the point of view of Members of the Assembly who are jealous of the powers of
this House and who are generally suspicious of wide powers being taken by
Government. And, not only, Sir, is the personnel of this Government one
which we fully trust, but the particular attitude taken by the Honourable Mem-
ber on this occasion on this very debatable and big subject is one which as I
said is completely disarming and reassuring. He did not, for instance, clainy
that (iovernment’s control measures were all successful. On the contrary he
said that it was a matter of trial and error, that we must use the empirical
method and we must keep on at it until we strike the right note, and that
is the only method. The other alternative of abandoning these methods is one
which by implication he deprecated and I join in the note. This country has
' to make up its mind whether it wants the so-called economic freedom,
*® ¥ that is to say, complete economic anarchy, leaving it free for anybody
to do anything he likes to anvbodyv.else: whether we want economic freedom
of this kind internally or.whether we want a planned economy, whether we
want a state of affairs in which it is for the Government with such assistance as
they can get from informed opinion. to lav down which objectives come first,
in what priority this country desires to achieve certain results, which is the class
most ground down and therefore deserving of the utmost and immediate help.
It is in a system of planned economy in which a plan and programme is made
as to what must be done here and now in the matter of a few months and what
must be done and must be achieved and looked for in a period of five years and
ten vears. Tf this countrv accepts the principle that we shall be dealt with on
the hasis of a planned economy, we must eschew the idea that economic freedom.
freedom from interference by Government, is the best and proper method f
building up the economic life of this country. I do not wish to emphassise the
antagonism too much; T am sure planned economy (does not mean that Govern-
ment regulates at what time T shall drink a glass of water and what T shall do
at 2 o'clock. Planned economy must imply interference with the people o the
extent to which it is considersd necessary in the community’s interest. And
therefore I take it that while Government may arrogate to themselves the powers
which they are taking from this, they will not interfere where they are not
definitely convinced that it is necessary. On the other hand they must interfere
and T is there dufy fo inferfere where they think thaf but for such interference.
there will be confusion or there will be exploifation of one particular seetion or
Hhere will be the creation of Bigh prices, which is also a factor that they must keep
in mind.

Now. Sir, in tBe past—and this is an acevsation which I have made in this
Honse several times—controls were put verv largelv in the interests of the allied
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Governments and o1 tue United Kingdom Government who wauted to buy euorm-
ous quantities of goods in this country and in order to see that those goods did
not cost them too mgh. That was—l allege sgain—the principal objective of
déhe past Government when ghey put some of these controls. The
consuiuer aud the producer came in incidentally. The poor produver did
not get anywhere in some cases and the comsumer came in incidentally.
1 will illustrate my point. The producers of tea got 5% to 8 auuus per pound
when the world price was 6 to 8 rupees; the producer of rubber missed the world
anarket and his goods were taken away ut 12 unnas when the world price wus
Rs. 10; today again rubber has fallen to 14 wnnas.  In other words, the controls
were there, as I said, in the interests not only of the bulk purchases by our
4overnment which would be justitiuble, but also in the bulk purchases by foreign
Governments not ouly for army purposes but for their civil populations. Now,
therefore, I would urge oun this Government to use these controls with discrimi-
nation end see whether it is necessary to use them in the interests of the producer
.and in the interests of the consumer, und lastly—the most dominant considera-

tion—to see whether they must he used in the iuterests of the community as &
whole.

Now, Sir, the Honourable Mewber for Iudustries and Supplies has not
cluMmed w very markeu success lor these coutrol lueusures iu the past, aud we
& .oy trust thuty the measures taken hereafter in peace time, with less distraction
from military urgencies and so on, will function better. In particular 1 would
emphasise the same point that my Honourable friend Mr. Gwilt emphasised that
the human machinery should be overhauled. 1 have ulways advooated, and-1>
have found it as a mistake of the past administration, that when important and
delicate points like these controls came, they did not use their trysted and tried
old employees but recruited new staff for this purpose, which was a stupid mis-
take. They should have put their old employees who were in Government ser-
vice or ten or twenty years and had a good record. They should have put these
old and tried and trusted servants in charge of these delicate matters; instead
of which what they did was to recruit ad hoc for this purpose. Whoever came
was- taken in; he was given wide powers aud there was a continuous racket.
1 may point out a racket which has happened in this connection. The Inspectors
-of this department are going round the market finding out cases where there is a
smell technical breach of the kind that my Honourable friend Mr. Gwilt referred
to. In that particular case 1 suppose the inspector did not get something from
the firms which did not put in weekly returus instead of monthly returns; and 1n
.other cases it has become an absolute racket and a vested interest with these
inspectors to go round and say, “‘Look here. I have found you doing this und 1
um going to put you up. But I will come day after tomorrow, you thiuk it over
and let me know.”’ In the meanwhile the party thinks it over and says it is
worth while giving him a hundred rupees so that he muy overlook this small and
in many cases purely technical breach which has occurred. This is the human
rhachinery which I am mentioning, and I again commend the suggestion which
I have made, namely, that Government should have for this inspectorate staff
'not new persons whom they have picked up from the sort of men available in
‘the general labour pool of the so-called educated population of this country. It
is this particular set which has disgraced the education which they have received;
and this has been so widespread throughout the country that we are bound to
.commend to the Honourable Member that while using the powers which be is
asking the House to give him. he will look into this particular subject. Sir, T
‘was told by a resident of Delhi, who is not at the moment in the gallery, that
an inspector of gur in this place who is getting a salary of Rs. 100 per month has
‘built three houses in three vears. That is the human machinery they have got.
T therefore say that for these places. please pick out the best of your civil ser-
vants—I do not mean the T. C. S.—the best of vour other servants who had »
zood record in the past and who are proud of their nensionable service and who
+vill not demean themselves to the extent these men are doing. These men are
.only squeezing out all advantages to themselves during ﬂ.le period for which
thev are inspectors, and they expect definitelv to he dismissed in due conrse.
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In the meantime they want to muke what they can. Now he is usking for the
same powers—not excessive powers,—and he is asking them for a short time and
as @n experiment, in the sense that the whole system is one which is in constant
process of adjustment. I would suggest another thing, namely, that the in-
formetion as to the requirements of the public concerned may be spread through:
the Chambers of Commeroe and also on the functioning of each control, and
report may be sent for, or some nuthority or body concerned with the departmens
may go round the country and mee$ the Chambers of Commerce people and see
whether they have got to say anything about the operation of a partieular kint
of control and if they have got any suggestions to make.

Then, 8ir, in regard to the control in this country we have to see what is
happening in other countries. @ We have this difficulty. As the Honourable
Member said, we had a negative administration in the past. Previous Govern-
ments were mdbe concerhed with just the control of law nnd order and they did
not mind what happens to the chickens in the chicken coop or what happens to
sardines in the box. They did not mind what happened to any particular laver-
of society or population. Thuat is not so with this Government. The greater the
woakness of a particular set, the bigger is their obligation to help them.

The only other point on which 1 would like to detain this House for a minute g
more topsyturvy than the marked in attention of this Government to
longer is with regard to the effect on prices. Sir, there is nothing
the ' state of general level of prices in this country. Our general leve:
of prices is 300 per cent or more than pre-war and in America and England
the level is only 147 -and 174. The House has heard that President Trumuu
iz removing all controls over prices and wages, and people are expecting two-
consequences—one is that certain prices will tumble down as soon as the controls
are removed, and in other cases the expectation is that as soon as the controls
are removed, certain prices will go up. I understand both these things can
happen. T want our (Government also to see to the course of prices of controlled’
articles. More particularly may T refer to the case of building materials. There
is e pent up demand for the lust four years and if there was no control over steei’
and cement or other articles, the prices will soar up very high. In such cases
what is needed is consumers’ priority so that there may be an orderly disposal
of such quantities which are available and the guaruntee that these quantities
which are available do not fall into the hands of the middlemen because the
direct consumer is there ready and willing to take it from you and to pay for-
it in advence. Therefore, Sir, it is necessary to fix priorities, to eliminate
middlemen with remard to these commodities which are definitely declared to be
short, and it is necessary to regulate the orderly disposal of such commodities
a8 we have got. I would. 8ir, ask the Honourable Member in charge of
Tndustries and Supplies not merely to take the control irsue in the departmental’
sanse in which unfortunately all our nffnirs are,—the control issue does not con-
cern him alone: it is the concern also of the Finance Member; it is the concern =
of the Minister of Food and Agriculture, and so on,—nand to see the general trend’
of prices. Have this Government anv deflationary mensures already in mind ?*
Have they declared any? Have they thought out what deflationary measures
should be taken in order that the general level of prices may fall? If you do not:
take those deflutionury measures, then, I submit, that this control propoesition
will be a permsnent thing and it would be very harmful ta this country. There-
fore, T suggest that the matter should not be thought out compartmentally, but
should be. taken as @ whole, and T guggest that the Honourable Member for:
Industries and Supplies should go into the issue. which he thoroughly well under-
stands, T am sure, a8 to what deflationary measures should be taken generally
which would affact all nrices and which will alza incidentally affect the prices of
the articles controlled. ' ‘

Sir, T supnort tha wosf e |
The Assembly then adjourned for Lunch till T7 1f Past Two of the Clagk.
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. The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (the Honourable Mr. G. V. Mavalankar) in the Chair.

Mr, N. M, Joshi (Nominated NontOfticial): Mr. President, while support-
ing the motion that this Bill be taken into consideration I do not wish to speak
much about the necessity of continuing the control. The Honourable Member -
in charge of the Department of Industries and Supplies has spoken so well on

this subject that I do ot think I shall be able to add much in support of his -
measure. '

My justification in rising on this occasion is that in the first place I want
to express my dissatisfaction that the Government of India removed prematurely
many of the controls which were in my judgment still necessary and deprived
themselves of powers which they should not have done.

Bir, if you watch the trend of prices in this country. you will easily find "
that the prices in this country are still rising. The Honourable Member in
charge of Industries and Supplies admitted that there still exists inflation in -
this country. I watch very carefully the cost of living index for the working
classes. The index has reached 270 points, more than 25 or even 80 points
than what it was at the time of the end of the war. I therefore feel thut the
Government of India was not justified in removing the controls which they -
had removed. My special complaint is that they allowed to lapse the Hoarding -
and Profiteering Prevention Ordinance. That ordinance in my judgment, Mr.
President, was absolutely necessary, even at this time. and Government has :
done a great deal of wrong to the penple of this country, especially the poorer
seotions of the people of this country, by removing the powers which they:
possessed to deal with hoarding and profiteering. I also feel that the Gov-
ernment of Indir should have, befors they removed these controls, and hefore
they divested themselves of these powers, consulted the Legislature on this -
point. But they have failed to do their duty by the Legislature in not consulting
it before removing these controls and divesting themselves of these powers.

I {feel, Sir, that the Government of India has fniled to do what they should ’
have dorfe. Now, Sir, I am glad that they are bringing forward this Bill and’
giving an opportunity to this Legislature to consider this question and taking -
adventage of this Bill, T would like to make some auggestious to the Government
of India.

Sir, the controls are necessary and T am glad that the Honourable Member-
agreed that these controls are necessary. If these controls are to be useful.
these controla must be effectively used and applied. The Honourable Yember -
in cherge of Industries and Supplies agreed with that also. 1 want also to-
suggest that these controls should he fairly used. The Honourable Member -
also agreed with that. I feel, Sir. although the Honoursble Member has agresd °
with these principles, that these controls should be effectively applied and there -
should be no discrimination and unfairmess I would like to draw the attention
of the Honourable Member to the fact that as the controls at present exist,
they are used ineffectively and there is also a great deal of discrimination.

As regards the effectiveness, we were told that there are difficulties in the -
way of effectively applying these messures. 1 would like the Honoursble
member to remember that although there are difficulties, it is for the Govern-
ment to overcome those difficulties. You certainly require an honest stoff and’
you require the co-operation of the public, ns the Honourable Member has .
atated. But it is not beyond the power of the Government to employ good.
efficient and honest ataff. You may have to pay more snd Government should
aot hesitate to pey the staff whatever is duc to them. If vou pag your ptaff’
well, T think it is possible for you to get good effective, effrient and honest stuff.

Ia the matter of the controls being fuirly used, it depends upon the Govern-
ment of Indie themselves not to make any discriminstion. T do not wish to a0
into the details of these controls, but one cun eusilv see that the Govermnment
of T lio is afraid of the richer section of tl)e population and they eusily do -
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injustice to the poorer people. They are willing to put restrictions on ' the
.poorer sections but they are prepared to let go the richer classes. Take sugar:
-sugar control is ebsolutely necessary. He agrees with it. Why then exempt
-the Jump sugar? Is there the least justification Jfor exempting  lunp sugar?
The excuse given is that the lump sugar is a separate industry. You have to
‘have one or two more machines-in order to make lumps out of the sugar.
‘That may be an excuse buu it is not one which can really be accepted. The
wbject was clear, viz., that the richer sections of society should have sufficient
sugar to eat while the poorer sections should not have. It is not a different
‘kind of industry that required encouragement. The object was that the richer
-=lasses should have enough sugar by paying more. T understand that the cubes
~zost much more than ordinary sugar but they are uncontrolled. This is only a
»smull instance of what I consider to be discrimination.

I may even give you another small instance of this kind of discrimination.
" I'ake newsprint, for example. I see that newspapers. especially the influential
~'daily newspapers, publish every day large mumbers of pages full of advertise-
-ments. I cannot understand why all these advertisements are necessary when
newsprint is so very scarce.  But if it is a question of some small paper. then
- the control applies and they will hesitate to give sanction for even a small
“increase in quota. I am not making a complaint which I have to make on the
floor of this House but the instance comes to my mind very easily. I have a
- small paper called The Trade Union Worker, which is only 8 or 10 pages of a
-small size. The number of trade unions which are intefested in this paper bas
increased and on account of the various kinds of legislation which are coming
before the legislature I asked that a few more paper be added. It takes s
long time for Government to give me sanction to increase those pages. It
would utmost require a few more pounds of newsprint, not even a few mnaunds
or tons of paper. I am not suggesting that the control is ulnecessary. I have
- pleaded for controls and therefore I do not want to be exempt from these
-controls but I want fairness. If you can spare large amounts of paper, tons
of paper, for these influential dailies, which contain a very large amount of
advertisement, then certainly small papers which are useful to a very large
number of people should be treated fairly at least. They should not be starved
for want of paper. ' :

As regards newsprint, compare India with England. The English news-
-papers are much smaller even today than the Indian papers. I do not wish
to dwell on that point but this is also, another example of discrimination.

Mr. Manu Subedar: Are there any Diwali and Puja Numbers in England?

Mr. N. M. Joshi: There are many such things but I do not want to waste
‘the time of the House. Those who have influence get more paper and those
who have not, find it difficult to get the paper necessary. .

The Government is also not fair in the application of these controls. They
give, 1 think, too much freedom to the provinces. I shall give you instance
«of my province decontrolling things when there was absolutely no justification.
In my own province gur has been decontrolled with the result that the poorer
people in my province sre paying today twice the price for gur, while sugar
"hag become prasetically cheaper than gur. This is the way in which controls
have been applied. I would like therefore that the Honourable Member
- should take very vigorous steps to see that the controls which he is applying
are effectively used, fairly used and not too much latitude is given to provinces
.or to different interests. I am glad that the Honourable Member in theory at
least agrees with me in all these matters but he will have to take more vigorous
steps to see that the gontrols are properly used. I am not saying this to plead
that if he cannot do this he should remove the controls. That is not my stand-

- point. I quite realise that in spite of his best efforts the Honourable Member
- may not succeed in removing all the complaints which we have regarding the
controls. I would certainly have controls with some inefficiency and with
- some defects rather than have no controls at all. T know it is said that controls

[
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lead to bribery and corruption among public servants. I would certainly like
honest public servants to be in charge of these controls and in view of that I-
would like the Governmenf of India to pay its servants much more, especiaily
because they have to overcome very large temptations. Let the public servants
be paid more and let Government see to it that they get honest service. What
those who speak about corruption and bribery of public servants want is that
they should profiteer. So I want to make it clear to the Honourable Member
that I would like to have controls in spite of a little corruption and bribery
which may exist, because I feel that if there is bribery and corruption the
public servants may take away some rhoney and it may not be good for the
morale of the public services in this country . . . . .

8jt. N. V. @adgil (Bombay Central Division: Non-Muhammadan Rural):
That is a redistribution of wealth!

Mr. N. M. Joshi: If there is control the public servants may take away
some money but if there is no control then private merchants and private
capitalists may take away ten times more. Therefore if T were to make' a
choice between allowing the merchants and capitalists to exploit the people
and having some corrupt public servants, I would prefer corrupt public
servants to allowing the capitalists to exploit the masses to a ten times greater
extent.

One point which my Honourable friend Mr. Manu Subedar referred to is
this and in that connection I would like to ask the Honourable Minister in
charge of Industries and Supplies for some information. Mr. Manu Subedar
stated that in view of the fact that we are going to have planned economy
these controls are necessary and I have no doubt that the country as a whole
wants planned economy. We do not want to leave the development of ihis
country to chances and to the goodwill and efforts of private capitalists and
private enterprise without any plan. But it is quite clear that if we are going
to have planned economy we shall require controls. I want to know
from the Honourable Member in charge of Industries and Supplies
whether he is making any provision for applying controls where they
are necessary on account of our introducing a planned system of economy. 1
learn from the newspapers that the Government of India have appointed a
committee over which my Honourable and esteemed friend Mr. Neogy is to
preside, to prepare a plan in two months time for a planned development of
this country. If Me. Neogy is preparing a report in two months time for a
planned economy, certainly the Government must be prepared to impose the
necessary controls within two months time. I want to know what are the
plans of the Government of India in, not only for continuing these controls—
because mere continuance will not be sufficient for a planned economy—I
want to know what they are doing in taking those powers to exercise controls
over the whole of the economy, if we ‘are going to have a planned development.
So far as I can understand this legislation, I am told that the Government of
India have got power to continue these controls for a year: they may get
power again t6 continue it for a year more; but the power will not exist beyond
five years; and then, within this period, the Government of India can by noti-
fication remove these controls. I am anxious that the Government of Indisa,
if they have no pawer today, should take steps to secure those powers. If the
powers are to be given to them by Parliament—if within a short time we do
not get a really independent government and if unfortunately the powers are
to be given by Parliament—I would like the Government of India to get from
Parliament those powers to not only continue these controls but to apply new
controls wherever the application of new controls is necessary. This Bill gives
them the power to continue the.controls; but they have already decontrolled
many articles. I want to ask the Government of India what power they
possess ‘to reimpose those controls which they have removed; and if they have
got no power to reimpose those controls which they have removed, I want to
know what they are going to do to secure power to.reimpose controls which they
have in my judgment wrongly removed. I want the Government of India to
consider this question very seriously and very urgently, because 1 feel that if
we neglect this preblem of control the whole economy of this country will
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suffer, and in that suffering the suffering of the poor people will be greater.
‘That is what concerns me more. Therefore, while approving and supporting
the measure which is before this legislature, I would like the Government of
India in the first place, not to commit the mistake which they have committed
before, namely, removing these controls prematurely; secondly, removing
these controls without consulting the legislature. If any controls which are
to be continued by this Bill are to be removed, I would like the Honourable
Member in charge of Industries and Supplies to promise us today and to give
us an agsurance that these controls will not be removed without the sanction
of the legislature, without at least consulting the legislature. That assurance
I want. I also want an asaprance from the Government of India that they
will exercise these controls thoroughly and vigorously, impartiaily, without
any discrimination, and fairly.

Lastly I want the Government of India to assure me that in view of the
fact that we are going to have a planned economy soon, what steps they are
going to take to secure those powers of exercising control which are necessary
for making s planned development successful. I support this Bill.

8jt. N. V. Gadgil: Sir, in spite of the very bitter and bad experience of
control regime during the course of the last seven years, 1 support the Bill that
has been introduced and is now for consideration before this House. My main
reason is that I see no other alternative before me. TIf the controls are remov-
ed I see nothing but black marketing infact all marketing gone and economic
anarchy succeeding. In that case what will happen will be that things will go
underground and consequently famine will be the order of the day; the rich
will get everything and the poorer sections of the community will have to go
without most of the things which they feel essential for the maintenance of
their lives. Under a controlled system, however badly it may be worked, as
I said just now to the Honourable Member in charge of the Bill privately,
* there is some hope for some people at some time to get something somewhere.
On that hope I lay great stress.

Now, I want to tell the House that in certain matters at least, the Govern-
ment should not decontrol anything by mere notification, unless as Mr. Joshi
said they consult this House previously and they are also convinced that as
a result of decontrol the poorer sections of the community will not suffer. The
great Chinese philosopher Confucius was once asked by the Chinese king as to
what were the tests of a good government, and the philosopher said that if
there is sufficient food and sufficient clothing and a belief that justice will bo
done, then it is & good government. I am not today referring to the last, but
I do want that this government will at least answer the first two tests and
give sufficient food and sufficient clothing to every citizen in this country. As
regards food, during the last three or four years there has been some sort of
gystem; and although tuere is much to complain about, speaking for myself,
if there had been no rationing in my city, at least I and my family would have
been starved to death absolutely. For I remember ir the year 1942 beginning,
I just wanted to purchase a few seers of wheat; I visited three shops and they
gave me three different quotations. I tried the experiment three times in the
course of the day and none tallied with the other. But since the rationing
system was established, it may not be & balanced diet as was enunciated by
my friend Mr. Masani, but anyway I am getting at least half a pound of rice
a week and a little more by way of wheat, jowari, bajra somehow or other, and
most of us can keep our bodies and souls together.

As regards cloth, you will remember that during the discussion on the
Finance Bill, when I and most of the members of our party complained against
the abolition of the Excess Profits Tax and I asked a specific question of the
Finance Member then, whether on the removal of the Excess Profits Tax, the
prices of cloth would be reduced, and his answer was that the manufacturers
or the millowners themselves in their own interests would do it. Our experi-
ence during the past six months has been very different and very bitter. You
will be surprised to know that this textile industry has made profits beyond
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expectations. If the rate of profit in 1928 is considered 100, the increase has
been 761 per cent. during 1943-44. Who has suffered as a result of this?
Even today, if we closely scrutinise the system under which cloth is distribut-
ed, it is the consumer who suffers, The mi.lowners get all they want, and if
the Honourable Member in charge were to scrutinise the cost schedule he
would find that sometimes the same item is included three times. I am pre-
pared to give him such information, because I am not in the habit of making
any statement unless it is well documented. They have been successful in
getting the ear of the Government alwuys whenever it is a question of raising
the prices. The poor consumer and every one of us is a consumer, although
<every one is not a producer or a trader; but the pity is that every one of us
does vot stand up to the situation and frankly speak out what we feel.

In the scheme of control there is practically no limit on profits. If food,
if- clothing is an article of necessity, without which nobody can live, I think I
will be voicing the inmost feelings of most of us that the whole of the industry
should be taken over by the Government here and now. It is the primary duty
of the Government to feed its citizens and clothe them and if there is the
slightest failure in that sphere I think it is a condemnation of the Government.
It would have been otherwise if it was the same old government which func-
tioned before a few months. Now that the Government is a popular govern-
ment with the backing of the people’s representatives, whatever may be the
form ; much is expected of it. I think they have had enough of what is called
3 in England the honeymoon period—enough of it. They can now
come down to brass tacks and at least secure us two things which
are absolutely essential for human life, namely, enough .food and enough
-clothing. :

Now, Sir, the history of control in so far as this poor country is concerned
is one of sadness. It comes late. During the time it remains, it is operated
I do not suggest to say deliberately, objectively to the detriment of poorer
sections of the community. Then it goes all of a sudden with the result, as
has been stated in the very fine note that has been kindly supplied to us by
the Honourable Member, that things go out of the market. Cement has gone.
TIn whatever articles we have followed this policy of sudden decontrolling the
result has been not what you contemplated. In the budget session during the
discussion on the Finance Bill, the Finance Member was good enough to tell
us that if houses were built in the course of these two years, their income
would not be taken into consideration for the purpose of income tax but where
is the material to build. Iron sheets are not available. Iron bars you cannot
get although in order to get it you have to spend stationery worfh Rs. 20.
Cement, you yourself agree, is not there. About non-ferrous metal, after the
control is over, it is the same tale. I therefore respectfully submit that this
Bill is an attempt. let there be no apology for- that, to start some control.
Some well thought out scheme of control. I would request the Honourable
Member boldly to say that this is the first attempt to introduce what may be
called a regulatory regime leading ul#mately to planned economy. Let him
not be apolegetic. TLet him say boldly, and he will have the verdict of the
House in his favour, that the country as a whole stands for nationalisation of
most of the industries, at any rate those which concern the necessities of life
and this Bill will prepare the way.

Now, Sir, T want to say one thing more, because I do not want to take a
long time of the House, for I believe that there must be control of one’s
speech also. One thing I want to bring to the notice of the Honourable
Member. We all stand for democracy. I do not believe merely in association
-of the people’s representatives during one stage, namely, the stage of the for-
mulation of the policy. I want him to'see that the negative aspect of the
. bureaucracy that he emphasized today disappears and it assumes a positive
social service aspect. That is possible by means of a well thought out system
.of distribution in which the people’s representatives even in the smallest
-village could be associated, so that much of the middlemen’s profits and much
«of the possibility of black marketing would be removed. Just imacine for one

P. M.
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minute as to how many middlemen there are between a mill and the actual
. consumer and one would find that at least half of them are absolutely un-
necessary, except for the fact that at one stage of our country’s history or in
the history of that particular industry they were there. They are playing no
useful function. In fact they are playing anti social role if, Mr. President,
you will permit me to use that expression. You are well aware how thiugs
are hhppening in the city from which you are elected. Therefore if the con-
trolled economy is to be successful, it dan only be successful if there is co-
operation of the people. It does not mean that everything is to be left to the
permanent official. In fact the attempt so far has been to put new wine in
old bottles. The consumers never counted in the past. He must pay what-
ever he ig asked to pay. Who approaches the officers—the merchants and the
middlemen who want to get some permits here and there and if there is any
source of corruption of the worst type, it is the trader who is so anxious to get
a permit and having got it is very much anxious to sell it to another. If
corruption is to be removed, it can only be removed by the co-operation of
the people and not otherwise. It ig really most shameful for every one of us
to refer every now and then to corruption. among our officials, our merchants
and so on. In fact, it virtually comes to this that the bulk of the community
is corrupt. I only wish that this thing should be a matter of history. We are
now entering a new order of things and let the services also understand that
whatever may have been their outlook up till now they are servants of the
people. 1 remember one of the greatest Englishmen said that the ideal of
public service should be integrity, industry and anonymity. Nobody can put
it higher than that. I only wish this. So far they have been extremely loyal,
even going out of their way, to a Government which was foreign in personnel
and in spirit. Now, they have a Government entirely Indian in personnel and
in spirit. Would it be too much of them to say that they will rise up to the
occasion, will be less bureaucratic, less given to red tape, more prompt to hear
the grievances of the people and will show to the world that here in India they
have a service which is absolutely incorruptible and claims the confidence and
respect of the people? I therefore subimit that the task that lies ahead for the
Honourable Member is not merely to control but during the three or four or
five years during which this order as it is embodied in this Bill stands he will
evolve such a spirit in the services and such a spirit in the public that ulti-
mately the inauguration of planned economy will be "easier. With | these
words, I sypport the motion. .

Mr, Tamizuddin Khan (Dacca cum Mymensingh Muhammadan Rural): Mr.
President, I must congratulate the Honourable Member for Industr'es on the
happy position that he enjoys today. His Bill, controversial as it is, is poing to
bp passed without any opposition. That is certainly & happy position. But we,
some elected Members, are not in such a happy positior.. Our position is rather
unenviable because the people whom we gepresent are fed up with these controls.
They want an immediate withdrawal of all controls. That is the opinion of the
man in the street. If I may tell the House about 2 demand that was made of
me by a section of the people who sent me here, it was that the controls must
be abolished as early as possible.

8ri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittor:
Non-Muhammadan Rural): They are all wrong.

Mr. Tamizuddin Khan: I am not giving my views, but their views. We
shall have to satisfy these people about the necessity of these controls. Our
positon is not, therefore, as happy as that of the Honourable Member in charge
of the Bill. Again, our position has been made all the more difficult on account
of two factors. One was the public pronouncement made by the predecessor
of the Honourable Member, I. mean Mr. Rajagopalachariar who in a speech that
he delivered some time ago said that the day was not perhaps far off when there
will be an end of these controls. The people about whom I have already spoken
looked upon that pronouncement with a good deal of hope but they are going



ESSENTIAL SUPPLIES (TEMPORARY POWERS) BILL 809

' be disappointed. Aguin, we see that 11 America, as & result of the last elec-
ons whica have sent the Republicans in a majority in both the Chambers of the
American Legislature, the controls are going to be abolished. The world has
become so narrow nowadays that the happenings in America also will have theiwr
own repercussions in our own country. That is also another disquieting ecir-
cumstance. But I admit that controls in our country canndt be given up at the
present stage. The controls are a necessary evil. Abolish the control of food-
stuffs today and there will be fumine the next week. There is no doubt about
that. The two classes of people whose interests are otaerwise mutually antago-
nistic will cp-operate to bring about a famine. They are the wealthy consumers
and the profiteers. Wealthy consumers will be in a panic and there will be a
scramble Yo purchase and the profiteers will have their day. These two will
co-operate to make a famine sure, if the control of foodstuff is abolished. There-
fore, controls will have to remain unfortunately. But I do not agree with my
Honourable friend Mr. Joshi that there should be more control than there is at
present and also that the controls that have been abolished should be re-imposed.
Of course, there may be some reason which has guided him to make that state-
ment, but T would submit that the controls being a necessary evil should be
gradually abolished. If we are to swim back to the shore of normality, we shall
have to go into the water. Therefore, in certain respects we shall have to take
risks. But those risks must not be of a character fatal to the existence of the
community. Gradually these controls will have to be abolished and they should
be abolished last of all on foodstuffs, cloth and perhaps coal. Other controls
may be abolished earlier. How that will be done is not an easy task. My
Honourable friend Mr. Manu Subedar has said that it will be ¢he duty of the
Government to see that the present state ot inflation is properly tackled, and
that there should be deflation. Everyone agrees that there should be deflation,
but how to.bring that about is a very difficult question. As my Honourable
friend Mr. Manu Subedar has raised this question, T would like to sound a note
of warning. .

There are people who think that in order to bring about deflation, foodgrains
should be touched first of all. The prices of food:rains they urge should be
reduced, and, if that is done, all other prices will be reduced automatically and
correspondingly. Whatever logic there may be in that, T think it will be too
risky a business. You may bring about deflation, if you do that, but you may
also bring about an end of our country, if you thoughtlessly tackle the prices of
foodgrains in that way, because we are still short of foodstuffs, and it is the
endeavour of the Government and also of everyone ‘else to see that more food-
stuffs are grown in the country. The one incentive to grow more foodstuffs is
the incentive of good prices and it must be ensured that the cultivator gets
proper prices for his products. If the prices of other thinzs remain as they are
and the prices of foodstuffs are reduced, the cultivator will find himself in a very
difficult position. He will not have the incentive to grow more food; he will not
even grow that .much food that he normally does. He will only probably grow
what he requires for his own needs and nothing more. That is n warning which
T should like to give to the Government. But, as T have already said, it is &
vicious circle and we have to Jbecin somewhere. “Where to begin and how to
begin is a matter which will task the ingenuity of the present Government.
There is no doubt about that. _

Sir, T think that one way ef tackling this problemn was for the Government
to take as much out of the,floatinc money in the country as vossible. But is
the Government doing that? I think the late Government, instead of doing
that, took rather a reverse step. T refer to the abolition of the excess profits tax.
I do not think that that was the proper time to abolish that tax. Whether it
will be possible to re-impose it or not, I do not know, because the people who
were affected by that tax are so influential that T am afraid they will see that
there is no re-imposition of a tax like that. But T am definitely of opinion thal
the abolition of that tax was a blunder. If the ‘Government could accumulate
as much monev ont of the floating money in the country in its own hands and
then distribte it." that wonld have been ore way of tackling the nresent inflation.
Look at our low paid Government servants. How can they make both ends meet.

’
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" No doubt you have giveu them dearness allowance, but having regard to the fact
that prices have gone up by 300 per ceat, have you given taem enough in the
shape of dearness allowance? Certainly not. If the proceeds of the excess -
prouts tax cowd have been set apart for increasing the pay of the low paid
Government ofticers, that would have been perhups one wuy of tackling the
problem. However, this is a thing which is too difficult for a lay man to deal
with and we shall look at the efforts of the preseut Government with aunxiety so
far as tnis difficult matter is concerned. :

There is only one other thing that I saould like to refer to. Msny of the
provisions of the Bill affect the activities of the Provincial Governments. Before
this Bill was introduced 1 do not know whether it 2as been ypossibie for the
‘Government of India to consult the Provincial Governments. It would have
been far better if Government could consult them previously. However, if even
after the Bill is passed the Government of India can consult the Provincial
Governments concerned before they take decisions that will be desirable from all
points of view. 8ir, T support the motion. ‘

8hri D. P. Karmarkar (Bombay Southern Division: .Non-Muhammadan
Rural): 8ir, I do not wish to discuss the principle underlying the controls or
the history of the operation of these controls during war time. Such a study
would be extremely fascinating from the legal point of view, but the problem
which confronts us is one which is verv difficult of solution. If on the one hand
Government try to move with the times and reduce the number of controls to
the minimum ié is naturally accused of neglecting the interests of the public by
decontrolling articles which should not be decontrolled. If on the other hand
they continue to exercise control it extends the period of suspense under which
the ‘country has naturally to suffer after the period of the war. Therefore it is,
I think, that Government have restricted themselves to the minimum number
.of commodities to be controlled and that also as the Honourable Member in
charge has made it clear, they want to have for & minimum period in the first
instance, namely, one vear after the end of hostilities, which means—if I am
correct—till the 80th April.

Now Sir, when we are considering the question of controls, it is obvious that
we have to consider it from the point of view of the effect of such controls on
the country. There can be no difference of opinion that owing to conditions
created by the war, controls are an absolute necessity. There is also another
question to be taken into consideration, and that is the method of operation of
these controls. To my mind ong of the most important aspects of these controls
is this,—what is the effect of these continued controls on the poor man and the
man belonging to the lower classes? In so far as these two sections are con-
cerned, T think the heaviest burden has fallen on their shoulders during the
period of the war and during this period which has succeeded the war. Taxes
have come withont number, most of them falling on the poor and the lower
middle classes. Then again owing to the abnormality of the war things have
been scarce; food has been dearer, cloth also has been dearer and sometimes not
available. The poor man and the lower middle ‘class man as a result of condi-
tions created during the war are today suffering an agony which is perhaps very
easily conceivable. A man with a budget of less than 'Rs. 100 is today not yet
free from the sufferings created by the war; if at all; as the rising price indices
show, he is suffering more after the war than he dide during the war. And when
such a thing is there and when so many other complicated problems require
solution, though perhaps they are not admissible of a very easy or immediate
golution like the question of sterling balances and inflated currency and so many
other financial factors, it is perhaps impossible for Government to contribute
anything effectively towards a substantial reduction in the prices of all things
including foodstuffs. It may be possible, and it may be very necessary, to find
out & ‘way by which, even in these abnormal conditions, relief can be given to
the classes to whom the burden of the war has proved most irksome. And in
that matter T will make one suggestion for consideration for whatever it is worth;
and it is this. Tf we cannot reduce the prices of foodstuffs and the prices of
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oth—I put foodstutfs tirst because taat 1s a daily and hourly necessity and
cloth comes next—QGovernment should find out some way or other by wh.ch to
effect an artiticial reduction. I call it artificial because naturally they cannot
ufford to sell a thing for less than what they have paid for it; but if they can by
some measure effect a substantial reduction—say about 25 per cent—in the
price of foodstutfs in the case of the poor und lower middle ciasses such relief
would come very handy and would be a very great relief indeed. With the
chunge from un irresponsible Government to a national Government the one
thing that people are looking forward to and the one thing by which the
ordinary man in the street will judge this Government is the price of
foodstuffs in the country. And 1n that matter I venture to suggest
as an experiment for a limited period—six months or a year—the grant
of u certain kind of subsidy to the consumer by working out a scheme
which 1 am told was practised in the U. P. under which' certain things
were available at a reduced price for people drawing a certain income
below a particular margin. If that experiment were tried and the
price of rice, wheat and jowar could be reduced by a certain percentage m-
the case of certain classes of the population and the deficit borne by Government
as a general charge on the revenues, that surely would be,a step which after
all the turmoil and the agony suffered by the poorer classes of the population
during the war would be very highly appreciated. The indices supplied to us are
average indices, but in particualr areas things are otherwise. For instance, in
an important commercial place in my constituency in the Bombay province,
gram which was selling at Rs. 1-13 per maund in the pre-war days was in 1944
selling at the rate of Rs. 12 a maund. Gram and pulses are some of the things
which have almost disappeared from the market. If that is the condition the
Government of India should be able to take steps to see that such of the commo-
dities as are rare in a particular area are supplied in that area from another
surplus area. Take coconuts for instance. Many of us may not feel or even
know what a coconut costs in these days. But coconuts which used to cost
anything between Rs. 15 and Rs. 20 per thousand todav stand at the fabulous
price of Rs. 180 per thousand. The 1oor or lower middle class man in whose
diet coconut occupies a small but important place would find it absolutely im-
possible to go to the bazar and buy a coconut at six or eight annas each. :

Then, Sir, according to the latest trade bulletin issued by & department of
the Government of India we find that qur has become scarce. In fact when
gur used to cost less in manufacture than sugar it was more popular than sugar
with the poor and lower middle classes. Auomalous as it may appear, today in
the constituency I represent gur is priced. if at all it is available, at four times
the price of sugar; and with regard to gur there was a unomalous see-saw. The
Bombay Government put a control on gur to see that it can be purchased at
some normal price; but immediately the control was established gur disappeared
from the market altogether to quarters which are known but cannot be traced.
And then we find people clamouring and urging upon Government to remove
the control because they wanted plenty of gur though at a higher price. Now-
in regard to gur which is a daily necessity with the poorer classes conditions
should not arise which make it difficult to obtain it a# all or obtain it at a reason-
able price. With regard to all these matters I think the House and Government
should see that the poor cian’s lot is made better than it is. Then, with regard
to cloth, I am not a statistician bnt this much I have come to know from a lay-
man’s point of view that if the cloth that is manufactured in the mills were to
be made fully available to the consumer things would not be as bad as they are
today. And very likely one of the leakages occurs not inland but in the coasb
line. . A merchant in my constituency was complaining that much of the cloth
that goes to the southern Bomhay area goes out by the minor ports to some
foreign parts. And very recently a merchant offered to sell back clothﬁwox:th
about Rs. 80,000 at Malwan, a negligible port. for a loss. He had bought it with
the idea of sending it to East Africa but failed and he wanted to make it available
to any other merchant who would purchase it. even at 10 per cent loss. Now.
Sir, with regard to cloth, one method out of this vicious situation would be this.
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1 may be extreme in my suggestion. But I suppose big national issues require
big decisions also. If the craze for finer qualities of cloth is made less by educa-
tion or else by non-production, 1 think the quantity of cloth required for the
.poorer and middle class population would be more and more available. Con-
nected with the question of cloth is the question of transport. Cloth that has
been allotted to South Bombay presidency still lies in Bombay, because of
some reason or other, cloth refuses to move out of Boinbay. According to the
rules framed, I speak subject to correction, after a certain period, the wholessle
dealer in the Bombay City can make any sale whatever if the cloth that has
been allotted to a particular area remains in Bombay city itself owing to reasons
beyond his control. That leads to leakage.

The next commodity under control is puper. 1 really wonder whether there
is  any necessity for control of paper. Auny control these days ought to be
restricted to any commodity the absence of which would be a very great hardship
to the consumer. Assuming, as we are told, that paper controls remain as they
were before, any man in the end of Indin wishing to manufacture an exercise
book would have to write to New Delhi or come up here. Any publisher who
had the misfortune of being born in the publishing trade after 1942, the basic
vear, would have very little chance of getting any permission at all. Then,
again with regard to newspaper, there is a recurring complaint on beh.alt'
of new venturesome would be newspaper publishers that the present control with
regard to newsprint is virtually a monopoly in the interest of people w}lo are
already there in the field. With regard to all these matters, I would invite the
attention of the Honourable Member in charge to sec to it that he keeps control
to a minimum, to see whetler some rules could not be relaxed. for instunce—
keeping control with regard to publication of text books which certainly are a
necessity for the whole population.—whether the rules relating to a publisher
before 1942 could not be relaxed. A copy of a representation has been sent to
me, obviously it was originally addressed to the Honourable Member for
Industries and Civil Supplies sent from a responsible Association of Publishers
of Dharwar. I find there are various suggestions in it which are very
aseful.* T will not repeat those sucgestions to the Honourable Memher, as he
has invited us to take up these matters with him. I will not deal with them in
extonso on the floor of the House. Finally I think that even for the short
period for which these controls are to be in existence. it.would be better from
the point of view of minimising any possible defect in the working -of these
controls to set up in the first instance a tvpe of central non-official advisorv
committee and to have its replica in the provinces and in each of the districts
just as we have got food supply advisory committees right through the provinces
and in the districts also. it would serve a good purpose if such committees are
set up with the definite object of bringing to the Government's notice any possible
defects in the working of these things. One of the defects certainlv in the work-
ing of the present controls especially during the war time was—it was a huge
joke in which we were inddlging in, if a big man broke the law, he would be
dequitted on some legal flaw or in the last resort, under Rule 119 of the Defence
of India Rules under which a certain notification had to be nubliched. The
result is that most of the major offenders could with impunity take wagon loads
of corn from one district to another and would escape the clutches of the law,
whereas the law is so vigilant as in the case which I know of. namely a lady
taking two seers of jowar for Nagapanchami. She innocently brought two seers
jowar to the market to prepare jowar-flour and she was hauled up for infringing
the law. It would behove the Government to see that the law wns not brought
into such disrepute by indulging in such frivolous prosecutions. The law ghould
descend very heavily on major offenders, but it should not drag small technical
offenders like the lady T mentioned just now into court. That iz al! T have to
say by way of sugeestions. T have still a number of other suegestions which
I shall take up with the Honourable Member and I have no doubt that in view
of the assurance and in view of the anproach he has made in regard to this
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. STATEMENT OF BUSINESS
“question, he will consider very sympathetically all suggestions put by us. Sir,
1 support the Bill. ______ 'TATEAMErT OF BRESIVESS
The Honourable Pandit Jawaharlal Ne eader of the House): 8ir, we

are anxious to dispose of as much as possible of the legislative business included
in the current list in the course of the present session. We have also certain
supplementary demands in respect of General and Railway Budgets to be
placed before the House. In the circumstances, I request you, Sir, to direct
the House to sit for the transaction of official business on Monday, the 18th
(I;Iovember. We do not in any event propose to ask for further sittings after that

ate.
Mr. President: I take it that there is no objection to that from any side.
The House will §i on Monday, the 18th instant.

Sri M. Ananthasayanam Ayyangar (Madras ceded Districts and Chittoor:
Non-Muhammadan Rural): Is it enough, Sir?

Mr, President: . Perhaps that will depend upon the length of the speeches
that Honourable Members will make. If they shorten the speeches it would
be enough to sit on Monday only. .

ESSENTIAL SUPPLIES (TEMPORARY POWERS) BILL—contd.

Pundit Thakur Das Bhargava (Ambala Division: Non-Muhammadan): Sir,
1 listened with great attention to the speech of the Honourable Member for
Industries and Supplies. I have no hesitation in saying that in so far as the
question of controls of essential supplies are concerned there is no disagreement
in the House. But all the same, I would have been happy if this Bill was
referred to a Select Committee and the objectionable features of the Bill were
removed. I sent in a number of amendments to” this Bill, by post but unfor-
tunately, it appears they have not been received in the office. I would request
vyou, Sir, to kindly allow these amendments to come before the House. Sir,
1. for one, am in agreement with most of the speakers who have preceded me
in thinking that these controls are necessary in the interest of the poor people
as well as in the interest of the bic prople. They are a necessary evil. What
I feel is this, that in the working of these controls, there has been much harass-
ment of the general public. So much so that the public in general are tired
of these. We expected that with the cessation of the war, or at least six
months after the cessation, controls would be removed. Tt appears that tha
condition of the country even now is such that some emergency controls are still
necessary. I do not want to cite before the House many illustrations how these
controls have worked harshly on the people. I happen to be 'a legal practi-
tioner and I have done many cases under the Defence of India Act. I have found
that in many cases innocent people have been sent to jail, and many guilty
people have got away from the meshes of this law by hook or crook. There is
so much corruption rampant in the country. In all my life I have never seen
the public servant so dishonest and corrupt as he is today. The operation of
the Defence of India Act has not contributed a little to this state of affairs. So
far as the clauses in the Bill are concerned. I find that there is control not only
over foodstuffs, but there’is control over procedure of courts and of justice also.
These who practice law know how iustice is throttled in various wavs. I may
cite certain examples. But before I do so. T wish to refer to section 15 of the
Defence of Tndia Act which was an appropriate safeguard in the Défence of
India Act 1989. Section 15 lavs down:

“Any aunthority or person acting in pursuance of this Act shall interfere with the ordi-
nary avocations of life and ‘the enjovment of property as little as may be consonant with
the purpose of ensuring the public safety and interest and the defence of British Tndia.”

Now, Bir, it so hapnens that under the guise of the provisions of these rules,
many dishonest peonle have tried to further communal interests and taken away
trade in cloth, foodstuffs etc., from those hands who were alrendv in these trade
and given it to other peovle. And this principle. of Sction 15 which is a very
salutary orinciple. has not so far been observed by those in authority. and T
apprehend that in so far as this section is not even present in the present Bill it

(813)
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is likely that the provisions of this section will not' be kept in observance while.
this act operutes. I would, therefore, like that the principles contained in this.
section 15, should be incorporated in the Act and should be before the eves of
every officer who has te administer this Act.

Having said this, I will just call your attention to certain legal aspects of the
Bill, I would refer you first of all to Section 1(3). I'understand according to law
if there is any.Act before the House which has to expire automatically and which.
has got a limited period of existence, it is not usual to finl in such an Act any
provision like the one which is contained in this Section. The words are:

' “‘and section 6 of the General Clauses Act, 1897, shall apply upon the expiry of this Act
a8 if it had then been repealed by a Central Act.”

You will be pleased to see that even in the old Defence of India Act such a
provision did not exist. It means that liabilities incurred during the period when
this Act is in force shall continue even after this Act has expired, and any person
who has incurred any liability shall, even after this Act has expired, be charge-
able with the consequences.

I understand that under Section 4 of Act 9 and 10 George Chapter 39 which
gives the powers to the Legislature to enact, it does not lie within our power to
enact a provision like the one which is contained in section 1(8). I do not think
that the Legislature will be within its right to provide, for the future after this
Act has expired. that certain provisions of this Act shall continue to operate
and even the liabilities which have been incurred shall continue as before.

A reference was made by the previous speaker to the case of innoceut ladies
who were taking jowar somewhere and to big persons who were even taking
wagons with immunity. In this connection I would refer you to the definition
of ‘notified order’. Unless and until a person knows what the orders is how
is that order to be complied with? According to the principles of Criminal Law,
it is absolutely necessary that every person should know what the orders are and
the accused in the dock should be proved to have knowledge of the order. contra-
vened. If an order is published in the official Gazette, how will the general
public know about it? You know, Sir, that in India people aré illiterate, and
therefore if orders are published in the official Gazette it will not be sufficient
at all. Unless an order is promulgated and brought to the notice of everybody
I would submit that mere notification in the official gazette should not be
erough to prove knowledge.

Bimilarly as regard penalties, I submit that the punishment provided is three
years for all offences. Now the offence may be trivial or very big, but there
is one provision for all of them. I understand that this Act will exnire after a
year or so, or may be it may be extended for one year more or at the most for
five years, but at any rate we understand from the speech of the Honourable
Member for Industries and Supplies that the provisions of this Act will not last
for more than a year. Therefore I submit that the punishment provided is too
much and in any case the same punishment for all offences is against the prin-

ciples of Criminal Law. ,

Under cluuse 9, you will be pleased to see that ‘every director, manuger,
secretarv or other officer or agent thereof shall, unless he proves that the
contravention took place without his knowledge, be deemed to be guilty of such
contravention’. This is against all known cannons of cgiminal law. The burden
of proof is never on the accused. I think that this provision is too wide. -The
offence may take place at a place other than where the officer is stationed, and
vet he is to prove that the contravention took place without his knowledge or
that he exercised all due diligence to prevent such contravention. This is topsy-
turvy. Supposing I am Director of a company and some order is contravened
by some one connected with this companv, am I to be held responsible for that?
According to the meaning of this Section. I will be held guilty. The principles
of criminal law should not be contravened in this matter.
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. If you refer to clause 11, you will be pleased to find that:

“No Court shall take cognizance of any offence punishable under this Act except on a.

report in writing of the facts conastituting such offence made by & person who is a publiz
servant, . . . . " -
A Police constable is a public servant and a patwari is a public servant as defined
in section 21 of the lndian Penal Code. So a!l those subordinutes who now.
make the operation of the -present Act so harsh and tyrunuical ure the very
persons who are competent to report. Now that the National Government is in
oftice, I would suggest that no case should be allowed to go to a Court unless and
until it is examined by a competent authority—a public prosecutor for instance.
The acéused should be given full liberty to defend himself. Each and every
case should rot be chalaned and only selected ¢ases should go before the courts.
Justice demands that there should be some safeguard here.

I for one shudder to think of clause 12 which provides:

‘‘Any magistrate or bench of magistrates empowered for the time being to try in a summary-

way the offences specified. . . . . may, on application in this behalf being made by tAw
prosecution, try in accordance with the provisions contaimed in. . .... "
Under Section 260, it is the Court which decides whether any particular case
should be tried summarily or not. Generally speuking cases in which punish-
ment of more than six months’ imprisonment can be given are not tried sum--
marily. Here a very strange procedure has been adopted, namely that it is for
the prosecution to decide whether the case is to be tried summarily, or not. Who
will be the accused under this law? They will be traders, factory-owners,
Secretaries, managers and responsible people. Why should they be tried sum-
marily? They should be tried under the ordinary provisions of the law. I do
not plead mercy for these people, but I want justice to be done to them. We
know how things are done in the mofussil. National Government is in power
now, and we have full confidence in them. But all the same the patwari is the
gsame, the sub-inspector is the same, and the C. 8. O. is the same. Before the
new gpirit percolates amonz these people, this law which is being enacted shall’
have expired The subordinate judiciary as well as the police being the same,
we should take every possible precaution to see that the hard provisions of the
Act are done away with. Similarly in Clause 15 the burden of proof has beeu
laid upon the accused. T have submitted these points to indicate that while
I am for seeing that these controls are kept up. and this Bill is passed into an
Act, such provisions as are hard upon the accused and contravene fundumental
principles should be done away with. As a matter of fact, the general circum-
stances which lead to these controls have been discussed in this House. I have
submitted the case from the point of view of those who are to he controlled by
this Bill and I would submit that now as there is no great emeroency, and at the
same time the circumstances of the countrv are not so had as they were during
the war—it. i hut fair thnt the harsh provisions of the Rill are done nwav with.

Mr. Abdur Rahman 8iddigl (Calcutta and Suburbs: Muhammadan Urban):
I had no intention to speak on this Bill, but the novel theory of cornllaries the-
#HHonourable Member tried to establish led me to the view that T should place
before the Government an aspect of the problem which might lead them to think
twice before they rush pieces of legislation through this House of an Interim-
Government which may be purely for a limited period of time. .

Sir, the first casualty of war was morality and here the Honourable Member-
in charge, led us to believe that controls created corruption and corruption
entailed controls. 8ir, I should lik> to have some sort of control over the tendency
of the new Government to bring these Bills, sometimes of one section and some-
times of two lines, galore, by the dozen and by the hundred. We are osked to-
put into the field of our national economy that which after all may be upset by
decisions taken by the Constitution-making body. )

I cannot understand the professorial point of view the Honourable Member in
charge placed before us. If controls mean corruption, then why extend thern?
We used to live in & world before the war in which there were no controls. Let

*economic forces work and let ns forget confrols. If we have controls, then we
shall have labour members talking of the rights of peasants and workers. The:

1
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merchants will begin to think of their rights. *The Honourable Member who
preceded me discussed the legal aspects of this Bill, an ill-advised and 1ll-consider-
ed Bill, before us. The fundamental rights of citizens in various grades and
strata of society are being interfered with in a miost callous manner. I am asked
to prove things which the other fellow should. I_had expected that the new
Government had come with the idea of freeing us not only of these controls but
-of the bigger control against which we are trying to fight. Here I see imitation.
I hear arguments which T used to hear from Members of the Government, with
-a different hue. I would respectfully urge upon the Members of the present
Executive Council of the Gpvernor-(ieneral to forget that they are a Governinent.
"They have to rise and remove the controls or terrors as I call them—or horrors, if
Jyou like, which existed before. Take us out of this terrible position, or wait
until we are in a position to stand on our own feet and talk in our own way.
Here we tdlk of an Indian Government but the law and the traditions left by its
predecessor do not feem to have changed. 1 would, therefore, request the
Honourable Member in charge to forget these controls. Let some Indians die of
:starvation, if negessary, and let some merchants go into bankruptcy, but give
back the freedom to the Indian citizen in every strata of our society, because, Sir,
you will agree with me that whenever a law restricting our liberties is passed,
-either as an Order in Council or under a different name, ultimately it has found its
‘place in the Statute Book. Similarly here: these controls which created corrup-
tion as well as multi-millionaires have to be removed and not prepetuated or pro-
‘longed for one, two or five years. 1 cannot understand why economic forces are
not allowed to take their normal course. Millionaires and multi-millionaires will
-see to their own interests. If this ix a National Government and if we all talk
.of the nation; not controls but the moral influence of the Government, and the
moral influence of our leaders which will make merchants, whether they are ‘iron
and steel merchants or textile merchants, of wool and cotton and not the jute
merchants of Calcutta, forget their seclfish interests. Let the public opinion of
the country be mobilized to tell these gentlemen who make their millions to desist
making them at the expense of the poorer sections among our people. The
-country needs millions for its own use. It is, as I said carlier, in this session the
liaison between the merchant aud the Government official that has to bt broken.
"The paraphernalia which the Honourable Member will create to see his new Bill
succeed, whether it is for one year or five years, it does not matter ut all, and
the whole army of officials he will create for the purpose will undo lus good inten-
-tions if there are anyv in this Bill.

I would again, most earnestly request the ITonourable Member and hie
colleagues to visualise, if possible, a period of misery for our countrymen if the
-controls are reimposed. Other countries ure doing it. Where the influences are
great, people will call them capitalistic: others will call them labour and eom-
munistic and so on and so forth. They will go on. That is the normal of human
-gociety today. But here, and I again used the word, let us forget imitatior
Let us think out our problems in our own way. What London does need nrot sui!
us. What Washington does need not be copied. Let us create, if possible, a
moral sense in thos¢ who are making money, in tho8e who are trying to rob the
poorer men.

I heard the Honourable Member telling us that Government should do this,
Government should do that and Government should punish the poor man or alter-
natively the merchant. Can we, Sir, get out of that old mentaility of asking the
Government to do everything for us? Why should the nation not punish these
money-making machines called merchants? Why should the present Govern-
ment not give back to India the normal life it needs—the life of freedom. Sir,
‘the Honourable Member for Labour from Bombay would perhaps want everything
to be done by the Government, by way of ‘‘nationalization’’. I do not wish to

enter into the controversy of private enterprise versus nationalization
4PM- "}t T do insist that the merchant as well as the worker should be,
allowed to have a free existence and the busy bodies who will work on behalf of
the Honourable Member under this Bill had better be climinated for all time to
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come. If decontrolling means the merchant trying to raise his i)ﬁces, let us
have hartals against them, let us have even riots as we have now but let the
Indian citizen be free. In this session I have been worried a good deal. Are
we going to be demoralized altogether by the huge majority that we have—the
whole House as against nine or perhaps a few more members? Will the Honour-
able Member and his colleagues consider the question of manufacturing and
Opposition to keep them on the right path? If this is delayed I am afraid this
House will become something like the totalitarian parliaments we have heard so.
much of. I know the time left for us is about a week. We may add a day or:
two more to it but even in this limited period, if an Opposition could be created or
manufactured, 1 would welcome it. They could safeguard their position in the
Viceroy's Executive Council by compelling the Opposition, of which I should like
to be a member, to see that in any no-confidence motion we shall stand behind
them. Otherwise without criticism there would be a sort of permanent surrender-
of our rights. T now belong to the same group as the Government and therefore
I must keep quiet and silent, and allow them to run away with my rights and my

interests as a citizen. Under these conditions and in these circumstances, I hope

that if the Honourable Member is not prepared to withdraw his Bill, he will, I

plead, give us back some of the rights which he is so callously trying to take away

from us. I do hope that he will punish the erring merchant, he will punish those:
who robbed us during the war years but I also hope that he will see that the

fundamental principles of the criminal law of the country are not interfered with.

Several Honourable Members: The question be now put.

Dr. Zia Uddin Ahmad (United Provinces Southern Divisions: Muhammadan):
Sir, it is a very important debate: we ought to speak.

Mr, President: I have no alternative but to put the question.

Dr. Zia Uddin Ahmad: It is in the discretion of the President to accept or:
not to accept the closure.

Mr. President: I think that the matter has been sufficiently debated. That
is my own feeling in the matter. There has been a long debate covering many
points and I found that practically there were repetitions of the same points,
though the illustrations may be different.

The question is:

“That the question be now put.”

The motion was adopted.

The Honourable Dr. John Matthai: Sir, I would not take up the time of the-
House at this late hour. The discussion has ranged over & very wide field and.
what I propose to do is to take up a few of the more important criticisms which
have been made on the Bill and make what reply I can to them. Before I do so,
I should like to express my appreciation of the constructive and partriotic line-
that the House as & whole has taken with regard to this measure.

One of the things which apparently has worried practically every speaker
who has spoken on this Bill is that now that the war emergency is over, why has.
a Bill with such drastic provisions put into law?

[At this stage Mr. President vacated the Chair, which was then occ
Mr. Deputy President (Khan Mohammad Yamin Khan).]

My reply to it is this. The emergency of war is over now but the economic
emergency created by the war still continues in exactly the same form, probably-
slightly worse, and unless something is done by Government to prevent the
serious abuses which are possible under the conditions which prevail today, I do-
not think the Government would be discharging its responsibilities.

A great deal has been said about the severity of the provisions
contained in this Bill. T am aware that in certain respects these
provisions are severe. A great deal has been said also about corruption among
public servants who have been handling the instruments of control. Now may
I just say this: I do not think that enough has been said about the anti-social
contract of a large number of people in this. country who have been concerned!

upied by
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with the praduction and distribution of goods. The emergency conditions created

by the war have been used in directions which do not reflect credit upon large

numbers of people in the country and I think if the National Government is at

all true to its purpose it must not-allow this kind of condjtions to continue any

donger.

Mr. Manu Subedar raised a very relevant point. This control measure is
‘necessary because of the continuance of inflation but what exactly is Government
.doing in order to prevent the inflaticnary position getting-worse and possibly to
.get the price level back to a more normal trend? Well, that question is very
-much under the consideration of the Government: it is a matter which is receiv-
ing anxious attention at our hands. As ‘Mr. Manu Subedar realises, it is not a
-simple problem. It is a problem which has got to be attacked simultaneously
upon & very large number of fronts. You have got to tackle it on the monetary
front, you have got to tackle it on the front of goods and services and in between
_you have to tackle it on a basis of direct controls.

1t has been suggested that if in America they have lifted all controls why
should we not lift our controls also? There is a very vital difference between
‘America and India in this respect and that indeed is the whole case for maintain-
ing this control in India. If we were to be left entirely to the operation of
-economic forces, supposing the whole question of adjustment of supply and
demand is to be brought out by the operation of the price factor, what would
happen uhder present conditions in India is this. We cannot increase the supply
.of goods to anything like the extent we want. We have not got the productive
equipment in this country; even now we have not got the machinery-making
industry in this country and we are not in a position to increase our supply by
imports because manufacturing countries have not got enough surpluses. There-
fore, supposing you allow normal forces to operate, what would happen is that
prices would go up; they would go up further and further. It would make no
difference to the supply position; and therefore prices will continue to remain ot
that higher level. In America, with a productive capacity so large, which has
been greatly enhanced during the war years, what might happen is this: that if
.controls are removed and prices go up, it is possible that the productive equip-
ment of the country will meet the situation by increasing the supply of goods. We
are not in that position today, and that, I submit, is the whole case for this Bill.

A good deal has been said about planned economy. 1 do not want to discuss
‘that subject in connection with this particular measure, for a very obvious reason.
I said in my opening remarks that the whole purpose of government in introducing
this Bill is to meet an emergency situation which is likely to last for a limited
period, and I would therefore coafine my reply strictly to that aspect of the pro-
blem. I personally think that, within a period of eighteen months it may be, or
two years, the forces which are relevant in this connection may operate in the
direction of bringing down our prices to & level consideraply lower than the
present. Supposing within that period, we find that the inflationary position
has lost its tension, its acuteness, then it will be time for government so far as
this particular Bill is concerned, to consider a relaxation of its provisions.

As regards planned economy, the controls necessary for instituting a planned
economy sre of an entirely different character. Their purpose would be different;
their method of operation would be different; and the whole objective would be
different. So I do not want in this connection to raise the question of the control
machinery that would be required for instituting and promoting a planued
economic development; but I have not the slightest doubt that if this country is
going to make any real progress in the matter of economic development, it wox}ld
be necessary to adopt a fairly extensive system of controls, whether you organize
your economic develepment on an all India basis or on a regional basis or on &
provincial basis. It is no use getting away from that fact.
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-The first speaker referred to the importance of bringing the orders issued in
connection with this measure to the notice of the authorities who work on these
measures actually on the spot. It is & suggestion, which I would accept. I really
think there is a great deal to be said for measures of this kind to be interpreted in
an intelligent and sympathetic manner by those who are in charge of them; but
may I say this, that in regard to most of these controls the ultimate operating
authority is the provincial governments, and all that we at the centre could do
would be to advise the authorities, the provincial governments, as regards the
best way in which these controls can be administered. But I certainly would
keep the suggestion made by the Honourable Member in mind and do whatever I
can to bring this matter to the notice of the provincial governments concerned.’

I think reference was made to the fact that in the importunt matter of house
building, a question to which I think honourable members are entitled to attach
very great importance, not enough progress has been made. I should like in
that connection to say this: it is not merely in regard to house-building, but in
regard to all plans of development which the government of this country have
been considering, we have been held up not so much by financial considerations as
by the fact that the necessary material resources have not been available. It is

an unfortunate situation but it can be tackled only on the basis of increased pro-.

duction in the country and by a more suitable kind of distribution. One of the
purposes of this Bill is to sce that the distribution of these materiale is arrunged
on lines which are in the best interests of the country.

Sir, I do not want to take up any more time.
Mr. Deputy President: The question is:

“That the Pill to provide for the continuance during a limited period of powers to
control the production, supply and distribution of, and trade and commerce in, certain com-
modities, be taken into consideration.’’

The motion was adopted.

Mr, Deputy President: I have just received notice of some amendments by
Pundit Thakur Das Bhargava. I do not know whether the Honourable Member
has received them or not.

The Honourable Dr. John Matthai: I have just received them. T regret T am
not in a'position to accept them.

Mr. Deputy President: I am afraid it is rather too late in that case.

The question is:

“That clauses 2 to 16 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 16 were added to the Bill.

Dr. Zia Uddin Ahmad: Sir, we can speak on the motion and oppose it. We
want to speak on certain clauses, even if there is no amendment.

Mr. Deputy President: Certainly the Honourable Member was entitled to
speak: when I put the question that these clauses do form part of the Bill ard
asked those in favour to say ‘Aye’, the Honourable Member could have got up.
Now, the question has been put and a decision given on it. Clause 17.

Sir George Spence (Secretary, Legislative Department): Sir, I move:
“That to clause 17 of the Bill the following sub-clause be added, namely :
‘(3) For the removal of doubts it is hereby declared— -

(a) that for the purposes of the said Ordinance and this Act an order of the mnature
referred to in section 5 bf the said Ordinance made beforo the commencement of the said
Ordinance and not previously rescinded shall be deemed to be, and always to have been,
an order in force immediately before such commencement, notwithstanding that such order,
or parts of it, may not then have been in operation, either at all or in particular areas;

(b) that for the purposes of this Act an order made or deemed to be made under the
said Ordinance and not rescinded prior to the commencement of this Act shall be deemed to
be an order in force immediately before the commencement of this Act, notynthst,apdmg
that such order, or parts of it, may not then be in operation, either at all or in particular
areas’.’ -

-
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Sir, section 5 of the Ordinance which clause 17 of the Bill proposes to repeal
provided that an order made under the Defence of India Rules in respect of any
matter specified in section 3 of the Ordinance, which was in force immediately

" before the commencement of the Ordinance shall continue in force and shall be
deemed to be made under the Ordinance; and sub-clause (2) of clause 17 of the
Bill further continues in force orders which were made or were deemed to be
made under the Ordinance. This amendment has”been tabled as a result of a
query by the Punjab Government as to.whether these provisions would have the
effect of continuing in foree certain orders of the nature referred ta in section 5
of the Ordinance, which were made under the relevant Defence of India Rules,
before the commencement of the Ordinance, but which contained a provision
whereby they were not to come into operation in any district or other local area
until brought into operation by notification, and which were not in fact brought
into operation in any area until after the commencement of the Ordinance. The
object of the amendment is to leave no room for doubt that orders made before
the relevant date but not brought into operation till after that date have and
always have had the status of orders in force immediately before the relevant:
date for the purposes of section 5 of the ordinance and sub-clause (2) of clause 17
of the Bill. I may mention that the provision sought to be made in this amend-

. ment closely follows the provision made in clause (1) of sub-section (1) of section

1 of the India and Burma Existing Laws Act, 1937, which enacted a like declara-

tory provision in relation to the reference in section 292 of the Constitution Act.
to the law in force in British India immediately before the commencement of Part

III. Sir, I move. .

Mr. Deputy President: The question is:
““That to clause 17 of the Bill the following sub-clause be added, namely :
‘(3) For the removal of doubts it is hereby declared—

(a) that for the purposes of the said Ordinance and this Act an order of the nature
referred to in section 5 of the said Ordinance made befors the commencement of the said
Ordinance and not previously rescinded shall be deemed to be, and always to have been.
an order in force immediately before sach commencement, notwithstanding that such order,
or parts of it, may not then bave been in operation, either at all or in particular areas;

(b) that ‘for the purposes of this Act an order made or deemed to be made under the g
said Ordinance and not rescinded prior to the commencement of this Act shall be deemed to
be an order in force immediately before the commencement of this Act, notwithstanding
that such order, or parts of it, may not then be in operation, either at all or in particular
areas’.’ :

The motion was adopted.

Mr. Deputy President: The question is:

“That clause 17, as amended, stand part of the Bill.”

The motion was adopted. N

Clause 17, as amended, was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Dr. John Matthai: Sir, I move:

““That the Bill, as amended, be passed.”

Mr. Deputy President: Motion moved:

*“That the Bill, as amended, be~pmed.”

Dr. Zia Uddin Ahmad:. Sir, during the war, we lived in peace. In peace
time we-are at war. During the war we at least had the liberty of speeches
in the Legislature. =~ When the war is over, we are denied the liberty to speak.
Our mouths are shut up by the motion that the question be now put by the
Government. They think that we have no alternative but to accept this motion
but at least they ought to have given us some opportunity to express our opinion
on such big issues before us. I am rather surprised. that this motion has come
from one of the most eminent econémists of India, Dr. John Matthai. He
knows all the principles of trade. ~He said very clearly the other day that
they would take steps to reduce the price level or increase the purchasing power
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.he rupee but may I ask this question—whether by this Act he is really
ing the price level or he is lowering the price level?  Will the purchasing
wer of the rupee be increased or diminished. We know as much as any-
dy else that the very important thing by means of which the prices can be
aduced is competition. Competition is one of the biggest factors in trade for
ae reduction of the prices and the biggest enemies of trade are monopoly,
combines and hoarding. Here in this particular Bill, there is the monopoly
of one individual, namely, the Government. There is no question of combine
because there is only one power in the field. Trade like industries requires
expert knowledge. Not every man in the world is an expert in trade. 1t ‘is’
rather unfortunate that the Government of India thinks that the I.C.S. people
who are running the government are also great experts in trade. The civi-
lians think that they are all-knowing persons. Now, you are leaving the whole
question of trade in their hands, a thing to which they are not accustomed.
May I just remind the Honourable Member that the I.C.S. had once a great
reputation in the world. Ever since Lord Macaulsy made his famous:speech
in the House of Parliament right up to recent times the I.C.S. had a brillisnt
record. May I ask, is the Civil Service the same as it was some years ago,
before the war? We have now made them tradesmen, commercial men and given
them powers of monopoly. During the war with one third salary you put them
in position of great temptation and protected them by rules under the Defence of
India Act. Even after the war, I am surprised that the old state of affairs
is sought to be perpetuated by this Act which is now before us. I would like
to have made certain amendments. If you really want the thing to work
smoothly and if you want the people to live comfortably and make them feel that
they are living in & time of peace, then you must go back to the trade channels
and they are the only people who will be able to restore the distribution of
the available materials among the people. You cannot expect any adminis-
trative civilian or official to understand the niceties of a tradesman which the
tradesmen alone can understand. Now, the tradesman is very careful because
if he makes a mistake, it will fall on his purse but if the official makes a
mistake, it will fall not on his purse but on the taxpayers or the consumers;
he can not exercise the same care as an ordinary tradesman would do. You are
now putting one person in charge of the whole affair. Formerly his actions were
protected by the Defence of India Rules and now they will be protected by an
Act of the Legislature. During the war we had the satisfaction that this thing was
done by Ordinances on account of war conditions but it is our misfortune that
we are now made a party to it, we have to put our seal to this economie crime
in the name of the representatives of the people. I am sure the Members ot
the Government who have been in opposition for a long time know the con-
dition of the people of this country. They are well aware that there is cor-
ruption all round. They are well aware that the corruptions are of such an
order that they never existed in the administration of this-country ever since
the British came here. I have no doubt they have also considered their
causes. The first they ought to have done when they came into power was to
eradicate all these causes of corruption and restore normal congditions so that
there may be peace in the country. You may rest assured that however effi-
cient and honest a Government servant may be, if you reduce the purchasing
power of his salary to one quarter and give him this power and protect his actions
by an Act of this kind, his efficiency will soon change into inefficiency. It is
8 great mistake to vest our administrators with such functions and such duties
which tradesmen alone can perform. If mistakes are made by a tradesman,
there is some authority to control him and there is also the law of the land.
But what is the law of the land in the case of Government officials? You say
no action can be taken against any District Magistrate who is discharging hig
duties as a controlling officer or any other officer. And these enormous powers
you are giving at a time when the war is over and when we were expecting
all the advantages of peace after having been through all sorts of privations
for nearly six years during the war. Is this the fruit of our war efforts? I
think it is not fair for the Honourable Member in charge of the Bill to shut
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the mouths of the Members of the Asembly by moviug a motion for clo
We know that the closure which is moved by the Government will be acce,
because there is no opposition. They have got our confidence and they
oot afraid of any opposition. When the previous Government was in off
and if two or three persuns had stood up to speak, 1 am sure they would 1
hiave dared to move for a clogure. But now there is no fear. But you shot
allow us at least the freedom of speech. 1t is not fair that you should ta
away our conscience as well as the right to speak. I should say that I pi
those officials who will be using these enormous powers which the Honourable
Member is putting in their hands, because you are placing them under temp-
tations which very few human being can afford to resist. Once an adminis-
trative officer is tempted to do these shaky things, then you may rest. assured
that his efficiency will disappear. He wiﬂ be a very strong adminiatrative
officer who will not be tempted because he can do whatever he likes without
sny fear of being criticised by any outside person. Look into the clauses and
you will see what powers of protection are being given to them. Undnr
clause 12 the District Mugistrate can try summarily; there is no appes'.
Under clause 15 the burden of proof will lie on the accused.  This is rather
an innovation in the law and I am sorry that the Law Member has accepted i..
Then, clause 16 also requires very careful consideration. I do not mind if all
these powers were given by an Ordinance, but you are asking us to be a party
to this legislation and you do not want to give us a chance to express our objec-
tions. This is very unfair and we did not expect this treatment from a
National Government. When there is opposition, the Government is much
more careful and at least consult the persons who are interested before the
introduction of the bill. Iet us now visualise how it will work.

In the case of cloth, it is quite possible that a number of people will come
forward and there will be a competition for securing licences. He has got to
get a licence and before he gets it he has to spend an enormous amount of
money. How is he to recover that amount? He will not sell the cloth ut
the market price. He will probably avoid the sale to persons who are entitled
to buy and he will probably sell it at the black market rates. This has been
a source of trouble and fight all over the country. Our troubles in Aligarh
began on this very reason. The man was in charge of cloth refused to
sell it. He did not sell it because he knew all the time that the Distr
authorities will support him. Now, the person who wanted to purch:
happened to be a son of a police officer and he relied on the influence of .
father. Bo, with these two persons on either side the fight began whic:
developed enormously in March 1946. Therefore, you are now creating a bon
of contention everywhere with the great advantage to the seller because h.
has got the whole weight of Government behind him.

Then, there is another thing also. In the case of textiles and also in the
case of steel and iron you have created a certain number of stockists, but
there is no guarantee that these stockists will sell these commodities to th:
consumers. Several cases, in fact, came to me and I brought themm to the
notice of Mr. Waugh, who was then in charge of this Department. These
salesmen refused to sell their articles to the ordinary public in spite of their
permits. In the case of iron and steel all the five persons who were appointed
are non-Muslims. I approached Tatas, I approached the Government and re-
presented that at least one of these five rosts should go to a Muslim. They
wanted cash security which was also offered, but in spite of all that, our request
to appoint & Muslimn was turned down. That is the atmosphere in the country.
When all these feelings are rampant in the country, is there any chance for
ns to get iron and steel at the present moment under the rules which the
Government of India have framed? I wanted to purchase iron and steel for
charitable institutions, but in spite of the recommendation of the Education
Department, I could not possibly get iron and steel because the conditions
which were created by ordinance and which you try to perpetuate under this
Bill will only help the black marketeers. Are we not, as citicens of this

AP
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sountry entitled to a share in the industry of this country? Under the law
which you have framed, we have no share. That is the reason why I cannot
possibly support this particular Bill that is now before the House. As I was
saying these five persons whom you have appointed as salesmen will have the
sole monopoly to sell iron and steel. They all belong to one particular class.
It is really left to their whim whether they sell to anybody or not. Whenever
any customer goes there even with a permit, the reply comes that the article
is not in stock. Therefore what is the chance for us, who are not in that class?
It will be extremely difficult for any Honourable Member to take the monopoly
out of the hands of certain privileged class. I know this from personal know-
ledge. 1 am myself the sufferer in the case of one article. I have been wait-
ing for the last 24 months for the construction of a hostel, but we could not
possibly get iron and steel. We wanted some girders but on account of the
monopoly in the hands of five individuals we were denied access to girders.
‘They could not be released. I am sure even if my Honourable friend should
issue special orders even then these materials will not reach our hands, be-
.cause after all these monopolists have got such a great hold on the Govern-
ment that instead of Government being masters over them, they are the masters ol
‘Government. They are really ruling the Government instead of being ruled
by the Government. I have not come across a single official who has not been
in the pockets of textile magnates. Not only the case of textiles but the
ease of iron and steel is equally bad. Some officials were showed special
favour und after retirement they got high salaries from those Cowmpanies.
Is it not a form of corruption? My Honourable friend knows the
figures. He knows what is the price of iron and steel. What is the value
of Tata shares? What is the dividend which the Tatas are declaring? They
are declaring such fat dividends at the expense of the hard worked labourers.
These are the people who control the Government. This is the difficulty
which we are experiencing. It is difficult for common people to get this stuff.
It is difficult to get permit, it is still more difficult to get the permit honoured.
Most of the stuff will remain hidden and will be sold in black market.

Next I come to the question of control of textiles and the question of con-
trol of cotton. I gave notice of a Bill for abolition of all exchanges, cotton
exchange, bullion exchange, general exchange—these are really gambling
houses. Instead of abolishing these gambling dens, the Honourable Member
is trying to perpetuate them. He makes the price of cotton soar high. The
taxtile people under the excuse of high price of cotton raise the prices of textile
to still higher figures. I think that after centuries of experience, the trade has
tearnt what particular class of people consume which variety of goods- The
trade supplies these articles accordingly. Here the Government officials go
on changing. One day, ‘A’ is in charge of Supplies, probably six months
afterwards, ‘B’ takes charge. The control administration really lies in the
hands of the traders who are able to influence the Superintendents and clerks
in the office. It is these clerks and Superintendents who wield enormous
powers, they enjoy enormous privileges and powers of patronage. From this
point of view, this Bill requires careful consideration.. I wish my Honourable
friend tells us the effect of this bill on price level, whether it will rise or fall
by the passing of this enactment. If he says, the price will be lowerqg, he
must give us some cogent arguments in what way he contemplates the price
to be lowered. I say the price will not be lowered because there is monopoly
and no competition the whole time. There is corruption all round.

The next topic which is causing great trouble to the country is yarn. There
is competition between handlooms and textiles about which my Honourable
friend Mr. Ananthasayanam Ayyangar is perhaps a great expert. He has
studied the problem. I can tell him this yarn problem is as actute in U.P.
a8 it is in Madras. There is a great shortage of yarn. The necks of these
handloom weavers is in the hands of the textile manufacturers. These textile
manufacturers can make or mar the life of the handloom weavers. Textile
manufacturers are the only persons who produce yarn ‘and it is left to their
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sweet will to supply or not to supply yarn to the weavers, in right quality or
in proper quantity. I suggest that in order to help the handloom weavers, the
Government should establish government owned and managed spinning facto-
ries all over India. We are always insistent on this reform. I expected that
the first measure that this Government would bring forward would be to
nationalise the textile industry, at least in yarn. Nearly one crore of poar
weavers are now at the mercy of the textile manufacturers who number only
few lakhs. Five lakhs are supported by the textile industry while the handioom
industry supports one crore of people. 1t should be duty of a National Gov-
ernment to look after the people. . . . . ’

Mr, Deputy Pre@ident: The Honourable Mcember should confine himself:
to the Bill and not discuss the policy which is outside the scope of the Bill.

Dr. Zia Uddin Ahmad: It is an important thing to nationalise the industry.
I thought the Honourable Member would move a Bill to nationalise the tex-
tile industry, instead of which he has adopted the reverse process. He should
start factories at Government expense all over India, owned and managed by
Government and distribute yarn in fair quantities, so that our cottage industry
may prosper. If they prosper the price of textiles will surely come down be-
cause there will be some kind of competition. At present there is no compe-
tition in textiles and so they can fix whatever prices they like. My friend
may say he will fix prices for a particular type of cloth; but there are so many
different varieties of cloth that it is impossible for one who is not in the trade
itself to control the prices. If you fix prices for 30 articles the manufacturers
will bring out 70 kinds of cloth which are outside the control; and further they
will produce more of these 70 varieties and very little of the 80 controlled
varieties. So your control does not affect the manufacturers but really helps
them. My friend must know who the people are who advocate prohibition;
it is the sellers of wine who get better prices during prohibition. The same is
the case here and it is the manufacturers who will benefit out of this control.
If you take the figures of textiles. . . . . .

Mr. Deputy President: The Honourable Member must know that he can
only deal with control of production, supply and distribution of certain articles.

Dr. Zia Uddin Ahmad: I am dealing with the production of textiles with-
out which there can be no control.

8ir Oowasjee Jehangir (Nominated Non-official): At what stage of the Bill
are we now ? .

Dr. Zia Uddin Ahmad: We are now at the third reading.

8ir Oowasjes Jehangir: I thought you were giving it a fourth reading.
Dr. Zia Uddin Ahmad: Gladstone was asked by Queen Victoria why he

travelled third class, and his reply was because there was no fourth class.
My reply will be the same.

Sri M. Ananthasayanam Ayyangar: Sir, my Honourable friend has only
dealt with two controls out of 27 mentioned in the Bill. May I know if he
wants to speak on all the other 25°?

Dr® Zia Uddin Ahmad: I will spesk about those of which I have got per-
sonal knowledge.

Then about textiles, my Honourable friend knows the value of the shares,
how much reserve the companies have got and that dividends are given.
Knowing this he must know that they can dictate terms as they like. The-
only way to bring down competition will be to have competition among the
millowners. If there is a combine among the millowners and Government the
oountry must come forward and break it. But we find that one crore is the
share capital, 18 crores are in the reserve fund and 25, 30 and even 40 per cent.
are given in dividends. 8o you cannot expect prices to come down and these -
contemplated controls will only raise the prices higher.
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of 4 In his first speech I was glad to hear this session by my Honourable friend
ralg)yr, John Matthai that he will try to lower the price index. When I referred
P the question in the case of the food debates they referred me to the report
b/ of the Price Control Board. I read that report very oarefully but found that
T it contains only some economic platitudes but not one single practical sugges-
?‘ tion. So I thought the Honourable Member would offer some practical sug-
gestions about lowering the price-level. My friend knows that the
have made enormous profits during the war and now after the end of the war
they have devised various methods by which they may continue to have those pro-
fits. But it is now the turn of the poor people to derive some advantage after
the sufferings during the war. But after the Bill I am sure the price level
will go up further. My friend says ‘No’; he perhaps thinks prices will go
down. I should like to know from him in his reply how he thinks the prices
will go down by his Bill. He has given a monopoly of distribution to indivi-
duals; he has opened the door to corruption and hoarding and intermediate
knots have been created. TEven after all that he thinks the prices will go
.down. I hope he will explain it fully.

Bir, I will now come. . . . . ..

The Honourable Mr. Liaquat Ali Khan (Finance Member): 8ir, I will
point out to my Honourable Member that there are a number of measures
dealing with the economic life of the country and the House will always wel-
come a speech from him. He has entered his protest in a strong manner and
he may be good enough to speak on other measures too. Unless my friend
has really something which concerns this Bill particularly, we will be very
grateful if he finished his speech now. If it was something that could be
postponed for some other measure which may come before this House. . .

Dr. Zia Uddin Ahmad: You mean the Finance Bill?

The Honourable Mr. Liaquat Al Khan: Yes, certainly. I promise that
my Honourable friend can have ten minutes more on the Finance Bill. }

Mr. Deputy President: Has the Honourable Member finished his speech ?

The Honourable Mr. Liaquat All Khan: He has.

Dr, Zia Uddin Ahmad: I have not finished my speech.

Mr. Deputy Preaident: It is now 5 O’clock. The House stands adjourned.

The Assembly then adjourned till Eleven of the Clock on Tuesday the 13th
Nevember 1946.
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